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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL PRINCIPAL
BENCH, NEW DELHI
(Under Sections 14, 15 Read with Section 18(1) of the National Green
Tribunal Act, 2010)

ORIGINAL APPLICATION NO. 284 OF 2025

IN THE MATTER OF:
INDUSTRIAL AREA-A DYERS

ASSOCIATION ...APPLICANT
VERSUS
STATE OF PUNJAB AND ORS. ...RESPONDENTS
INDEX
SL. PARTICULARS PAGE NO.
NO.

1. | Affidavit of Mr. Atul Verma while placing on record the |
consent to operate granted to the Associate Units of
the Applicant in pursuance of the Order dated 1-5
30.05.2025 passed by this Hon’ble Tribunal in OA No.
284 /2025

2. | “Annexure-Al”

True copy of the Consent to Operate received by the 6-80
Associate Units

3. |“Annexure-A2”

True copy of the receipt towards fee paid by the
Associate Units against disposal of waste in Municipal
Sewer

4. | “Annexure-A3”
True copy of the Test Reports received by some of the | 136-186
Associate Units qua their effluent as well as of STP
S. | Proof of Service

187

APPLICANT
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[SHAHRUKH EJAZ]

Advocate

D-1106 (LGF), New Friends Colony,

) New Delhi-110025

Place: New Delhi E-mail: shahrukhejaz@hotmail.com
Dated:01.07.2025 Contact No.: +91 7838390214
Enrolment No.: D/2449/2016
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL PRINCIPAL
BENCH, NEW DELHI
(Under Sections 14, 15 Read with Section 18(1) of the National Green
Tribunal Act, 2010)

ORIGINAL APPLICATION NO. OF 2025

IN THE MATTER OF:

INDUSTRIAL AREA-A DYERS

ASSOCIATION ...APPLICANT
VERSUS .

STATE OF PUNJAB AND ORS. ...RESPONDENTS

AFFIDAVIT OF MR. ATUL VERMA WHILE PLACING ON
RECORD THE CONSENT TO OPERATE GRANTED TO THE
ASSOCIATE UNITS OF THE APPLICANT IN PURSUANCE
OF THE ORDER DATED 30.05.2025 PASSED BY THIS
HON’BLE TRIBUNAL IN OA NO. 284/2025

I, Atul Verma, Son of Surjeet Kumar, aged about 41 years, Director of the SPV
under the name of Industrial Area-A Dyers Association, having its office at
251 Industrial Area A, Ludhiana, Punjab-141003, do hereby solemnly affirm

and declare as under:

1. I am the duly authorized representative of the Industrial Area-A Dyers
Association (hereinafter referred to as "the Applicant Association") and
am well-conversant with the facts and circumstances of the present

/; ‘{ P U@‘{ \Pr1g1na1 Application. I am competent to swear this affidavit on behalf of

o
,‘»
s Q ndarunal mr:he Applicant Association and its Associate Units.
[= Rl %
.'.}.a_},

I '2'.I The present Affidavit is being filed in the present Original Application
filed by the Applicant before this Hon'ble Tribunal, which, inter alia,
challenges the mandatory imposition of Zero Liquid Discharge (ZLD) as
a blanket requirement for all industrial units, including the Associate
Units. The Applicant Association contends that its Associate Units are
diligently complying with environmental norms through existing,

effective effluent treatment mechanisms. The contents of the OA must
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be read as part and parcel of the present Affidavit and are not being

repeated herein for the sake of brevity.

3. It has also been pointed out in the captioned OA that to make condition
of ZLD mandatory may run contrary to certain binding observations of

the Tribunal in certain other matters.

4. Despite full compliance and willingness to cooperate, a sudden shift in
policy is now pressuring only our cluster to adopt Zero Liquid Discharge
(ZLD), which is:

a. Technically and financially unviable for small and micro units.

b. Not supported by government capital investment or subsidies for
ZLD infrastructure and operating costs.

c. Likely to result in closure of units, leading to economic hardship

and unemployment.

5. It is important to note that Applicant Units’ effluent, after treatment, is
sent to the municipal sewer and eventually treated at the STP, which
has shown positive performance results. PPCB’s own studies have

4P UB{ 7 hown that where industrial effluent is treated and discharged into

O \;}z‘\ iddha Nallah, water parameters are better than areas where cow

1,2: Q"\Bﬁi‘ d.ﬁng and untreated domestic sewage are discharged. Illegal units in
d‘esndentlal areas operating without treatment remain unregulated and

0: - ("'
are a larger source of pollution.

6. During the last date of hearing of the instant OA on 30.05.2025, this

Hon’ble Tribunal raised an important query regarding the Consent to
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Operate obtained by the Associate Units from the Punjab Pollution
Control Board. In this respect it is stated that out of 19 units ___ units
possess valid Consent to Operate with prescribed mode of effluent
disposal as “Into sewer after passing through ETP into Sewer” against
which a fee is being paid by the Associate Units. Remaining __ units

have applied for such Consent and are awaiting receipt of the same.

True copy of the Consent to Operate received by the Associate

Units are attached herewith and marked as “Annexure-A1”

True copy of the receipt towards fee paid by the Associate Units
against disposal of waste in Municipal Sewer are attached herewith and

marked as “Annexure-A2”

7. The Associate Units of the Applicant Association, located in Industrial
Area-A, Ludhiana, are operating industrial processes, primarily dyeing,
and have, at their own expense, installed and are maintaining Effluent
Treatment Plants (ETPs). These ETPs are sophisticated systems
designed to treat the trade effluent generated from their operations to
ensure compliance with the prescribed discharge standards. The
treatment process typically includes multiple stages such as
equalization, neutralization, primary, secondary, and tertiary

treatment, ensuring the removal of pollutants.

8. As evidenced by various test reports and inspections, including those

Qﬁ"{ O\ ffluent discharged from these Associate Units consistently meets the
25 : ingent pollution control norms stipulated by the regulatory
s fauthorities. Furthermore, many Associate Units have proactively

Y

e ; implemented Online Continuous Effluent Monitoring Systems

(OCEMS), with real-time data being transmitted to the servers of the
Punjab Pollution Control Board (PPCB) and the Central Pollution
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Control Board (CPCB), thereby ensuring transparency and continuous

compliance verification.

True copy of the Test Reports received by some of the Associate
Units qua their effluent as well as of STP are attached herewith and

marked as “Annexure-A3”

9. That upon undergoing thorough treatment within their respective
captive ETPs, the treated effluent from the Associate Units is discharged
into the municipal sewer system. This discharge method is a well-
established and accepted practice. Subsequently, this treated effluent
is channelled to municipal Sewage Treatment Plants (STPs) where it
mixes with untreated domestic sewage. This further dilution at the STPs
ensures that any residual contaminants are significantly reduced,
bringing the overall concentration well within permissible limits before
the combined flow is finally discharged into natural water bodies like
the Buddha Nallah. This process demonstrates that the Associate Units

function as "diluters and not polluters.

10. That the Associate Units, by their investment in ETPs and adherence to

QU B L 1scharge norms, have consistently acted as responsible industrial
4
/. = @'6\ e.v. ities. They possess the permission to operate their facilities and to

W
ﬁlq "
: &Q{& ”,amcharge their treated effluent into the municipal sewer system, in

W W

X ac'cordance with the environmental consents previously granted and

Covr. othelr demonstrated compliance. The continued operation of these units
is vital for their economic sustenance and employment generation in
the region, and it is carried out in strict adherence to environmental

regulations, without imposing an undue burden on the environment.
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13 I state that nothing stated above is false and is based upon record

available with the Applicant Company.

PONENT

.

VERIFICATION

I, Atul Verma, the above-named Deponent, do hereby verify that the contents
of paragraphs 1 to 8 of this Affidavit are true and correct to my knowledge
and belief, derived from the records and legal proceedings concerning the
Industrial Area-A Dyers Association, and nothing material has been concealed

therefrom.

Verified at Ludhiana on this day of July, 2025.

Signature Attested

-

YKPU-BLIC
Distt. Ludhiana (Pb.)

=9 J0L 0%
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Secauneniig PUNJAB POLLUTION CONTROL BOARD “¢~ LiFE

PUNJAB t--\‘ "4 Lifestyle tor
R — E-648-B, Focal Point, Phase-5, Ludhiana A Enviranment
T e

Website:- www.ppcb.gov.in

LT 15
N | /

Office Dispatch No : Registered/Speed Post Date:
OCMMS/CTO(Water)/2025/005935
Industry Registration ID: RI4LDHI11911070 Application No : 28464436
To,
Narinder Kumar
367, Industrial Area-a, Ludhiana
Ludhiana,Punjab-141003
Subject: Grant Varied 'Consent to Operate'an outlet u/s 25/26 of Water (Prevention & Control of Pollution) Act, 1974

for discharge of effluent.

With reference to your application for obtaining Varied 'Consent to Operate' an outlet for discharge of the effluent
u/s 25/26 of Water (Prevention & Control of Pollution) Act, 1974, you are, hereby, authorized to opcrate an
industrial unit fordischarge of the effluent(s) arising out of your premises subject to the Terms and Conditions as
mentioned in this Certificate

1. Particulars of Consent to Operate under Water Act, 1974 granted to the industry

Consent to Operate Certificate No. CTOW/Varied/LDH1/2025/28464436

Date of issuc : 27/06/2025 B
Date of expiry : 31/12/2025
Certificate Type : Varied

Previous CTO No. & Validity : CTOW/Renewal/LDH1/2022/19148539

From:10/08/2022 To:31/03/2023

2. Particulars of the Industry

Name & Designation of the Applicant Narinder Kumar, (Partner)

Address of Industrial premises Punjabi Dyeing ,
367, Industrial Avea-a, Ludhiana,

Ludhiana East,Ludhiana I-141003
192.02 lakhs

Capital Investment of the Industry

Category of Industry Red e
Type of Industry Other
Scale of the Industry Small

Office District

Consent Fee Details

Ludhiana |
Rs. 16700/- vide no. 995482581 dated 27.06.2023

Raw Materials(Name with quantity per day)

Dyes & chemicals @ 500 Kgs/day

Products (Name with quantity per day)

Dyeing & Processing on Job Basis @ 400 Kgs/day

By-Products, if any,(Name with quantity per day)

Details of the machinary and processes

01 no. Boiler of capacity 4 TPH
01 no. DG set of capacity 125 KVA

"This is computer generated document from OCMMS hy PPCB"
Punjahi Dveing 367, Industrial Area-a. Ludhiana, Ludhiana East, Ludhiana [.141003
Pagel
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| | \V
Details of the Effluent Treatment Plant Trade Effluent @ 250.0 KLD
Domestic Effluent @ 1.0 KLD
Mode of Disposal Trade Effluent - Into sewer after passing through ETP

Domestic Effluent - Into sewer

Standards to be achieved under Water(Prevention & As prescribed by MoEF&CC/CPCB/PPCB
Control of Pollution) Act, 1974

27/06/2025

(Rubal Goyal)
Environmental Engineer

For & on behalf
of
(Punjab Pollution Control Board)

Endst. No.: Dated:

A copy of the above is forwarded to the following for information and necessary action please:

Environmental Engineer, Punjab Pollution Control Board, Regional Office-1, Ludhiana

27/06/2025

(Rubal Goyal)
Environmental Engineer

For & on behalf
of
(Punjab Pollution Control Board)

"This is computer generated document from OCMMS by PPCB"
Punjabi Dyeing ,367, Industrial Area-a. Ludhiana.Ludhiana East,Ludhiana 1.141003
Page2
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21.

22,
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\J 1
TERMS AND CONDITIONS

GENERAL CONDITIONS

This consent is not valid for getting power load from the Punjab State Power Corporation Limited or for
getting loan from the financial institutions.

The industry shall apply for renewal/further extension in validity of consent atleast two months before
expiry of the consent.

The industry shall ensure that the effluent discharging through the authorized outlet shall confirm to the
prescribed standards as applicable from time to time.

The industry shall plant minimum of three suitable varicties of trees at the density of not less than 1000 trees
per hectare all along the boundary of the industrial premises.

The achievement of the adequacy and efficiency of the effluent treatment plant/pollution control devices/re-
circulation system installed shall be the entire responsibility of the industry.

The industry shall ensure that the Hazardous Wastes generated from the premises are handled as per the
provisions of the Hazardous Wastes(Management, Handling and Trans boundary Movement) Rules, 2008 as
amended time to time , without any adverse effect on the environment, in any manner

The responsibility to monitor the effluent discharged from the authorized outlet and to maintain a record of
the same rests with the industry. The Board shall only test check the accuracy of these reports for which the
industry shall deposit the samples collection and testing fee with the Board as and when required.

The industry shall submit balance sheet of every financial year to the concerned Regional Otfice by 30th
June of every year.

The industry shall submit a yearly certificate to the effect that no addition/up-gradation/ modification/
modernization has been carried out during the previous year otherwise the industry shall apply for the varied
consent.

During the period beginning from the date of issuance and the date of expiration of this consent, the
applicant shall not discharge floating solids or visible foam.

Any amendments/revisions made by the Board in the tolerance limits for discharges shall be applicable to
the industry from the date of such amendments/revisions.

The industry shall not change or alter the manufacturing process(es) so as to change the quality and/or
quantity of the effluents generated without the written permission of the Board.

Any upset conditions in the plant/plants of the factory, which is likely to result in increased cffluent and/or
result in violation of the standards lay down by the Board shall be reported to the Environmental Engineer,
Punjab Pollution Control Board of concerned Regional Office immediately failing which any stoppage and
upset conditions that come to the notice of the Board/its officers, will be deemed to be intentional vielation
of the conditions of consent.

The industry shall provide terminal manhole(s) at the end of each collection system and a manhole upstream
of final outlet (s) out of the premises of the industry for measurement of flow and for taking samples.

The industry shall for the purpose of measuring and recording the quantity of water consumed and effluent
discharged, affix meters of such standards and at such places as approved by the Environmental Engineer,
Punjab Pollution Control Board of the concerned Regional Office.

The industry shall maintain record regarding the operation of effluent treatment plant i.c. record of quantity
of chemicals and energy utilized for treatment and sludge generated from treatment so as to satisly the
Board regarding regular and proper operation of pollution control equipment.

The industry shall provide online monitoring equipmenti; ‘s for the parameters as decided by concerned
Regional Office with the effluent treatment plant/air pollution control devices installed, if applicable.

The pollution control devices shall be interlocked with the manufacturing process of the industry.

The authorized outlet and mode of disposal shall not be changed without the prior written permission of the
Board.

The industry shall comply with the conditions imposed by the SEIAA / MOEF in the environmental
clearance granted to it as required under EIA notification dated14/9/06, if applicable.

The industry shall obtain and submit Insurance cover as required under the Public Liability Insurance Act,
1991, .

The industry shall not use any unauthorized out-let(s) for discharging effluents from its premises. All
unauthorized outlets, if any, shall be connected to the authorized outlet within one month from the date of
issue of this consent.

"This is computer generated document fiom OCMMS hy PPCR"
Punjabi Dveing 367, Industrial Area-a. Ludhiana,Ludhiana East,Ludhiana I,141003
Page3




23,

24.

25.

26.

217.

28.

29.

30.
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32,

33,

34,

35

36.

37

38.

39.
40.
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The industry shall make necessary arrangements for the monitoring of effluent being discharged by the
industry and shall monitor its effluents:-

(1) Once in Year for Small Scale Industries.
(i) Four in a Year for Large/Medium Scale Industries.
(iii) The industry will submit monthly reading/ data of the separate energy meter installed for running

of effluent treatment plant/re-circulation system to the concerned Regional Office of the Board
by the 5th of the following month.

The industry shall provide electromagnetic flow meters at the source of water supply, at inlet/outlet of
effluent treatment plant within one month and shall maintain the record of the daily reading and submit the
same to the concerned Regional Office by the 5th of the following month.

The Board reserves the right to revoke this consent at any time in case the industry is found violating any of
the conditions of this consent and/or the provisions of Water (Prevention & Control of Pollution) Act, 1974
as amended from time to time.

The issuance of this consent does not convey any property right in either real or personal property, or any
exclusive privileges, nor does it authorize any injury to private property or any invasion of personal rights,
nor any infringement of Central, State or Local Laws or Regulations.

The consent does not authorize or approve the construction of any physical structures or facilities for
undertaking of any work in any natural watercourse.

Nothing in this consent shall be deemed to neither preclude the institution of any legal action nor relieve the
applicant from any responsibilities, liabilities or penalties to which the applicant is or may be subjected
under this or any other Act.

The industry shall make necessary and adequate arrangements to hold back the effluent in case of failure of
septic tank,

The diversion or bye pass of any discharge from facilities utilized by the applicant to maintain compliance
with the terms and conditions of this consent is prohibited except.

(1) Where unavoidable to prevent loss of life or some property damage or

(ii) Where excessive storm drainage or run off would damage facilities necessary for compliance
with terms and conditions of this consent. The applicant shall immediately notify the consent
issuing authority in writing of each such diversion or bye-pass.

The industry shall ensure that no water pollution problem is created in the area due to discharge of effluents
from its industrial premises.

The industry shall comply with the code of practice as notified by the Government/ Board for the type of
industries where the siting guidelines/ code of practice have been notified.

Solids, sludge, filter backwash or other pollutant removed from or resulting from treatment or control of
waste waters shall be disposed off in such a manner to prevent any pollutants from such materials from
entering into natural water.

The industry shall re-circulate the entire cooling water and shall also re-circulate/reuse to the maximum
extent the treated effluent in processes

The industry shall make necessary and adequate arrangements to hold back the effluent in case of failure of
re-circulation system/ effluent treatment plant.

The industry shall make proper disposal of the effluent so as to ensure that no stagnation occurs inside and
outside the industrial premises during rainy season and no demand period.

Where excessive storm water drainage or run off, would damage facilities necessary for compliance with
terms and conditions of this consent, the applicant shall immediately notify the consent issuing authority in
writing of each such diversion or bye-pass.

The industry shall submit a detailed plan showing therein the distribution system for conveying waste-water
for application on land for irrigation along with the crop pattern for the year.

The industry shall ensure that the effluent discharged by it is toxicity free.

The industry shall not irrigate the vegetable crops with the treated effluents which are used/ consumed as
raw.

Drains causing oil & grease contamination shall will be segregated. Oil & grease trap shall be provided to
recover oil & grease from the effluent.

"This is computer generated document fiom OCMMS by PPCB"

Punjabi Dyeing 367, Industrial Area-a, Ludhiana, Ludhiana Fast, Ludhiana 1141003
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42.

43.

A70L7

171 OY
The industry shall establish sufficient number of piezometer wells in consultation with the concerned
Regional Office, of the Board to monitor the impact on the Ground Water Quantity due to the industrial

operations, and the monitoring shall be submitted to the Environmental Engineer of the concerned Regional
Office by the 5th of every month.

The industry shall ensure that its production capacity & quantity of trade effluent do not exceed the quantity

mentioned in the consent and shall not carry out any expansion without the prior permission/NOC of the
Board.

SPECTAL CONDITIONS

1. The industry shall submit PERT chart for adoption of ZLD system within 07 days.
2. The industry shall ensure that the treated effluent confirms with the prescribed standards.

3. This consent shall be subject to final decision of the Hon'ble Nation Green Tribunal in OA no. 225 of
2022 and OA no. 546 0f2024.

4. The industry shall successfully complete the ZLD plant by 30.09.2025 and fully stabilize and commission
by 31.12.2025.

27/0612025
(Rubal Goyal)
Environmental Engineer
For & on behalf
of
(Punjab Pollution Control Board)

"This is computer generated document from OCMMS by PPCB"

Punjabi Dyeing 367, Industrial Area-a, Ludhiana Ludhiana East,Ludhiana I,141003
Page5

10



1764
1O

PUNJAB POLLUTION CONTROL BOARD <o~ LiFE
PU NJAB 1‘\‘\‘4 Lifestyle for
E-648-B, Focal Point, Phase-5, Ludhiana ~ Envirgnment

Website:- www.ppcb.gov.in

d
&
A

Office Dispatch No : Registered/Speed Post Date:
OCMMS/CTO(Water)/2025/005930

Industry Registration ID: RISLDH132954 Application No : 28331080
To,

Rakesh Kumar
Plot No-37 A,industrial Area-a,Judhiana
Ludhiana,Ludhiana-141001

Subject:  Grant of 'Consent to Operate'an outlet u/s 25/26 of Water (Prevention & Control of Pollution) Act, 1974 for
discharge of effluent.

With reference to your application for obtaining 'Consent to Operate' an outlet for discharge of the effluent u/s 25/26
of Water (Prevention & Control of Pollution) Act, 1974, you are, hereby, authorized to operate an industrial unit
fordischarge of the effluent(s) arising out of your premises “subject to the Terms and Conditions as mentioned in this
Certificate.

1. Particulars of Consent to Operate under Water Act, 1974 granted to the industry

Consent to Operate Certificate No. CTOW/Fresh/LDH1/2025/2833 1080
Date of issue : 27/06/2025

Date of expiry : 31/12/2025

Certificate Type : Fresh

2. Particulars of the Industry

Name & Designation of the Applicant Rakesh Kumar, (Proprietor)

Address of Industrial premises M/s National Scientific Dyers,
Plot No-37 A,industrial Area-a,ludhiana,
Ludhiana East,Ludhiana I-14100]1

Capital Investment of the Industry 125.06 lakhs
Category of Industry Red
Type of Industry 1040-Yarn / Textile processing involving any

effluent/emission generating processes including bleaching,
dyeing, printing and coloring

Scale of the Industry Small
Office District Ludhiana I
Consent Fee Details Rs. 67500/~ vide e-R no. 995175454 dated 31.03.2025
Raw Materials(Name with quantity per day) DYES @ 100 Kgs/day
DFT @ 25 Kgs/day

SOFTENER @ 35 Kgs/day
LIQUED SODA @) 35 Kgs/day
ACETIC ACID @ 50 Kgs/day
ANTI CREASING @ 25 Kgs/day
WETTING AGENT @ 30 Kgs/day

Products (Name with quantity per day) DYEING OF POLYESTER IFABRICS @ 12 T/day

"This is computer generated document front OCMMS hy PPCB"
M/s National Scientific Dvers, Plot No-37 A,industrial Area-a,ludhiana, Ludhiana East, Ludhiana 1.141001
Pagel

11
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By-Products, if any,(Name with quantity per day) E

Details of the machinary and processes Boiler of capacity 4.5 TPH
DG set of capacity 150 KVA
Details of the Effluent Treatment Plant Trade Effluent @ 300.0 KLD
Domestic Effluent @ 9.5 KLD
Mode of Disposal Trade Effluent — To Sewer after Treatment Through ETP

Domestic Effluent - Into sewer

Standards to be achieved under Water(Prevention & As prescribed by MoEF&CC/CPCB/PPCB
Control of Pollution) Act, 1974

27/06/2025

(Rubal Goyal)
Environmental Engineer
For & on hehalf
of
(Punjab Pollution Control Board)

Endst. No.: Dated:

A copy of the above is forwarded to the following for information and necessary action please:

Environmental Engineer, Punjab Pollution Control Board, Regional Office-I, Ludhiana

27/06/2025

(Rubal Goyal)
Environmental Engineer

For & on behalf

"This is computer generated document fiom OCMMS by PPCB"
M/s National Scientific Dyers,Plot No-37 A,industrial Area-a,ludhiana, Ludhiana East,Ludhiana 1,141001
Page2
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(0))
(0))

of

(Punjab Pollution Control Board)

"This is computer generated document from OCMMS by PPCB"

M/s National Scientific Dyers, Plot No-37 A,industrial Area-a,ludhiana, Ludhiana East, Ludhiana I.141001

Page3
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10.

11.

12.

16.

17.

18.
19.

20.

21.

22,

| | |
TERMS AND CONDITIONS

GENERAL CONDITIONS

This consent is not valid for getting power load from the Punjab State Power Corporation Limited or for
getting loan from the financial institutions.

The industry shall apply for renewal/further extension in validity of consent atleast two months before
expiry of the consent.

The industry shall ensure that the effluent discharging through the authorized outlet shall confirm to the
prescribed standards as applicable from time to time.

The industry shall plant minimum of three suitable varieties of trees at the density of not less than 1000 trees
per heetare all along the boundary of the industrial premises.

The achievement of the adequacy and efficiency of the effluent treatment plant/pollution control devices/re-
circulation system installed shall be the entire responsibility of the industry.

The ‘in‘duslry shall ensure that the Hazardous Wastes generated from the premises are handled as per the
provisions of the Hazardous Wastes(Management, Handling and Trans boundary Movement) Rules, 2008 as
amended time to time , without any adverse effect on the environmenl, in any manner

The responsibility to monitor the effluent discharged from the authorized outlet and to maintain a record of
the same rests with the industry, The Board shall only test check the accuracy of these reports for which the
industry shall deposit the samples collection and testing fee with the Board as and when required.

The industry shall submit balance sheel of every financial year to the concerned Regional Office by 30th
June of every year.

The industry shall submit a yearly certificate to the effect that no addition/up-gradation/ modification/
modernization has been carried out during the previous year otherwise the industry shall apply for the varied
consent,

During the period beginning from the date of issuance and the date of expiration of this consent, the
applicant shall not discharge floating solids or visible foam.

Any amendments/revisions made by the Board in the tolerance limits for discharges shall be applicable to
the industry from the date of such amendments/revisions.

The industry shall not change or alter the manufacturing process(es) so as to change the quality and/or
quantity of the effluents generated without the written permission of the Board.

Any upset conditions in the plant/plants of the factory, which i likely to result in increased effluent and/or
result in violation of the standards lay down by the Board shall be reported to the Environmental Fingineer,
Punjab Pollution Control Board of concerned Regional Office immediately failing which any stoppage and
upset conditions that come to the notice of the Board/its officers, will be deemed to be intentional violation
of the conditions of consent.

The industry shall provide terminal manhole(s) at the end of cach collection system and a manhole upstream
of final outlet (s) out of the premises of the industry for measurement of flow and for taking samples.

The industry shall for the purpose of measuring and recording (lie quantity of water consumed and effluent
discharged, affix meters of such standards and at such places as approved by the Environmental Engineer,
Punjab Pollution Control Board of the concerned Regional Office.

The industry shall maintain record regarding the operation of effluent treatment plant i.e. record of quantity
of chemicals and energy utilized for treatment and sludge generated from treatment so as (o satisTy the
Board regarding regular and proper operation of poliution control equipment.

The industry shall provide online monitoring equipmenti;, Vs for the parameters as decided by concerned
Regional Office with the effluent treatment plant/air pollution control devices installed, if applicable.

The pollution control devices shall be interlocked with the manufacturing process of the industry.

The authorized outlet and mode of disposal shall not be changed without the prior written permission of the
Board.

The industry shall comply with the conditions imposed by the SEIAA / MOEF in the environmental
clearance granted to it as required under ETA notification dated14/9/06, if applicable.

The industry shall obtain and submit Insurance cover as required under the Public Liability Insurance Act,
1991.

The industry shall not use any unauthorized out-let(s) for discharging effluents from its premises. All
unauthorized outlets, if any, shall be connected to the authorized outlet within one month from the date of
issue of this consent.

“This is computer generated document from OCMMS by PPCB"
M/s National Scientific Dvers.Plot No-37 A.industrial Area-a,ludhiana, Ludhiana East,Ludhiana 1.141001
Paged

14
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23,

24.

25.

26.

217.

28.

29.

30.

3L

32.

33.

34.

3s.

36.

37.

38.

39.
40.

41.

The industry shall make necessary arrangements for the monitoring of effluent being discharged by the
industry and shall monitor its effluents:-

(1) Once in Year for Small Scale Industries.
(ii) Four in a Year for Large/Medium Scale Industries.
(iii) The industry will submit monthly reading/ data of the separate energy meter installed for running

of effluent treatment plant/re-circulation system to the concerned Regional Office of the Board
by the Sth of the following month.

The industry shall provide electromagnetic flow meters at the source of water supply, at inlet/outlet of
effluent treatment plant within one month and shall maintain the record of the daily reading and submit the
same to the concerned Regional Office by the 5th of the following month.

The Board reserves the right to revoke this consent at any time in case the industry is found violating any of
the conditions of this consent and/or the provisions of Water (Prevention & Control of Pollution) Act, 1974
as amended from time to time.

The issuance of this consent does not convey any property right in either real or personal property, or any
exclusive privileges, nor does it authorize any injury to private property or any invasion of personal rights,
nor any infringement of Central, State or Local Laws or Regulations.

The consent does not authorize or approve the construction of any physical structures or facilities for
undertaking of any work in any natural watercourse.

Nothing in this consent shall be deemed to neither preclude the institution of any legal action nor relieve the
applicant from any responsibilities, liabilities or penalties to which the applicant is or may be subjected
under this or any other Act.

The industry shall make necessary and adequate arrangements to hold back the effluent in case of failure of
septic tank.

The diversion or bye pass of any discharge from facilities utilized by the applicant to maintain compliance
with the terms and conditions of this consent is prohibited except.

1) Where unavoidable to prevent loss of life or some property damage or

(i1) Where excessive storm drainage or run off would damage facilities necessary for compliance
with terms and conditions of this consent. The applicant shall immediately notify the consent
issuing authority in writing of each such diversion or bye-pass.

The industry shall ensure that no water pollution problem is created in the area due to discharge of effluents
from its industrial premises.

The industry shall comply with the code of practice as notified by the Government/ Board for the type of
industries where the siting guidelines/ code of practice have been notified.

Solids, sludge, filter backwash or other pollutant removed from or resulting from treatment or control of
waste waters shall be disposed off in such a manner to prevent any pollutants from such materials from
entering into natural water.

The industry shall re-circulate the entire cooling water and shall also re-circulate/reuse to the maximum
extent the treated effluent in processes

The industry shall make necessary and adequate arrangements to hold back the effluent in case of failure of
re-circulation system/ effluent treatment plant.

The industry shall make proper disposal of the effluent so as to ensure that no stagnation occurs inside and
outside the industrial premises during rainy season and no demand period.

Where excessive storm water drainage or run off, would damage facilities necessary for compliance with
terms and conditions of this consent, the applicant shall immediately notify the consent issuing authority in
writing of each such diversion or bye-pass.

The industry shall submit a detailed plan showing therein the distribution system for conveying waste-water
for application on land for irrigation along with the crop pattern for the year.

The industry shall ensure that the effluent discharged by it is toxicity free.

The industry shall not irrigate the vegetable crops with the treated effluents which are used/ consumed as
raw.

Drains causing oil & grease contamination shall will be segregated. Oil & grease trap shall be provided to
recover oil & grease from the effluent.

"This is computer generated document from OCMMS hy PPCB"
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The industry shall establish sufficient number of piezometer wells in consultation with the concerned
Regional Office, of the Board to monitor the impact on the Ground Water Quantity due to the industrial
operations, and the monitoring shall be submitted to the Environmental Engincer of the concerned Regional
Office by the 5th of every month.

The industry shall ensure that its production capacity & quantity of trade effluent do not exceed the quantity

mentioned in the consent and shall not carry out any expansion without the prior permission/NOC of the
Board.

SPECTAL CONDITIONS

1. The industry shall submit PERT chart for adoption of ZLD system within 07 days.
2. The industry shall ensure thal the (reated effluent confirms with the prescribed standards.

3. This consent shall be subject to final decision of the Hon'ble Nation Green Tribunal in OA no. 225 of
2022 and OA no. 546 of 2024.

4. The indusiry shall successfully complete the ZLD plant by 30.09.2025 and fully stabilize and commission
by 31.12.2025,

27/06/2025
(Rubal Goyal)
Environmental Engineer
For & on behalf

of

(Punjab Pollution Control Board)

"This is computer generated document from OCMMS by PPCB"
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Office Dispatch No :

PUNJAB POLLUTION CONTROL BOARD
Zonal Office-1, E-648-B, Focal Point, Phase-5, Ludhiana

[N AV

. festyle f
sﬂ el
Website:- www.ppcb.gov.in

Registered/Speed Post Date:

RI3LDH4286727

Application No : 28191146

Industry Registration ID:
To,
Atul Verma
251 Industrial Area-a
Ludhiana,Punjab-141003
Subject:

Renewal of consent to operate granted under the Water (Prevention & Control of Pollution) Act, 1974.

1. Particulars of Consent to Operate under Water Act, 1974 granted to the industry

Consent to Operate Certificate No.

CTOW/Renewal/LDH1/2025/28191146

Date of issue : 02/04/2025
Date of expiry : 01/10/2025
Certificate Type : Renewal

Previous CTO No. & Validity :

CTOW/Renewal/LDH1/2023/20749746
From:06/02/2023 T0:31/03/2023

2. Particulars of the Industry

Name & Dcsignation of the Applicant

Surjeet Kumar, (Director)

Address of Industrial premises

Azeez Fabrics Private Limited (previously Gulab Industrics
Pvt Ltd),

251 Industrial Area-a,

Ludhiana West,Ludhiana I-141003

Capital Investment of the Industry

1044.06 lakhs

Category of Industry Red

Type of Industry Other
Scale of the Industry Medium
Office District Ludhiana I

"This is computer generated document from OCMMS by PPCB"
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SPECIAL CONDITIONS :-

I. The industry shall deposit Environmental Compensation Amounting to Rs. 1 lakh in compliance to decisions of personal
hearing dated 12.03.2025, within 07 days.

2. The industry will submit proof of placement of advance payment of their purchase order to the vendor as a proof for
installation of ZLD, within (7 days.

3. The industry shall submit PERT chart for adoption of ZLD system, within 07 days.

4. The industry shall ensure that the treated effluent confirms with the prescribed standards.

5. This consent shall be subject to final decision of the Hon'ble National Green Tribunal in OA no. 225 of 2022 and OA no. 546
of 2024,

6. The industry shall ensure to upgrade the ETP and complete the ZLD plant by 30.09.2025 as per commitment made by it. (fully
stabilize and commission by 31.12.2025).

7. The industry will submit the progress with respect to the upgradation of ETP to ZLD technology well before the 5th of every
month alongwith the photographs and expenditure details viz-a-viz the timelines given in the PERT chart.

8. The progress of installation work of ZLD system by the industry will be reviewed by the Board in lirst week of May, 2025. I[
the progress is not found satisfactory, suitable action as per provisions of Water (Prevention & Control of Pollution) Act, 1974
will be taken against the industry.

All the other contents and conditions of consent will remain same as mentioned in consent no.
CTOW/Renewal/LDH1/2023/20749746 dated 06.02.2023 valid upto 31.03.2023 granted under the Water (Prevention & Control
of Pollution) Act, 1974,

For & on behalf
of
(Punjab Pollution Control Board)

Endst. No.: Dated:

A copy of the above is forwarded to the following for information and necessary action please:
The Environmental Engineer, Punjab Pollution Control Board, Regional Office-1, Ludhiana for information and necessary action.
It is requested to monitor the progress regarding installation of ZLD system being installed by the industry and submit compliance

of decisions of hearing dated 12.03.2025 on monthly basis.

For & on behalf
of
(Punjab Pollution Control Board)

"This is computer generated document from OCMMS by PPCB"
zeez Fabrics Private Limited (previously Gulab Industries Pyt Lid).251 Industrial Area-a. Ludhiana West Ludhiana [.141003
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Office Dispatch No ;

PUNJAB POLLUTION CONTROL BOARD

Zonal Office-1, E-648-B, Focal Point, Phase-5, Ludhiana
Website:- www.ppcb.gov.in

Registered/Speed Post Date:

Industry Registration ID: RI3LDH4286727 ApplicationNo : 20749746

To,
Atul Verma

251 Industrial Area-a
Ludhiana,Punjab-141003

Subject: Renewal of 'Consent to Operate'an outlet u/s 25/26 of Water (Prevention & Control of Pollution) Act, 1974 for
discharge of effluent.

With reference to your application for obtaining Renewal of 'Consent to Operate' an outlet for discharge of the
effluent u/s 25/26 of Water (Prevention & Control of Pollution) Act, 1974, you are, hereby, authorized to operate an
industrial unit fordischarge of the eftluent(s) arising out of your premises subject to the Terms and Conditions as
mentioned in this Certificate.

1. Particulars of Consent to Operate under Water Act, 1974 granted to the industry

| Consent to Operate Certificate No. CTOW/Renewal/LDH1/2023/20749746
Date of issue : 06/02/2023
Date of expiry : 31/03/2023 L
Certificate Type : Renewal
Previous CTO No. & Validity : CTOW/Renewal/LDH1/2021/15871213
From:24/09/2021 T0:30/06/2024

2. Particulars of the Industry

| Name & Designation of the Applicant Surjeet Kumar, (Director) i
Address of Industrial premises Azeez Fabrics Private Limited (previously Gulab Industrics
Pvt Ltd),

251 Industrial Area-a,
Ludhiana West, Ludhiana I-141003

Capital Investment of the Industry 958.88 lakhs

Category of Industry Red

Type of Industry Other

Scale of the Industry Small

Office District Ludhiana I

Consent Fee Details

Raw Materials(Name with quantity per day) Hydrogen oxide @ 80 Kgs/day, Salt @ 1000 K as/day, Soda

Ash @ 200 Kgs/day, Baking Powder @ 02 K gs/day, Acelic
Acid @ 03 Kgs/day, Knitted Fabric Cloths @ 05 T/day,

Disperse Dyes @ 50 Kgs/day. Reactive Dyes (@ 50 Kgs/day
Products (Name with quantity per day) Processing of Cloth (Washing, Dyeing & Finishing) (@
5000 Kgstday
By-Products, if any,(Name with quantity per day) Nil

"This is computer generated document from OCMMS by PPCR"
Azeez Fabrics Private Limited (previously Gulah Industries Pvf Lid).251 Industrial Area-a.Ludhiana West, Ludhiana I. 141003
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Details of the machinary and processes

As per application form

Details of the Effluent Treatment Plant

The ETP consists of Equalization tank > Chemical dosing
== Floceulator-> Tube settler (02 No. in parallel) ->
Aeration Tank (02 No. in series)-> Pre-filtration tank -=
Secondary tube settler -> Sand filter > Carbon filter ->
Final Outler.

Mode of Disposal

Trade Effluent @ 450.0 KLD - Into sewer after treatment
through ETP

Domestic Effluent (@ 3.0 KLD - Into Sewer

Standards to be achieved under Water(Prevention &
Control of Pollution) Act, 1974

As prescribed by the Board/MoEF & CC, New Delhi

Endst. No.:

06/02/2023

( Harinder Singh )
Environmental Engineer
For & on behalf
of
(Punjab Pollution Control Board)

Dated:

A copy of the above is forwarded to the following for information and necessary action please:

The Environmental Engineer, Punjab Pollution Control Board, Regional Office-1, Ludhiana for information and necessary action.

06/02/2023

( Harinder Singh )
Environmental Engineer

For & on behalf
of
(Punjab Pollution Control Board)

"This is computer generated document from OCMMS by PPCB"
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TERMS AND CONDITIONS

GENERAL CONDITIONS

This consent is not valid for getting power load from the Punjab State Power Corporation Limited or for
gelting loan from the financial institutions.

The industry shall apply for renewal/further extension in validity of consent atleast two months before
expiry of the consent.

The in'dustry shall ensure that the effluent discharging through the authorized outlet shall confirm to the
prescribed standards as applicable from time to time.

The industry shall plant minimum of three suitable varieties of trees at the density of not less than 1000 trees
per hectare all along the boundary of the industrial premises.

The achievement of the adequacy and efficiency of the effluent treatment plant/pollution control devices/re-
circulation system installed shall be the entire responsibility of the industry.

The industry shall ensure that the Hazardous Wastes generated from the premises are handled as per the
provisions of the Hazardous Wastes(Management, Handling and Trans boundary Movement) Rules, 2008 as
amended time to time , without any adverse effect on the environment, in any manner

The responsibility to monitor the effluent discharged from the authorized outlet and to maintain a record of
the same rests with the industry. The Board shall only test check the accuracy of these reports for which the
industry shall deposit the samples collection and testing fee with the Board as and when required.

The industry shall submit balance sheet of every financial year to the concerned Regtonal Oftfice by 30th
June of every year.

The industry shall submit a yearly certificate to the effect that no addition/up-gradation/ modification/
modernization has been carried out during the previous year otherwise the industry shall apply for the varied
consent.

During the period beginning from the date of issuance and the date of expiration of this consent, the
applicant shall not discharge floating solids or visible foam.

Any amendments/revisions made by the Board in the tolerance limits for discharges shall be applicable to
the industry from the date of such amendments/revisions.

The industry shall not change or alter the manufacturing process(es) so as to change the quality and/or
quantity of the effluents generated without the written permission of the Board.

Any upset conditions in the plant/plants of the factory, which is likely to result in increased cffluent and/or
result in violation of the standards lay down by the Board shall be reported to the Environmental Engineer,
Punjab Pollution Control Board of concerned Regional Office immediately failing which any stoppage and
upset conditions that come to the notice of the Board/its officers, will be deemed to be intentional violation
of the conditions of consent.

The industry shall provide terminal manhole(s) at the end of each collection system and a manhole upstream
of final outlet (s) out of the premises of the industry for measurement of flow and for taking samples.

The industry shall for the purpose of measuring and recording the quantity of waler consumed and effluent
discharged, affix meters of such standards and at such places as approved by the Environmental Engineer.
Punjab Pollution Control Board of the concerned Regional Office.

The industry shall maintain record regarding the operation of effluent treatment plant i.e. record of quantity
of chemicals and energy utilized for treatment and sludge generated from treatment so as to satisfy the
Board regarding regular and proper operation of pollution control equipment.

The industry shall provide online monitoring equipmentiy'4s for the parameters as decided by concerned
Regional Office with the effluent treatment plant/air pollution control devices installed, i applicable.

The pollution control devices shall be interlocked with the manufacturing process of the industry.

The authorized outlet and mode of disposal shall not be changed without the prior written permission of the
Board.

The industry shall comply with the conditions imposed by the SEIAA / MOEF in the environmental
clearance granted to it as required under EIA notification dated14/9/06, il applicable.

The industry shall obtain and submit Insurance cover as required under the Public Liability Insurance Act,
1991.

The industry shall not use any unauthorized out-let(s) for discharging effluents from its premises. All
unauthorized outlets, if any, shall be connected to the authorized outlet within one month from the date of
issue of this consent,

"This is computer generated document fromr OCMMS by PPCB"
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The industry shall make necessary arrangements for the monitoring of effluent being discharged by the
industry and shall monitor its effluents:-

6)] Once in Year for Small Scale Industries.
(i1) Four in a Year for Large/Medium Scale Industries.
(iii) The industry will submit monthly reading/ data of the separate energy meter installed for running

of effluent treatment plant/re-circulation system to the concerned Regional Office of the Board
by the 5th of the following month.

The industry shall provide electromagnetic flow meters at the source of water supply, at inlet/outlet of
effluent treatment plant within one month and shall maintain the record of the daily reading and submit the
same to the concerned Regional Office by the 5th of the following month,

The Board reserves the right to revoke this consent at any time in case the industry is found violating any of
the conditions of this consent and/or the provisions of Water (Prevention & Control of Pollution) Act, 1974
as amended from time to time.,

The issuance of this consent does not convey any property right in either real or personal property, or any
exclusive privileges, nor does it authorize any injury to private property or any invasion of personal rights,
nor any infringement of Central, State or Local Laws or Regulations.

The consent does not authorize or approve the construction of any physical structures or facilitics for
undertaking of any work in any natural watercourse.

Nothing in this consent shall be deemed to neither preclude the institution of any legal action nor relieve the
applicant [rom any responsibilities, liabilities or penalties to which the applicant is or may be subjected
under this or any other Act.

The industry shall make necessary and adequate arrangements to hold back the effluent in case of failure of
septic tank.

The diversion or bye pass of any discharge from facilities utilized by the applicant to maintain compliance
with the terms and conditions of this consent is prohibited except.

) Where unavoidable to prevent loss of life or some property damage or

(11) Where excessive storm drainage or run off would damage facilities necessary for compliancc
with terms and conditions of this consent. The applicant shall immediately notify the consent
issuing authority in writing of each such diversion or bye-pass.

The industry shall ensure that no water pollution problem is crealed in the area due to discharge of effluents
from its industrial premises.

The industry shall comply with the code of practice as notified by the Government/ Board for the type of
industries where the siting guidelines/ code of practice have been notified.

Solids, sludge, filter backwash or other pollutant removed from or resulting from treatment or control of
waste waters shall be disposed off in such a manner to prevent any poilutants from such materials from
entering into natural water.

The industry shall re-circulate the entire cooling water and shall also re-circulate/reuse to the maximum
extent the treated effluent in processes

The industry shall make necessary and adequate arrangements to hold back the effluent in case of failure of
re-circulation system/ effluent treatment plant.

The industry shall make proper disposal of the effluent so as to ensure that no stagnation occurs inside and
outside the industrial premises during rainy season and no demand period.

Where excessive storm water drainage or run off, would damage facilities necessary for compliance with
terms and conditions of this consent, the applicant shall immediately notify the consent issuing authority in
writing of each such diversion or bye-pass.

The industry shall submit a detailed plan showing therein the distribution system for conveying waste-water
for application on land for irrigation along with the crop pattern for the year.

The industry shall ensure that the effluent discharged by it is toxicity free.

The industry shall not irrigate the vegetable crops with the treated effluents which are used/ consumed as
raw.

Drains causing oil & grease contamination shall will be segregated. Oil & grease trap shall be provided to
recover oil & grease from the effluent.

"This is computer generated document from OCMMS hy PPCB"

Azeez Fabrics Private Limited (previously Gulab Industries Pyt Ltd), 251 Industrial Area-a. Ludhiana West. Ludhiana 1141003

Paged

22



42.

43,

The industry shall establish sufficient number of piezometer wells in consultation with the concerned
Regional Office, of the Board to monitor the impact on the Ground Water Quantity due to the industrial
operations, and the monitoring shall be submitted to the Environmental Engineer of the concerned Regional

6

Office by the 5th of every month,

The industry shall ensure that its production capacity & quantity of trade effluent do not exceed the quantity
mentioned in the consent and shall not carry out any expansion without the prior permission/NOC of the

Board.

SPECIAL CONDITIONS

1. The industry shall take adequate steps to stop discharging its industrial effluent into MC sewer by

31.03.2023.

( Harinder Singh )
Environmental Engineer

06/02/2023

For & on behalf
of

(Punjab Pollution Control Board)

"This is computer generated document from OCMMS hy PPCB"
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Office Dispatch No : Registered/Speed Post Date:
OCMMS/CTO(Water)/2025/006048

Industry Registration ID: RI4LDHI11420646 Application No : 28654079

To,
Rajncesh Sood
B-xxx-2586/87, Baba Gajja Jain Colony, Moti Nagar,
Ludhiana,Punjab-141010

Subject: ~ Grant Varied 'Consent to Operate'an outlet u/s 25/26 of Water (Prevention & Control of Pollution) Act, 1974
for discharge of effluent.

With reference to your application for obtaining Varied 'Consent to Operate' an outlet for discharge of the effluent
u/s 25/26 of Water (Prevention & Control of Pollution) Act, 1974, you are, hereby, authorized to operile an
industrial unit fordischarge of the effluent(s) arising out of your premises subject to the Terms and Conditions as
mentioned in this Certificate

1. Particulars of Consent to Operate under Water Act, 1974 granted to the industry

Consent to Operate Certificate No. CTOW/Varied/LDH1/2025/28654079

Date of issue : 27/06/2025

Datc of expiry : 31/712/2025

Certificate Type : Varied

Previous CTO No. & Validity : CTOW/Renewal/LDH1/2022/20264345
From:15/11/2022 T0:31/03/2025

2. Particulars of the Industry

Name & Designation of the Applicant Rajneesh Sood, (Proprietor)

Address of Industrial premises Sagar Apparels,
B-xxx-2586/87, Baba Gajja Jain Colony, Moti Nagar,,
Ludhiana East, Ludhiana 1-141010

Capital Investment of the Industry 848.0 lakhs

Category of Industry Red

Typc of Industry 1999-Miscellaneous (Red)

Scale of the Industry Small

Office District Ludhiana I

Consent Fee Details Rs. 21600 vide Receipt No. 686798953 dated 21/04/2025

as NOC regularization fee for increase in gross assets. Rs.
63468 vide Receipt No. 779841098 dated 23/03/2025 which
includes penality charges from 31/03/2023. Fees valid upto
31/03/2026

Raw Materials(Name with quantity per day) Dyes and Chemicals @300Kgs/day
Fabric @2500Kgs/day
Detergent/Soap @ 10Kgs/day

"This is computer generated document from QCMMS by PPCB"
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Products (Name with quantity per day) Dyeing/washing/Finishing of Fabric @255Kgs/day
By-Products, if any,(Name with quantity per day)
Details of the machinary and processes Fabrics- Washing/Dyeing-Drying-F inishing
Details of the Effluent Treatment Plant Trade Effluent @270.0 KLD

Domestic Effluent @2.5 KLD

Any Other @30.0 KLD
Mode of Disposal Into sewer after passing through ETP

Into sewer

Standards to be achieved under Water(Prevention & As prescribed by PPCB
Control of Pollution) Act, 1974

5@\1& Y

29/06/2025
( Kanwaldeep Kaur)
Environmental Engineer
For & on hehalf
of
(Punjab Pollution Control Board)

Endst. No.: Dated:

A copy of the above is forwarded to the following for information and necessary action please:
The Senior Environmental Engineer, Punjab Pollution Control Board, Zonal Office-1, E-648-B, Focal Point, Phase-5, Ludhiana

ﬁe}h Y

29/06/2025

( Kanwaldeep Kaur)
Environmental Engineer

For & on hehalf
of
(Punjab Pollution Control Board)

"This is computer generated document from OCMMS by PPCB"
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TERMS AND CONDITIONS

GENERAL CONDITIONS

Thi}_; consent is not valid for getting power load from the Punjab State Power Corporation Limited or for
getting loan from the financial institutions.

The industry shall apply for renewal/further extension in validity of consent atleast two months before
expiry of the consent.

The industry shall ensure that the effluent discharging through the authorized outlet shall confirm to the
prescribed standards as applicable from time to time.

The industry shall plant minimum of three suitable varieties of trees at the density of not less than 1000 trees
per hectare all along the boundary of the industrial premises.

The achievement of the adequacy and efficiency of the effluent treatment plant/pollution control devices/re-
circulation system installed shall be the entire responsibility of the industry.

The industry shall ensure that the Hazardous Wastes generated from the premises are handled as per the
provisions of the Hazardous Wastes(Management, Handling and Trans boundary Movement) Rules, 2008 as
amended time to time , without any adverse effect on the environment, in any manner

The responsibility to monitor the effluent discharged from the authorized outlet and to maintain a record of
the same rests with the industry. The Board shall only test check the accuracy of these reports for which the
industry shall deposit the samples collection and testing fee with the Board as and when required.

The industry shall submit balance sheet of every financial year to the concerned Regional Office by 30th
June of every year.

The industry shall submit a yearly certificate to the effect that no addition/up-gradation/ modification/
modernization has been carried out during the previous year otherwise the industry shall apply for the varied
consent.

During the period beginning from the date of issuance and the date of expiration of this consent, the
applicant shall not discharge floating solids or visible foam.

Any amendments/revisions made by the Board in the tolerance limits for discharges shall be applicable to
the industry from the date of such amendments/revisions.

The industry shall not change or alter the manufacturing process(es) so as to change the quality and/or
quantity of the effluents generated without the written permission of the Board.

Any upset conditions in the plant/plants of the factory, which is likely to result in increased cffluent and/or
result in violation of the standards lay down by the Board shall be reported to the Environmental Engincer,
Punjab Pollution Control Board of concerned Regional Office immediately failing which any stoppage and
upset conditions that come to the notice of the Board/its officers, will be deemed to be intentional violation
of the conditions of consent.

The industry shall provide terminal manhole(s) at the end of each collection system and a manhole upstream
of final outlet (s) out of the premises of the industry for measurement of flow and for taking samplcs.

The industry shall for the purpose of measuring and recording the quantity of water consumed and effluent
discharged, affix meters of such standards and at such places as approved by the Environmental Engineer.
Punjab Pollution Control Board of the concerned Regional Office.

The industry shall maintain record regarding the operation of effluent treatment plant i.c. record of quantity
of chemicals and energy utilized for treatment and sludge generated from treatment so as to satisfy the
Board regarding regular and proper operation of poliution control equipment.

The industry shall provide online monitoring equipmenti; ss for the parameters as decided by concerned
Regional Office with the effluent treatment plant/air pollution control devices installed, if applicable.

The pollution control devices shall be interlocked with the manufacturing process of the industry.

The authorized outlet and mode of disposal shall not be changed without the prior written permission of the
Board.

The industry shall comply with the conditions imposed by the SEIAA / MOEF in the environmental
clearance granted to it as required under EIA notification dated14/9/06, if applicable.

The industry shall obtain and submit Insurance cover as required under the Public Liability Insurance Act,
1991.

The industry shall not use any unauthorized out-let(s) for discharging effluents [rom its premises. All
unauthorized outlets, if any, shall be connected to the authorized outlet within one month from the date of
issue of this consent.

"This is computer generated document from QCMMS by PPCB"
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The industry shall make necessary arrangements for the monitoring of effluent being discharged by the
industry and shall monitor its effluents:-

(i) Once in Year for Small Scale Industries.
(i1) Four in a Year for Large/Medium Scale Industries.
(iii) The industry will submit monthly reading/ data of the separate energy meter installed for running

of effluent treatment plant/re-circulation system to the concerned Regional Office of the Board
by the 5th of the following month.

The industry shall provide electromagnetic flow meters at the source of water supply, at inlet/outlet of
ctftuent treatment plant within one month and shall maintain the record of the daily reading and submit the
same to the concerned Regional Office by the 5th of the following month.

The Board reserves the right to revoke this consent at any time in case the industry is found violating any of
the conditions of this consent and/or the provisions of Water (Prevention & Control of Pollution) Act, 1974
as amended from time to time.

The issuance of this consent does not convey any property right in either real or personal property, or any
exclusive privileges, nor does it authorize any injury to private property or any invasion of personal rights,
nor any infringement of Central, State or Local Laws or Regulations.

The consent does not authorize or approve the construction of any physical structures or facilities for
undertaking of any work in any natural watercourse.

Nothing in this consent shall be deemed to neither preclude the institution of any legal action nor relieve the
applicant from any responsibilities, liabilities or penalties to which the applicant is or may be subjected
under this or any other Act.

The industry shall make necessary and adequate arrangements to hold back the effluent in case of failure of
septic tank.

The diversion or bye pass of any discharge from facilities utilized by the applicant to maintain compliance
with the terms and conditions of this consent is prohibited except.

(i) Where unavoidable to prevent loss of life or some property damage or

(i) Where excessive storm drainage or run off would damage facilities necessary for compliance
with terms and conditions of this consent. The applicant shall immediately notify the consent
issuing authority in writing of each such diversion or bye-pass.

The industry shall ensure that no water pollution problem is created in the area due to discharge of effluents
from its industrial premises.

The industry shall comply with the code of practice as notified by the Government/ Board for the type of
industries where the siting guidelines/ code of practice have been notified.

Solids, sludge, filter backwash or other pollutant removed from or resulting from treatment or control of
waste waters shall be disposed off in such a manner to prevent any pollutants from such materials from
entering into natural water.

The industry shall re-circulate the entire cooling water and shall also re-circulate/reuse (o the maximum
extent the treated effluent in processes

The industry shall make necessary and adequate arrangements to hold back the effluent in case of failure ol
re-circulation system/ effluent treatment plant.

The industry shall make proper disposal of the effluent so as to ensure that no stagnation occurs inside and
outside the industrial premises during rainy season and no demand period.

Where excessive storm waler drainage or run off, would damage facilitics necessary for compliance with
terms and conditions of this consent, the applicant shall immediately notify the consent issuing authority in
writing of each such diversion or bye-pass.

The industry shall submit a detailed plan showing therein the distribution system for conveying waste-water
for application on land for irrigation along with the crop pattern for the year.

The industry shall ensure that the effluent discharged by it is toxicity free.

The industry shall not irrigate the vegetable crops with the treated effluents which are used/ consumed as
raw.

Drains causing oil & grease contamination shall will be segregated. Oil & grease trap shall be provided to
recover oil & grease from the effluent.

"This is computer generated document from OCMMS by PPCB"
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The industry shall establish sufficient number of piezometer wells in consultation with the concerned
Regional Office, of the Board to monitor the impact on the Ground Water Quantity due to the industrial
operations, and the monitoring shall be submitted to the Environmental Engineer of the concerned Regional
Office by the 5th of every month.

The industry shall ensure that its production capacity & quantity of trade effluent do not exceed the quantity
mentioned in the consent and shall not carry out any expansion without the prior permission/NOC of the
Board.

SPECIAL CONDITIONS
The industry shall get the work complete as per prescribed timelines of PERT Chart.

e

29/06/2025

( Kanwaldeep Kaur )
Environmental Engineer

For & on behalf
of
(Punjab Pollution Control Board)

"This is computer generated document from OCMMS hy PPCB"
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Wee Dispateh No: ™ O 227>

PUNJADB POLLUTION CONTROL BOARD
Zoual Offiee-1, £-648-13, Fucal Polnt, Phase-5, Ludbiana

1782

Websher- www.ppelnpov.in

Ruglstered/Speed Post

Date: | ?l ,'L}’LH,

ndustry Reglsteatfon 1D:

RIGLDIT14202942

Application No :

27146012

Naveen Kaplish

Opp.aman Dharam Kanda, Link Read, Ind.area-a, Ludbiana,

LudhisnaLudbiana-141003

hjeet:
discharge of cffluent,

With reference to your application for obtaining 'Consent to
of Water (Prevention & Conlrol of Pollution) Act, 1974, y

srant of 'Consent o Operate'an outlet u/s 25/26 of Water (Prevention & Control of P

ollution) Act, 1974 Tur

Operate' an outlet {or discharge of the effluent ws 25126
ou are, hereby, authorized to operate an industrial uni

fordischarge of the effluent(s) arising out of your premises subject to the Terms and Conditions as mentioned in this

Centificate.

Particulars of Consent to Opecrate under Water Act; 1974 granted to the industry

| Consent to Operate Certificate No.

CTOW/Fresh/LDH1/2024/27 140013

19/12/2024-

rDatc of expiry :

| Certifieate Type :

16/06/2025

Fresh

!'ariiculars of the Industry

Nanie & Designation of the Applicant

Naveen Kaplish, (Proprietor)

|
Address of Industrial premises

Nataraj Scientific Dyers,

Opp.aman Dharam Kanda, Livk Road, Ind-area-a,
Liidhiana.,

Ludhiana Last Ludhiana 1-141003

Capital Investment of the Indusiry

82.12 lakhs

Cadcgory of Industry

Red

Type of Industry

dyeing........ emission generating process

Scale of the Industry
| Cffice District

Small

Yarn and textile processing involving sourcing, bleuching,

Ludhiana [

Consent Fee Details

‘._!_l:;]_w NMaterials(Name with quantity per day)

DYES & CHEMICALS @30Kus/day

| Produicts (Name with quantity per day)

DYEING OF ACRYLIC YARN @ 1600 Kgs/day

DYEING OF POLYESTER CLOTH (@ 1400 Kus/day

By-Products, Il any,(Name with quantity per day)

| Details of the machinary and [processes

| As per application form

“Thix iy computer generatvd doctment from OCMMS by PPCH”

Nitrieni Seivniitie Duars Oon.oinnn Dhavam Kunda, Link Road. ind-orea- Ludhiona. Ludniana Ewsr [,

wdhiura | 141003
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Details of the Biuent Teentment Pland $78§f:ffief! ETP for treatment rJ{mde eﬂnem‘ consisting of

Collection tunl=l-=> Collection funk-11-> Chemical ffc;smg- p

Floceulator-> Clarifier Tank-1-> Cz'rm_her Tank-1[-> Pre-

Siltration tank-> Sane filter-> carbon filter.

Mode of Dsposal

Trade Efflient @ 200.0 KLD - [1ifo Sewer afler treatment
in ETP
Domeslic Efflvent @ 0.5 KLD - Into Sewer

Standards to be aclieved under Water(Peeventlon &
{ Control orPnllulmn] Act, 1974

As prescribed by the PPCB /CPCB / MoEF & CC

30

Endst. No.: e o

//’"“}

/ =
19/12/2024
(Pardeep Balu)
Environmental Engineer
For & on behelf
of
. Bt Bollution Controf Bourd)

Dated:

The Environmenlal Engineer, Punjab Pollution’ Control Board, Regmnal Office=1; Ludhiana for information and necessary actio

It is requesled to visit the industry as per time schedulg and send report ac(c_nrdmgly.

19/12/2024

{Pardeep Balu)
Environmental Englnecr

For & vn behalf
of
(Punjab Pollution Control Board)

"This is conyniter generated document from OCSMMS by PPCB®
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ffice Dispatch No :

1784

PUNJAB POLLUTION CONTROL BOARD

Zonal Office-1, E-648-B, Phase-V, Focal Point, Ludhiana

Website:- www.ppeb.gov.in

Registered/Speed Post Date:

Industry Registration ID:

RI6LDHI3541003

Application No: 9770277

To

Subject:

b
Vijay Trikha
887, Industrial Area-a
Ludhiana,Punjab-141003

for discharge of effluent.

Grant Varied 'Consent to Operate’an outlet u/s 25/26 of Water (Prevention & Control of Pollution) Act, 1974

With reference to your application for obtaining Varied i;%Consent to Operateiy Yaan outlet for discharge ol the
effluent u/s 25/26 of Water (Prevention & Control of Pollution) Act, 1974, you are. hereby, authorized lo operate an

industrial unit fordischarge of
mentioned in this Certificate

the effluent(s) arising out of your premises subject to the Terms and Conditions as

L. Particulars of Consent to Operate under Water Act, 1974 granted to the industry

Consent to Operate Certificate No.

CTOW/Varied/LDH1/2019/9770277

Date of issue : 19/07/2019
Date of expiry : 30/06/2023
Certificate Type : Varied

Previous CTO No. & Validity :

ZO/LDH-1/WPC/2003/F-2041
From:20/11/2003 T0:19/11/2018

articulars of the Industry

Name & Designation of the Applicant

M/s Ishan Enterprises, (Proprictor)

Address of Industrial premises

M/s Ishan Enterprises,
887,. Industrial Area-a, Ludhiana,
Ludhiana East,Ludhiana I-141003

Capital Investment of the Industry

136.45 lakhs

Category of Industry

Red

Type of Industry

Yarn and textile processing involving sourcing, bleaching,

dyeing........ emission generating process
Scale of the Industry Small
Office District Ludhiana [

Consent Fee Details

Rs. 9000/- vide R. No. 67/4777 dated 05.11.2018 & Rs.
45000/- vide R. No. 41/4777 dated 17.10.2018 under Water
Act, 1974 & Rs. 200/- vide R. No. 68/4777 dated
05.11.2018 & Rs. 900/- vide R. No. 42/4777 dated
17.10.2018 as NOC regularization fee.

"This is computer generated document from OCMMS hy PPCB"
M/s Ishan Enterprises, 887, Industrial Area-a, Ludhiana, Ludhiana East, Ludhiana I,141003
Pagel
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Raw Materials(Name with quantity per day) Unfinished Knitted Hosiery Cloth @ 1750 Kgs/day
Hosiery cloth for dveing @ 600 Kgs/day

Dyes @ 2 Kgs/day

Acetic acid @ 10 Kgs/day

HCL (@ 15 Kgs/day

Caustic @ 7 Kgs/day

Bleaching Powder @ 30 Kes/day

HiPeroxide (0 3 Kgs/day

Products (Name with quantity per day) Finishing of Hosiery Cloth @ 1750 Kgs/day
Dyeing of hosiery Cloth @ 600 Kgs/day
| By-Products, if any,(Name with quantity per day) Nil
Details of the machinary and processes As per the application form.
Details of the Effluent Treatment Plant The industry has provided ETP of capacity 250 KLD.

consists of Collection tank, Chemical dozing, Tube settler,
Pre-filtration and Carbon [ilter to treat the trade effluent
generated from the industry.

Mode of Disposal Trade effluent @ 150 KLD into sewer after treatment in

ETP and domestic effluent @ 1.3 KLD into sewer.

Standards to be achieved under Water(Prevention & As prescribed by the Board/MOEF & CC
Control of Pollution) Act, 1974

19/07/2019

(Om Parkash)
Environmental Engineer

For & on behalf
of
(Punjab Pollution Control Board)

Endst. No.: Dated:

A copy of the above is forwarded to the following for information and necessary action please:
Environmental Engineer, Punjab Pollution Control Board, Regional Office-1. He is requested to collect treated trade effluent

sample of the industry within 02 months and send the report / recommendations accordingly.

19/07/2019

(Om Parkash)
Environmental Engineer

For & on behalf
of

"This is computer generated document from OCMMS by PPCB”
M/s Ishan Enterprises,887,. Industrial Area-a, Ludhiana, Ludhiana East,Ludhiana I, 141003
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(Punjab Pollution Control Board)
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TERMS AND CONDITIONS

GENERAL CONDITIONS

This consent is not valid for getting power load from the Punjab State Power Corporation Limited or for
getting loan from the financial institutions.

The industry shall apply for renewal/further extension in validity of consent atleast two months before
expiry of the consent.

The industry shall ensure that the effluent discharging through the authorized outlet shall confirm to the
prescribed standards as applicable from time to time.

The industry shall plant minimum of three suitable varieties of trees at the density of not less than 1000 trees
per hectare all along the boundary of the industrial premises.

The achievement of the adequacy and efficiency of the effluent treatment plant/pollution control devices/re-
circulation system installed shall be the entire responsibility of the industry.

The industry shall ensure that the Hazardous Wastes generated from the premises are handled as per the
provisions of the Hazardous Wastes(Management, Handling and Trans boundary Movement) Rules, 2008 as
amended time to time , without any adverse effect on the environment, in any manner

The responsibility to monitor the effluent discharged from the authorized outlet and to maintain a record of
the same rests with the industry. The Board shall only test check the accuracy of these reports for which the
industry shall deposit the samples collection and testing fee with the Board as and when required.

The industry shall submit balance sheet of every financial year (o the concerned Regional Office by 30th
June of every year.

The industry shall submit a yearly certificate to the effect that no addition/up-gradation/ modification/
modernization has been carried out during the previous year otherwise the industry shall apply for the varied
consent.

During the period beginning from the date of issuance and the date of expiration of this consent, the
applicant shall not discharge floating solids or visible foam,

Any amendments/revisions made by the Board in the tolerance limits for discharges shall be applicable to
the industry from the date of such amendments/revisions.

The industry shall not change or alter the manufacturing process(es) so as to change the quality and/or
quantity of the effluents generated without the written permission of the Board.

Any upset conditions in the plant/plants of the factory, which is likely to result in increased effluent and/or
result in violation of the standards lay down by the Board shall be reported to the Environmental Engineer,
Punjab Pollution Control Board of concerned Regional Office immediately failing which any stoppagc and
upset conditions that come to the notice of the Board/its officers, will be deemed to be intentional violation
of the conditions of consent.

The industry shall provide terminal manhole(s) at the end of each collection system and a manhole upstream
of final outlet (s) out of the premises of the industry for measurement of flow and for taking samples.

The industry shall for the purpose of measuring and recording the quantity of water consumed and effluent
discharged, affix meters of such standards and at such places as approved by the Environmental Engincer,
Punjab Pollution Control Board of the concerned Regional Oftice.

The industry shall maintain record regarding the operation of effluent treatment plant i.c. record of quantity
ol chemicals and energy utilized for treatment and sludge generated from treatment so as Lo satisfy the
Board regarding regular and proper operation of pollution control equipment.

The industry shall provide online monitoring equipmentiy '%s for the parameters as decided by concerned
Regional Office with the elfluent treatment plant/air pollution control devices installed, if applicable.

The pollution control devices shall be interlocked with the manufacturing process of the industry.

The authorized outlet and mode of disposal shall not be changed without the prior written permission of the
Board.

The industry shall comply with the conditions imposed by the SEIAA / MOEF in the environmental
clearance granted to it as required under EIA notification dated14/9/06, if applicable.

The industry shall obtain and submit Insurance cover as required under the Public Liability Insurance Act,
1991.

The industry shall not use any unauthorized out-let(s) for discharging effluents from its premises. All
unauthorized outlets, if any, shall be connected to the authorized outlet within one month from the date of
issue of this consent.

"This is computer generated document fiom OCMMS hy PPCB"
M/s Ishan Enterprises 887, Industrial Area-a, Ludhiana, Ludhiana East Ludhiana 1141003
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The industry shall make necessary arrangements for the monitoring of effluent being discharged by the
industry and shall monitor its effluents:-

@) Once in Year for Small Scale Industries.
(i1) Four in a Year for Large/Medium Scale Industries.
(iii) The industry will submit monthly reading/ data of the separate energy meter installed for running

of effluent treatment plant/re-circulation system to the concerned Regional Office of the Board
by the 5th of the following month.

The industry shall provide electromagnetic flow meters at the source of water supply, at inlet/outlet of
effluent treatment plant within one month and shall maintain the record of the daily reading and submit the
same to the concerned Regional Office by the 5th of the following manth.

The Board reserves the right to revoke this consent at any time in case the industry is found violating any of
the conditions of this consent and/or the provisions of Water (Prevention & Control of Pollution) Act, 1974
as amended from time to time,

The issuance of this consent does not convey any property right in either real or personal property, or any
exclusive privileges, nor does it authorize any injury to private property or any invasion of personal rights,
nor any infringement of Central, State or Local Laws or Regulations,

The consent does not authorize or approve the construction of any physical structures or facilities for
undertaking of any work in any natural watercourse.

Nothing in this consent shall be deemed to neither preclude the institution of any legal action nor relieve the
applicant from any responsibilities, liabilities or penalties to which the applicant is or may be subjected
under this or any other Act.

The industry shall make necessary and adequate arrangements to hold back the effluent in case of failure of
septic tank,

The diversion or bye pass of any discharge from facilities utilized by the applicant to maintain compliance
with the terms and conditions of this consent is prohibited except.

(1) Where unavoidable to prevent loss of life or some property damage or

(1) Where excessive storm drainage or run off would damage facilities necessary for compliance
with terms and conditions of this consent. The applicant shall immediately notify the consent
issuing authority in writing of each such diversion or bye-pass.

The industry shall ensure that no water pollution problem is created in the area due to discharge of efflucnls
from its industrial premises.

The industry shall comply with the code of practice as notified by the Government/ Board for the type of
industries where the siting guidelines/ code of practice have been notified.

Solids, sludge, filter backwash or other pollutant removed from or resulting from treatment or control of
waste waters shall be disposed off in such a manner to prevent any pollutants from such materials from
entering into natural water.

The industry shall re-circulate the entire cooling water and shall also re-circulate/reuse to the maximum
extent the treated effluent in processes

The industry shall make necessary and adequate arrangements to hold back the effluent in case of failure of
re-circulation system/ effluent treatment plant.

The industry shall make proper disposal of the effluent so as to ensure that no stagnation occurs inside and
oulside the industrial premises during rainy season and no demand period.

Where excessive storm water drainage or run off, would damage facilities necessary for compliance with
terms and conditions of this consent, the applicant shall immediately notify the consent issuing authority in
writing of each such diversion or bye-pass.

The industry shall submit a detailed plan showing therein the distribution system for conveying waste-water
for application on land for irrigation along with the crop pattern for the year.

The industry shall ensure that the effluent discharged by it is toxicity free.

The industry shall not irrigate the vegetable crops with the treated effluents which are used/ consumed as
raw.

Drains causing oil & grease contamination shall will be segregated. Oil & grease trap shall be provided to
recover oil & grease from the effluent.

"This is computer generated document from OCMMS by PPCB"
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The industry shall establish sufficient number of piczometer wells in consultation with the concerned
Regional Office, of the Board to monitor the impact on the Ground Water Quantity due to the industrial
operations, and the monitoring shall be submitted to the Environmental Engineer of the concerned Regional
Office by the 5th of every month.

The industry shall ensure that its production capacity & quantity of trade effluent do not exceed the quantity
mentioned in the consent and shall not carry out any expansion without the prior permission/NOC of the
Board.

SPECTAL CONDITIONS

(1) The industry shall operate the ETP regularly & efficiently so as to achieve the
prescribed effluent standards for such type ol units.

(2) The industry shall maintain the record of the operation of ETP as well as trade
effluent generated/discharge by it.

(3) The industry shall obtain authorization under HWM Rules, 2016 for hazardous waste of
category 5.1, 34.3 and 33.3.

(4) The industry will install Online Continuous Monitoring System at the linal outlet of
ETP and made the connection of the same with the server of Punjab Pollution Control
Board by 31.07.2019 and inform the Board.

,”} )
/{:ﬂ; ”\ﬂ, ,XJ_ //
1
19/07/2019
(Om Parkash)
Environmental Engineer
For & on behalf
of
(Punjab Pollution Control Board)

"This is computer generated document from OCMMS by PPCB"
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Office Dispatch No :

PUNJAB POLLUTION CONTROL BOARD
Zonal Office-1, Ludhiana

Website:- www.ppcb.gov.in

Registered/Speed Post Date:

Industry Registration ID: RI4LDH1146060.2 Application No : 7643000

To,
Charanjit Rai Behal

B-XXIII-2120/1, textile Colony, industrial Area-A, Ludhiana
Ludhiana,Punjab-141003

Subject:  Renewal of 'Consent to Operate'an outlet u/s 25/26 of Water (Prevention & Control of Pollution) Act, 1974 for

discharge of effluent.

With reference to your a

pplication for obtaining Renewal of ‘Consent to Operate’an outlet for discharge of the

g:I"ﬂucn; u/s 25/26 of Water (Prevention & Control of Pollution) Act, 1974, you are, hereby, authorized to operale an
mdustrial unit fordischarge of the effluent(s) arising out of your premises subject to thé Terms and Conditions as
mentioned in this Certificate.

1. Particulars of Consent to Operate under Water Act, 1974 granted to the industry

Consent to Operate Certificate No. CTOW/Renewal/LDH1/2018/7643000
Date of issue : 11/06/2018

Date of expiry : 30/06/2023

Certificate Type : Renewal

Previous CTO No. & Validity : RI4LDHICTOW 1460612

From:30/07/2014 T0:30/06/2018

2. Particulars of the Industry

Name & Designation of the Applicant Charanjit Rai Behal, (PROPRIETOR)

Address of Industrial premises

Adhi enterprises,
B-xxiii-2120/1, textile colony, industrial area-a, ludhiana,
Ludhiana east.Ludhiana i-141003

Capital Investment of the Industry 24.41 lakhs
Category of Industry Red

Type of Industry Other
Scale of the Industry Small
Office District Ludhiana i

Consent Fee Details

Rs, 900/- vide R no. 59/4765 dated 28.05.2018 as NOC
regularization fee

Rs. 9,000/- vide R no. 57/4765 dated 28.05.2018 under
Water Act, 1974

Rs. 9,000/- vide R no. 58/4765 dated 28.05.2018 under Air
Act, 198]

Adequate up to 30.06.2023

Raw Matcrials(Name with quantity per day) Garments @ 1500 Pes./day, Yarn for Dyeing @ 1000

Kg/day, Acetic Acid @ 10 kg/day, Dyes (@, 10 Kg/day,
Softer @ 15 Kg/day, Non-ionic @ 5 Kg/day

“This is computer generated document from QCMMS hy PPCB”
Adhi enterprises. B-xxiii-2120/1, textile colony, industrial area-a. ludhiana, Ludhiana east Ludhiana i 141003
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Products (Name with quantity per day) Processed garments @ 1500 Kg/day, Washing & Dyed
yarn (@ 1000 Kg/day
By-Products, if any,(Name with quantity per day) Nil
Details of the machinary and processes Garment/Fabric -> Washing-> Dveing -> Softening ->
Hydro Extraction -> Sun Drying/ Dryer -> Packing &
— Dispateh.
Details of the Effluent Treatment Plant Trade Effluent @ 100.0 KLD
Domestic Effluent @ 0.5 KLD
Mode of Disposal Trade Effluent into sewer after ETP
Domestic Effluent into Sewer
Standards to be achieved under Water(Prevention & As Prescribed by the Board.
Control of Pollution) Act, 1974

Environmental Engineer
For & on behalf
of
(Punjab Pollution Control Board)

Endst. No.: Dated:

A copy of the above is forwarded to the following for information and necessary action please:

The Environmental Engineer, Regional Office-1, Punjab Pollution Control Board, Ludhiana for information & necessary action,

Environmental Engineer
For & on hehalf
of
(Punjab Pollution Control Board)

“This is computer generated document from OCMMS by PPCR"
Adhi enterprises, B-xxiii-2120/1, textile colony, industrial area-a, ludhiana. Ludhiana east. Ludhiana i, 141003
Page?

38




1709

0.

10.

11.

12.

13.

16.

18.
19.

20,

21.

22,

1 Jd4a
TERMS AND CONDITIONS

GENERAL CONDITIONS

Tlli;& consent is not valid for getting power load from the Punjab State Power Corporation Limited or for
getting loan from the financial institutions.

The industry shall apply for renewal/further extension in validity of consent atleast two months before
expiry of the consent.

The industry shall ensure that the effluent discharging through the authorized outlet shall confirm to the
prescribed standards as applicable from time to time.

The industry shall plant minimum of three suitable varieties of trees at the density of not less than 1000 trees
per hectare all along the boundary of the industrial premiscs.

The achievement of the adequacy and efficiency of the effluent treatment plant/pollution control devices/re-
circulation system installed shall be the entire responsibility of the industry.

The industry shall ensure that the Hazardous Wastes generated from the premises are handled as per the
provisions of the Hazardous Wastes(Management, Handling and Trans boundary Movement) Rules, 2008 as
amended time to time , without any adverse effect on the environment, in any manner

The responsibility to monitor the effluent discharged from the authorized outlet and to maintain a record of
the same rests with the industry. The Board shall only test check the accuracy of these reports for which the
industry shall deposit the samples collection and testing fee with the Board as and when required.

The industry shall submit balance sheet of every financial year to the concerned Regional Office by 30th
June of every year.

The industry shall submit a yearly certificate to the effect that no addition/up-gradation/ modification/
modernization has been carried out during the previous year otherwise the industry shall apply for the varied
consent.

During the period beginning from the date of issuance and the date of expiration of this consent, the
applicant shall not discharge floating solids or visible foam.

Any amendments/revisions made by the Board in the tolerance limits for discharges shall be applicable to
the industry from the date of such amendments/revisions.

The industry shall not change or alter the manufacturing process(es) so as to change the quality and/or
quantity of the effluents generated without the written permission of the Board.

Any upset conditions in the plant/plants of the factory, which is likely to result in increased effluent and/or
result in violation of the standards lay down by the Board shall be reported to the Environmental Engineer,
Punjab Pollution Control Board of concerned Regional Office immediately failing which any stoppage and
upset conditions that come to the notice of the Board/its officers, will be deemed to be intentional violation
of the conditions of consent.

The industry shall provide terminal manhole(s) at the end of each collection system and a manhole upstream
of final outlet (s) out of the premises of the industry for measurement of flow and for taking samples.

The industry shall for the purpose of measuring and recording the quantity of water consumed and effluent
discharged, affix meters of such standards and at such places as approved by the Environmental Engineer,
Punjab Pollution Control Board of the concerned Regional Office.

The industry shall maintain record regarding the operation of effluent treatment plant i.e. record of quantity
of chemicals and energy utilized for treatment and sludge generated from treatment so as to satisfy the
Board regarding regular and proper operation of pollution control equipment.

The industry shall provide online monitoring equipment’s for the parameters as decided by concerned
Regional Office with the cfflucnt (rcatment plant/air pollution control devices installed, if applicable.

The pollution control devices shall be interlocked with the manutacturing process of the industry.

The authorized outlet and mode of disposal shall not be changed without the prior written permission of the
Board.

The industry shall comply with the conditions imposed by the SEIAA / MOEF in the environmental
clearance granted to it as required under EIA notification dated14/9/06, if applicable.

The industry shall obtain and submit Insurance cover as required under the Public Liability Tnsurance Act,
1991.

The industry shall not use any unauthorized out-let(s) for discharging effluents from its premises. All
unauthorized outlets, if any, shall be connected to the authorized outlet within one month from the date of
issue of this consent.

“This is computer generated document from OCMMS by PPCB”
Adhi enterprises, B-xxiii-2120/1, textile colony, industrial area-a, ludhiana, Ludhiana east. Ludhiana i. 141003
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The industry shall make necessary arrangements for the monitoring of effluent being discharged by the
industry and shall monitor its effluents:-

6)] Once in Year for Small Scale Industries.
(i1) Four in a Year for Large/Medium Scale Industries.
(iii) The industry will submit monthly reading/ data of the separate energy meter installed for running

of effluent treatment plant/re-circulation system to the coneerned Regional Office of the Board
by the 5th of the following month.

The industry shall provide electromagnetic flow meters at the source of water supply, at inlet/outlet of
effluent treatment plant within one month and shall maintain the record of the daily reading and submit the
same to the concerned Regional Office by the 5th of the following month.

The Board reserves the right to revoke this consent at any time in case the industry is found violating any of
the conditions of this consent and/or the provisions of Water (Prevention & Control of Pollution) Act, 1974
as amended from time to time.

The issuance of this consent does not convey any property right in either real or personal property, or any
exclusive privileges, nor does it authorize any injury to private property or any invasion of personal rights,
nor any infringement of Central, State or Local Laws or Regulations,

The consent does not authorize or approve the construction of any physical structures or facilities for
undertaking of any work in any natural watercourse.

Nothing in this consent shall be deemed to neither preclude the institution of any legal action nor relieve the
applicant from any responsibililies, liabililies or penalties to which the applicant is or may be subjected
under this or any other Acl.

The indusﬁry shall make necessary and adequate arrangements to hold back the effluent in case of failure of
septic tank.

The diversion or bye pass of any discharge from facilities utilized by the applicant to maintain compliance
with the terms and conditions of this consent is prohibited except.

1) Where unavoidable to prevent loss of life or some property damage or

(i1) Where excessive storm drainage or run off would damage facilities necessary for compliance
with terms and conditions of this consent. The applicant shall immediately notify the consent
issuing authority in writing of each such diversion or bye-pass.

The industry shall ensure that no water pollution problem is created in the area due to discharge of effluents
from its industrial premises.

The industry shall comply with the code of practice as notified by the Government/ Board for the type of
industries where the siting guidelines/ code of practice have been notified.

Solids, sludge, filter backwash or other pollutant removed from or resulting from treatment or control of
waste waters shall be disposed off in such a manner to prevent any pollutants from such materials from
entering into natural water.

The industry shall re-circulate the entire cooling water and shall also re-circulate/reuse to the maximum
extent the treated effluent in processes

The industry shall make necessary and adequate arrangements to hold back the effluent in case of failure of
re-circulation system/ effluent treatment plant.

The industry shall make proper disposal of the effluent so as to ensure that no stagnation occurs inside and
outside the industrial premises during rainy season and no demand period.

Where excessive storm water drainage or run off, would damage facilities necessary for compliance with
terms and conditions of this consent, the applicant shall immediately notify the consent issuing authority in
writing of each such diversion or bye-pass.

The industry shall submit a detailed plan showing therein the distribution system for conveying waste-water
for application on land for irrigation along with the crop pattern for the year.

The industry shall ensure that the effluent discharged by it is toxicity free.

The industry shall not irrigate the vegetable crops with the treated effluents which are used/ consumed as
raw.

Drains causing oil & grease contamination shall will be segregated. Oil & grease trap shall be provided to
recover oil & grease from the effluent.

“This is computer generated document from OCMMS hy PPCR”

Adhi enterprises, B-xxiii-2120/1, textile colony, industrial area-a, ludhiana, Ludhiana east, Ludhiana i, 141003
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42,

43.

The industry shall establish sufficient number of piezometer wells in consultation with the concerned
Regional Office, of the Board to monitor the impact on the Ground Water Quantity due to the industrial
operations, and the monitoring shall be submitted to the Environmental Engineer of the concerned Regional
Office by the 5th of every month.,

The industry shall ensure that its production capacity & quantity of trade effluent do not exceed the quantity
mentioned in the consent and shall not carry out any expansion without the prior permission/NOC of the
Board.

SPECIAL CONDITIONS

The industry will submit effluent sample report within 03 month from the Board lab or Board's approved
lab.

Environmental Engineer
For & on hehalf

of
(Punjab Pollution Control Board)

"“This is computer generated document from OCMMS by PPCB"

Adhi enterprises, B-xxiii-2120/1, textile colony, industrial area-a, ludhiana,Ludhiana east,Ludhiana i,141003
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B

m PUNJAB POLLUTION CONTROL BOARD
s e Zonal Office-1, £-648-B, Focal Point, Phase-5, Ludhiana

T T
N

Oftice Dispateh No : Registered/Speed Post Date:

Website:- www,ppeb.gov.in

------

_Industry Registration TD: RIGLDH14202942 Application No : 17777265
To, .
Naveen Kaplish

Opp.aman Dharam Kanda, Link Road, Ind.area-a, Ludhiana,
Ludhiana,Ludhians 1—141003

Subject:  Renewal in validity of consent to operate granted under Water (Prevention & Control of Pollution) Act, 1974.

1. Particulars of Consent to Operate under Water Acf',:1§:7"ti'gi“ﬁtitéﬂ;to the industry

CTOWReneveal(LDH1/2022/17771 265

!I}a_le_ot issue : - © 1 14/05/2022 ‘
Dateof oxpity: v 11s03/2023

Certificate Type : Renewdl ) |
| Previous CTO No. & Validity : RISLDHTCTOWA211231

| From:08/0742016 T0.:30/06/2021

2. Particulars of the Industry

Nane & Designation of the Applieant Naveen Kaphsh (Propn :em.: )

Address of Industrial premises .| el Naxamj Sc:zmmjz yers;
) Opp.aman Dharam Kandu, Link Road, Ind-area-a,
Ludhiana.,

Ludhiana La.-s-r Ludhiana I-141003

Capital Investment of the Industry - £ 48 0'2&}{.11,5' '

Category of Industry Red

Type of Industey Yarn and textile processing involving sourcing, bleaching,
dveing........ emission generating process

| Scale of the Industry ) Small

Office District Ludhiana I

"This is computer generated document from OCMMS by PPCB"
Nutaraj Scientific Dyers,Opp.aman Dharam Kanda, Link Road, Ind-area-a, Ludhiana., Ludhigna Bast,Ludana 1141003
Pagel
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| 90
SPECIAL CONDIT] ONS:-

1. The indust-y shall be bound to comply with any office order/ directions issued by PSCST/PPCB regarding the installation
CETP for dyeing units of Industrial Area-A. cluster Ludhiana in future,

All the other contents and conditions of consent will remain same as mentioned in original consent no.

il t6133};111 CTOW4211231 dated 08.07.2016 valid upto 30,06.2021 granted under Water (Prevention & Contro] of Pollution)
ct, 1974. :

15/05/2022
(Ravinder Bhatti)
Environmental Engineer
For & on behalf
of
(Punjab Pollution Control Board)

R PR ST R AR I SRR s v

Endst. No;: w7 Dated:

A copy of the above is forwarded to tHie followidg for informatisi and necessary action plegse:
Environmental Engincer, Punjab Pollutiod ConttdFBedd, Reglonal’Ofite-1, Lithidia: foriinformation and necessary action.

o e
. 15/05/2022
Gy (Ravinder Bhatti)
il s fE Environmental Engineer
. For & on behalf
. of
(Punjab Pollution Control Board)

"This is computer generated docunent Srotn OCMMS by PPCB"”

Nutaraj Scientific Dyers,Opp.aman Dharam Kanda, Link Roud, Ind-area-a, Ludhiana., Ludhiana East, Ludhiuna 1,141003
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Office Dispateh No 3‘593

Industry Registration ID:

Registered/Spceed Post

RISLDH1314647)7

PUNJAB POLLUTION CONTROL BOARD
Zonal Office-1, E-648-B, Focal Point, Phase-5, L.udhiana

Website:- www.ppeh.frov.in

Applieation No -

Lo, e
Puneet Bhardwi] -
216, Industrial Area-n, Ludhiana
Ludhiana,Punjab-141003
Subject:

Renewal in validity of consent to operate granted under Water (Prev

1. Particulars of Consent to Operate under Water Act, 1974 granted to the industry

-1 — = . e
_Consent to Operate Certificate No. __|CTOIV/Renewal/LDH1/2022/1918961 8 )
(Date of issue : _ 11/0872022

j_Date of expiry : ) 31/03/2023 o -
IC‘Le_rt'.iﬁ(‘.ate Type : Renewal

| Previous CTO No. & Validity :

2. Particulars of the industry

CTOW/Renewal/LDH1/2017/5038565
| From 16/02/2017  Tu:30/08/2021

i"N_;_l_ me & Designation of the Applicant

Puneet Bhardwayj, (Partner)

| Address of Industrial pre.nises

I

== ;
| Capital Investment of the Industry

Rampal Scieniific Dyers,
| 216, Industrial Avea-a, Ludhiona |
[ Ludhiana LEast, Ludhiana 1-111003 .

o vwslelgjea.

19189618

ention & Control of Pollution) Act, 1974,

393.82 lakhs

| Category of Industry

Seale of the Industry

Red
_|Other
Smail

Office Distriet

Ludhiana /

"This tv compurer generated document from OCMMS by PPCBY .

Rampal Scientifie Dyere 216 Indusirivd Arew . Ludhiana Ludtitama East. fudbiana L141003
LPagel
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SPECIAL CONDITIONS.-

|. The industry shall achieve stringent standards preseribed by the Board in compliance to the directions issued by the
Department of Seience, Technology & Environment, Govl, of Punjab vide no, VO7228/2019/STE-3/1594066/1 dated 10.10.2019.
2. The idustry shall take adequate steps to segregate & stop the effluent discharge into domestic sewer by 31.03,2023 in
compliance to the directions issued by the Department of Science, Technology & Environinent, Govt, of Punjab vide no.
10/228/2019/STR-5/1594066/1 dated 10 10.2019

3 The industry shall continue to operate its ETP regularly and efficicntly so as to achieve prescribed standnrds.

4. The industry shall maintain records regarding water consumption, effluent treated, chemicals used, sludge generation, ctc. on
daily basis and submit report to Regional Office on monthly basis.

5. Project Proponent shall not throw buen or burry any solid wastes in open outside premises or in drain / water bodies.

6. Project Proponent shall promote use of alternatives of single-use plastics (SUP) and awareness to discourage use of plastic,
through their Corporate Environment Responsi bility (CER) activities,

7. Project Proponent shall ensure that there are no usages of single use plastic- thermocol di sposable items such as water bottles
[ water pouchesiwater cups, plates, forks. spoons, straw ate. and single-use decorating material mude of plastie-thermocal or any
other non-biodegradable matenal 1 the premises

8. The project proponent shall properly handle and manage (he solid wastage as per the provisions of the Municipal Solid Waste
Rules 2016 and ensurc that the solid waste is segregated & disposed of in an environmentally sound manner.

All the other contents and conditions.of consent will remain same as mentioned in consent no.
CTOW{Renewal/LDH1/2017/5038565 dated 16.02.2017 valid upto 30.06.2021 granted under Water (Prevention & Control of
Pollution) Act, 1974. :

",
jﬂ"w =
11/08/2022
( Harinder Singh )
Environmental Engineer
For & on hehalf

of

R et T T e (Pamfubr Polinion Control Baad)y T

Endst. No.: Dated:

A copy of the ahove is forwarded (o the following for information and necessary action please; s

i Lo . . ,
Environmental Engineer, Punjab Pollution Control Board, Regional Office-1, Ldhiana for information and necessary action.

y i‘ﬁ' < “{[

IS

11/0R/2022

( Harinder Singh )
LEnvironmental Engineer

For & on hehalf
af
(Punjab Poliutivn-Controt-Board)

.

- — Te——— e, e

"This is computer generared documens fiom QOCMMS by PPCB”
)
Ruampal Scientific Dvers,21 5 Jdustvial Avea-a, Ludhiana Ludhiena Eq st.Ludhiana 1, 141003
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Industey Registration 10: NISIDI 443250 Applicarion S

‘~_._.._.

T'n,
Ram Bector
236/5,gupta Road,industrial Area-n,ludhiana
Ludhiama,Punjab-141003
§lll)Jucl: Renewal in validity of consent to operate granted under Wialer (Prevention & Coutrol of Pollaiii «

.

[ Partizolars of Consent to Operate under Warer Act, 1974 pranied Lo the industry

rl Consent to Operate Certificate No. CTOW/Renewal/ LDM 1202171297397 C
;Rn - ofissue : 23/03/2021 P '
 Date of expiry @ 22/09/2021
|l N g - o e, e e
{ Cerrificate Type : . Renenal R
/Prc\'iuus CTO No. & Validiry : /H/[D///CTOH %443.’/,
: . From:27/01:2016 T 3000 21021
- Particulars of the Indushry - .
i \mnc & Designation of the Applicant Rani Buctor, (Furtuer) o l
Address of Industrial prentises M/s B.k Wools.,
23675, pupia Roud. indusirial rca-a filiiana
Ludhiana East Ludhiana 11791003 SE ) I
! Capital Inyestment of the ln(luslu 17.53 lakhs R I p
.( ategory of lndus(i) Red e l
! Type of lndustry Yarm and textile processiy involvurg sonmcine o
| ! ' GVCINg. . CIHSSTON Jeneraling process
'
> Ul
lSculc ol the Industry Small ¥
[()“-ICL‘ District ) B Lucthicna ! ) ’
"

LN e 11 |
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Office.Dispateh No @

Industry Registration ID:

To,
Narinder Kumar
367, Industrial Area-a, Ludhiana
Laudhinna,Punjab-141003

Subject;  Renewal in validity of consent to operate granted under Water (Prevention & C

Consent to Qpevate Certilicate No,

! Date of issuce :

Date of expiry :

Cerlificate Tvpe:

Previous CTO No. & Validity :

[ =)

. Particulars ol the Industry

Name & Designation of l'he_émﬂlcutll

RIALDH{ 1911070

PUNJAB POLLUTION CONTROL BOARD
Zonal Office-1, E-648-B, Focal Point, Phase-5, Ludhiani

Website:- wivw,ppeb.gov.In

Date:

e —

Registered/Speed Post
Applicntlon No;

_Particulars of Consent to Operate under Water Act, 1974 granted to the industry

CTOW/Renewal/LDH1/2022/19198539_

|3103/2023 e
| Renewal I

CTOW/Renewal/LDH1/2017/5534818
From:09/05/2017 _ To:30/06/2022

Narinder Kimar, (Partnar) -

Address of Industrial premises

Capital Investment of the Industry

SN
! 'lmﬁififfif}.)wirrg o S
367, Industrial Area-a, Ludhiana,
Ledhiana East,Eudhiana I-iq1003

Category of Industry

Red

Type of Industry
Scale of the Industry
| Otfice District

Other
Small
Ludhiana I

Tisa oy commpateter Scapieated ducimont fronr OCMMY by D00

2500 g f P ¥ .
Pinsgaio Dgivg 307 Didvedviad Areaa. Laadosansi Licdne o

| 1om8r2022 IR

180,19 lakhs ) S

itz

b Lad

19148539

ontrol of Pollution) Act, 1974,

17
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SPECIAL CONDITIONS:- ] - o SYEy
1. In compliance to the directions jssued by the Department of Seience, Fechnology & Enviranment, Govt. of Punijab vig,
dated 10.10.2019, the industry shall schieve stringent standards prescribed by the Board. G e B 03
2 The industry shall take adequate steps to segregate & stop the clfluent discharge into dnmgsuc :u:w;,r by 31.03.2 - in
comphianee to directions ssued by the Depactment of Science. Techaology & Environment, Govi. of Punjab vide order dg
10102019 ) - : s 3 ds
3. The industry shall continue to operate its ETP regularly and efliciently so as to achieve prtsa,nbad standards. L
A The industry shall mamtain record regarding waler consumption, ¢lfluenl trcn;ud, chemical used, sludge genertion, g -
daily basis ond submit report to Regronal office- 1, Ludbung on monthly basis.Project Prapanent shall not throw burr op burry
any solid wastes i open omtside premises orin deain £ water bodies. o : e viee of :
5. Project Proponent shall promote use of alternatives of single tise plastics (SUP) and awareness (o discourage use of plasge,
theough their Corporate Environment Respoustbility (CER) activines, » )
6. Project Proponent shall énsure that theee are no usages of single use plastic- thermocol disposable items such as Water barg)eg
/water potiches/water cups, plates, forks, spoons, staw ele, and single use decorating material made of plustic-thermaeal ¢ ¢ any
olher non-biotegradable material in the premises. »
7. The project proponent shall properly handle pid manage the solid wastage as per the provisions of the Municipal Solid Was.
Rules J!E!Ib' and ensure that the solid waste 18 segrepated & disposed of in an environmentally sound manner. )

Idey

All the other contents and conditions of consent will remain saime as mentioned in consent no. ) »
CTOW/Renewal/LDI1/2017/5534818 dated 09.05.201 7 valid upto 30.06.2022 granted under Water (Prevention & Cantrel of
Pollution) Act, 1974,

USSPl LR T

107087022
( Harinder Singh )
Iinvironmental Enginger
For & en bchalf
ol

(Punjab Pollution Control Bearq)

Endst. No.: Dated:

A copy of the above is forwarded to the lbllq_‘sr\_rjq&‘for information and neeessary:action please:

Environmental Engincer, Punjab Pollution Cmi'l'r:u‘_:,l}_ nal Office-1, Ludhiana for information and neeessary actjon
& i rapty

I
)
fo d

q L

10542292 2
( Harinder Singh )
Euvironmental Kngineey
For & on bolalf
by
(Punjab Pollutivn Coutrol By, oy

CThas 15 Gomputes genve el doacimnen! feoar Q2CMAMN Gy 2 PCE

Prcgutsy Preoas At ninenad Lo
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50 PUNJAB POLLUTION CONTROL BOARD
NIAB Zonal Office-I, E-648-B, Focal Point, Phase-5, Ludhiana
T, U

Website:- www.ppcb.gov.in

ST 14
A\ | /4

Office Dispatch No : Registered/Speed Post Date:
Industry Registration ID:  RI3LDH3309430 Application No : 719236470
To,
Satinder Pal Singh

16-a,indl.area-a(extn), Ludhiana
Ludhiana,Punjab-141010

Subject: Renewal in validity of consent to operate granted under Water (Prevention & Control of Pollution) Act, 1974.

L. Particulars of Consent to Operate under Water Act, 1974 granted to the industry

Consent to Operate Certificate No. CTOW/Renewal/LDH1/2022/19236410
Date of issue : 1810812022
Date of expiry : 31/03/2023
Certificate Type : Renewal
Previous CTO No. & Validity : CTOW/Renewal/LDH1/2021/12944625
From:03/03/2021 T0:02/03/2022 o

2. Particulars of the Industry

Name & Designation of the Applicant Satinderpal Singh, (Proprietor)

Address of Industrial premises Pritam Sci.dyers,

Pritam Sci.dyers,]6-a,indl.area-a(extn), Ludhiana,
Luechiana Fast,Ludhiana I-141010

Capital Investment of the Industry 424.83 lakhs
Category of Industry Red
Type of Industry 1040-Yarn / Textile processing involving any

effluentfemission generating processes including bleaching,
dyeing, printing and coloring

Scale of the Industry Small
Office District Ludhiana |

"This is computer generated document from OCMMS by PPCB"
Pritam Sci.dyers.Pritam Sci.dyers.16-a.indl.area-afexm), Ludhiana Ludhiana Eas tLudhiana 1,741010
Pagel
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SPECIAL CONDITIONS:-

I The industry shall achieve stringent standards prescribed by the Board at all times, in compliance to the directions issued by
the Department of Science, Technology & Environment, Govlt. of Punjab vide orders dated 10.10.2019.

2. The industry shall take adequate steps to segregate & stop the effluent discharge into domestic sewer by 31.03.2023 in

clzgmpliancc to directions issned by the Department of Science, Technology & Environment, Govt. of Punjab vide orders dated
.10.2019.

3. The industry shall continue to operate its ETP regularly and cfficiently so as to achieve prescribed standards.

4. The industry shall maintain record regarding water consumplion, effuent treated, chemical used, sludge generation,
production, power consumption in industry and in ETP etc. on daily basis and submit report to Regional Office-1, Ludhiana on
monthly basis.

5. Project Proponent shall not throw burn or burry any solid wastes in open outside premises or in drain / water bodies,

6. Project Proponent shall promote use of alternatives of single use plastics (SUP) and awareness to discourage use of plastic,
through their Corporate Environment Responsibility (CER) activities.

7. Project Proponent shall ensure that there are no usages of single use plastic- thermocol disposable items such as waler bottles /
water pouches/water cups, plates, forks, spoons, straw etc. and single use decorating material made of plastic-thermocal or any
other non-biodegradable material in the premises.

8.The project proponent shall properly handle and manage the solid wastage as per the provisions of the Municipal Solid Waste
Rules 2016 and ensure that the solid waste is segregated & disposed of in an environmentally sound manner.

All the other contents and conditions of consent will remain same as mentioned in consent no.
CTOW/Renewal/LLDH1/2021/12944625 dated 03.03.2021 valid upto 02.03.2022 grantcd under Water (Prevention & Control of
Pollution) Act, 1974,

18/08/2022
( Harinder Singh )
Environmental Engineer
For & on behalf
of
(Punjab Pollution Control Board)

Endst. No.: Dated:

A copy of the above is forwarded (o the following for information and necessary action please:

Environmental Engineer, Punjab Pollution Control Board, Regional Office-1, Ludhiana for information and necessary action,

18/08/2022

( Harinder Singh )
Environmental Engineer

For & on behalf
of
(Punjab Pollution Control Board)

"This is computer generated document from OCMMS by PPCB"
Pritam Sci.dyers,Pritam Sci.dyers,16-a,indLarea-a{extn), Ludhiana Ludhiana Fast,Ludhiana 1,141010
Page?
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PUNJAB POLLUTION CONTROL BOARD
Zonal Office-1, E-648-B, Focal Point, Phase-5, Ludhiana

Website:- wwiv.ppch.gov.in

g
&
Ny

Office Dispatch No : Registered/Speed Post Date:

Industry Registration ID: RIZLDH4285091

Application No :

19834387

To,
Poonam Kumar Gupta
49-50, Maya Nagar
Ludhiana,Punjab-141001
Subject:

dischatge of effluent,

Grant of 'Consent to Operate'an outlet u/s 25/26 of Water (Prevention & Control of Pollution) Act, 1974 for

With reference to your application for obtaining 'Consent to Operate' an outlet for d ischarge of the effluent u/s 25/26
of Water (Prevention & Control of Pollution) Act; 1974, you are, hereby, authorized ta operate an industrial unit
fordischarge of the effluent(s) arising out of your premises subject to the Terms and Conditions as mentioned in this

Certificate.

1. Particulars of Consent to Operate under Water Act, 1974 é‘.rﬁntéd to the industry

2. Particulars of the Industry

Consent to Operate Certificate No. CTOW/Fresh/LDH1/2022/19834387

Date of issue : 22/09/2022

Date of expiry : 31/03/2023 -
Certifieate Type : Fresh

Name & Designation of the Applicant

Poonam Kumar Gupla, (Pariner)

Address of Industrial premises

Perfect Dyeing & Finishing Industries,
97-¢, Industrial Area-a,
Ludhiana East,Ludhiana 1-141003

Capital Investient of the Industry 220.60864 lakhs -
Category of Industry Red - |
Type of Industry B Other

Scale of the Industry Small -

 Office District Ludhiana I N
Consent Fee Details

Raw Materijals(Name with quantity per day)

@ 1500 Kgiday & polyester krntled cloth (@) 1200 Kg/day

Dyes @ 10 Kglday, Acetic acid @ 30 Ltr/day, Acrylic yarn

Products (Name with quantity per day)

Dyeing of acrylic yarn & polyester knitted cloth @ 3000
Kylday

| By-Products, if any,(Name with quantity per day)

Nil

Details of the machinary and processes

_As per application form

"This is computer generated document fiom OCMMS by PPCB"

Perfect Dyeing & Finishing Industries,97-c. Industrial Area-a,Ludhiana East,Ludhiana 1,141003

Page/
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Details of the Effluent Treatment Plant ETP consists of Equalization tank -> Chemical dosing ->
Flocculator-> Tube seutler -> Aeration Tank -> Secondary
Tube Settler -> Pre-filtration tank = Sand filter -> Carbon
Silter -> Final Ouiler,

Mode of Disposal Trade Effluent @ 240.0.KLD - Into sewer afier ETP
Domestic Efftuent @ 2.0 KLD - Into Sewer

Standards to be achieved under Water(Prevention & As prescribed by the Board/MoEF & CC, New Delhi
Control of Pollution) Act, 1974

22/09/2022
( Harinder Singh )
Environmental Engineer
For & on behalf
of
(Punjab Pollution Control Board)

Endst. No.: i : _Dated:

A AL R AR BLT AN a re

A copy of the above is forwarded to the following for information and necessary action please:

Environmental Engineer, Punjab Pollution Control Board, Regional Office-1, Ludhiana for information and necessary action.

2270972022

( Harinder Singh )
Environmental Engineer
For & on behalfl
of
(Punjab Pollution Control Board)

"This is computer generated document from OCMMS by PPCB"
Perfect Dyeing & Finlshing Indusiries,97-c, Industrial Area-a,Ludhiana East,Ludhiana 1141003
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10.

11.

12

14.

15.

16.

17

18.
19,

20.

21

22,

TERMS AND CONDITIONS

GENERAL CONDITIONS

This consent is not valid for getting power load from the Punjab State Power Corporation Limited or for
getting loan from the financial institutions.

The industry shall apply for renewal/further extension in validity of consent atleast two months before
expiry of the consent.

The industry shall ensure that the effluent discharging through the authorized outlet shall confirm to the
prescribed standards as applicable from time to fime.

The indusiry shall plant minimum of three suitable varieties of trees at the density of not less than 1000 trees
per hectare all along the boundary of the industrial premises.

The achievement of the adequacy and efficiency of the effluent treatment plant/pollution control devices/re-
circulation system installed shall be the entire responsibility of the industry.

The industry shall ensure that the Hazardous Wastes generated from the premises are handled as per the
provisions of the Hazardous Wastes(Management, Handling and Trans boundary Movement) Rules, 2008 as
amended time to time , without any adverse effect on the environment, in any manner

The responsibility to monitor the effluent discharged from the authorized outlet and to maintain a record of
the same rests with the industry, The Board shall only test check the accuracy of these reports for which the
industry shall deposit the samples collection and testing fee with the Board as and when required.

The industry shall submit balance sheet of e\;ery financial year to the concerned Regional Office by 30th
June of every year..

The industry shall submit a yearly certificate to the effect that no addition/up-gradation/ modification/

modernization has been carried out during the previous year otherwise the industry shall apply for the varied
consent. F W !

During the period beginning from the:date of issuance and the date of expiration of this consent, the
applicant shall not discharge floating solids or visible foam.

Any amendments/revisions made by the Board in the tolerance limits.for discharges shall be applicable to
the industry from the date of such armendments/revisions.

The industry shall not change or alter the manufacturing prqcess(es) so as to change the quality and/or
quantity of the effluents generated without the written permission of the Board.

Any upset conditions i the plant/plants of the factory, whiich is likely to resulf in increased effluent and/or
result in violation of the standards lay down by the Board shall be reported to the Environmental Engineer,
Punjab Pollution Control Board of concemed Regional Office immediately failing which any stoppage and
upset conditions that come:to the notice of the Board/its officers, will be deemed 1o be inteniional violation
of the conditions of consent.

The industry shall provide terminal manhole(s) at the end of each collection system and a manhole upstream
of final outlet (s) out of the premises of the industry for measurement of flow and for taking samples.

The industry shall for the purpose of measuring and recording the quantity of water consumed and effluent
discharged, affix meters of such standards and at such places as approved by (he Environmental Engineer,
Punjab Pollution Control Board of the concerned Regional Office.

The industry shall maintain record regarding the operation of effluent treatment plant i.e. record of quantity
of chemicals and energy utilized for treatment and sludge generated from treatment so as to satisfy the
Board regarding regular and proper operation of pollution control equipment.

The industry shall provide online monitoring equipmenti; s for the parameters as decided by conecerncd
Regional Office with the cffluent treatment plant/air pollution control devices installed, if applicable.

The pollution control devices shall be interlocked with the manufacturing process of the industry.

The anthorized outlet and mode of disposal shall not be changed without the prior writlen permission of the
Board.

The industry shall comply with the conditions imposed by the SEIAA / MOEF in the envirommnental
clearance granted to it as required under EIA notification dated14/9/06, if applicable.

The industry shall obtain and submit Insurance cover as required under the Public Liability Insurance Act,
1991.

The industry shall not use any unauthorized out-let(s) for discharging effluents from its premises. All
unauthorized outlets, if any, shall be connected to the authorized outlet within one month from the date of
issue of this consent.

"This is computer generated document from OCMMS by PPCE"

Perfect Dyeing & Finishing Industries,97-c, Industrial Area-a, Ludhiana East,Ludhiana |, 141003
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23.

24

25.

26.

27.

28.

29,

31

32.

33.

34.

35.

36.

37.

38.

39.
40.

41.

The industry shall make necessary arrangements for the monitoring of effluent being discharged by the
industry and shall monitor its effiuents:-

(i) Once in Year for Small Scale Industries.
(ii) Four in a Year for Large/Medium Scale Industries,
(1ii) The industry will submit monthly reading/ data of the separate energy meter installed for running

of effluent treatment plant/re-circulation system to the concerned Regional Office of the Board
by the 5th of the following month,

The industry shall provide electromagnetic (Tow meters at the source of water supply, at inlet/outlet of
effluent treatment plant within one month and shall maintain the record of the daily reading and submit the
same to the concerned Regional Office by the Sth of the following month.

The Board reserves the right to revoke this consent at any time in case the industry is found violating any of
the conditions of this consent and/or the provisions of Water (Prevention & Control of Pollution) Act, 1974
as amended from time to time.

The issuance of this consent does not convey any property right in either real or personal property, or any
exclusive privileges, nor does it authorize any injury to private property or any invasion of personal rights,
nor any infringement of Central, State or Local Laws or Repulations,

The consent does not authorize or approve the construction of any physical structures or facilities for
undertaking of any work in any natural watercourse.

Nothing in this consent shall be deemed to neither preclude the institution of any legal action nor relieve (he
applicant from any responsibilities, liabilities or penalties to which the applicant is or may be subjected
under this or any other Act.

The industry shall make necessary and adequate arrangements to hold back the effluent in case of failure of
septic tank. R M S—

The diversion or bye pass of any discharge from facilities utilized by the applicant to maintain compliance
with the terms and conditions of this consent is prohibited except. * |

(i) Where unavoidable to prévent loss of 1ife or some property damage or

(i) Where excessive storm drainage or run off would damage facilities necessary for compliance
wilh terins and conditions of this consent. The applicant shall immediately notify the consent
issuing authority ir‘writing of edeh such diversion or bye-pass.

The industry shall ensure that no water pollation problem is created in the area due to discharge of effluents
from its industrial premises. it

The industry shall comply;with the code of _prhctice.,as'.notiﬁed by the Government/ Board for the type of

industries where the siting guidelines/ code of praclice have been notified.

Sohids, sludge, filter backwash or other pollutant removed from or resulting from treatment or control of
waste walers shall be disposed off'in such 'a manner to prevent any pollutants from such materials from
entering into natural water. i

The industry shall re-circulate the entire cooling vi/:ai'e'r and shall also re-circulate/reuse to the maximum
extent the treated cffluent in processes

The industry shall make necessary and adequate arrangements to hold back the cffluent in case of failure of
re-circulation system/ effluent treatment plant.

The industry shall make proper disposal of the efflucnt so as to ensure that no stagnation occurs inside and
outside the industrial premises during rainy season and no demand period.

Where excessive storm water drainage or run off, would damage facilities necessary for compliancc with
terms and conditions of this consent, the applicant shall immediately notify the consent issuing autharity in
writing of each such diversion or bye-pass.

The industry shall submit a detailed plan showing therein the distribution system for conveying waste-water
for application on land for irrigation along with the crop pattoru fur the yoar.

The industry shall ensure that the effluent discharged by it is toxicity free.

The industry shall not irrigate the vegetable crops with the treated effluents which are used/ consumed as
raw.

Drains causing oil & grease contamination shall will be segregated. Oil & grease trap shall be provided to
recover oil & grease from the effluent.

"This is computer generated document Srom OCMMS by PPCB”
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42.

43.

The industry shall establish sufficient number of piezometer wells in consultation with the concerned
Regional Office, of the Board to monitor the impact on the Ground Water Quantity due to the industrial
operations, and the monitoring shall be submitted (o the Environmental Engineer of the concerned Regional
Office by the 5th of every month,

The industry shall ensure that its production capacity & quantity of trade effluent do not exceed the quantity
mentioned in the consent and shall not carry out any expansion without the prior permission/NOC of the
Board,

SPECIAL CONDITIONS

a) The industry shall achieve stringent standards prescribed by the Board in compliance to the directions
issuleélzb&f gle Department of Science, Technology & Environment, Govt. of Punjab vide orders dated
10.10.2019.

b) The industry shall take adequate steps to segregate & stop the effluent discharge into domestic sewer by
31.03.2023 in compliance to directions issued by the Department of Science, Technology & Environment,
Govt. of Punjab vide orders dated 10.10.2019,

¢) The industry shall operate its ETP regularly & efficiently so as to achieve prescribed standards and shall
not discharge untreated effluent through unauthorized mode under any circumstance,

d) The industry shall maintain record regarding water consumption, ¢ffluent treated, chemical used, sludge
generation, production, power consumption in industry and in ETP ete, on daily basis and submit report to
Regional Office-1, Ludhiana on monthly basis.

€) Project Proponent shall not throw burn or burry any solid wastes in open outside premises or in drain /
water bodies, '

[) Project Proponent shall promote use of altematives of single use plastics (SUP) and awareness to
discourage use of plastic, through their Corporate Environment Responsibility (CER) activities.

£) Project Proponent shall ensure that there are no usages of single use plastic- thermocol disposable ilems
such as water bottles / water pouches/water cups, plates, forks, spoons; straw etc. and single use decorating
material made of plastic-thermocal or any other non-biodegradable material in the premises.

1) The project proponent shall pro cr?z;-h_andle.axfd manage the solid wastage as per the provisions of the
Municipal Solid Waste Rules 201 6p and ensure that the solid waste is segregated & disposed of in an
environmentally sound manner,

j

e 4
P L A

22/09/2022

( Harinder Singh )
Environmental Engineer

For & on behalf
of

(Punjab Pollution Control Board)

“This is compuirer generated document from OCMMS by PPCB”
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PUNJAB

e
A\ 17

Oftice Dispateh No s 9'6 '7?

PUNJAB POLLUTION CONTROL BOARD

Regional OMMice-1, Punjab Poltution Conlrol Board, Ludhiana.

Websliet- wivw.ppeb guviin

Registered/Speed Paost

Dote: % Hfj/fé‘

Industry Reglstration 1D: RIGLDH IS

N03406 8024750 g

Anplication No ;

To,
Satinder Pal Sood )
N/S LG, ]))’L‘illg \Vurks, O|||),
Ludhiana,Ludbiana-14101y

L)l

Cantrol of Pollution) Act, 108
cmission(s) arising out of your

L. Particulars of Consent to Operate under

Truck Union, Bye Pass Rouad, Moti Nagar, Ludhizing

Subfect:  Renewal of 'Consent to Opcrnlu; u/s 21 of Alr (Prevention & Conirol of Pollution) Act, 1981 for discharpe of
cmissions arising out of premises, ’

With refercnce to your zlpplit:hlion for obtaining Rencwal of ‘Consent to Operate’ w/s 21 of Air (Prevention &

1, you are herely, nuthorized to oprerate an industrind unit I‘ml' dIschar_'gc‘or the
premises subject 1o e Terms and Conditions as mentioned in this Curtificate.

Air Act, 19'8_l f;'r:.m(c('l to the iudus.h-y:

Consent to Operate Certificate No.

CTOA/Renewal/LDH 11201 87801247 5()

Dateaflissue

Ditte uf eapivy :

2000942018
30/06/2023

Certilicate Type :

Renewat

Previons CTO No. & Validity _.

ZOILDIN-LIAPCLIONMF- 1351
From:-20002/2004 To:06/M7/201 8

‘ 2. Particulars of the Industry

Name & Desipnation of the Applicant

Satinder Pal Sood, (1 opricior)

Address of Industrial premises

Hoe dyeing works,

8-30, plot no, 3393-96, baba dep singh nagar, opp. truck
1O, e press voad, ok e, {nthiuna,

Lt castLidliiane i- 14701

LCapital Investment of the Tndustry

353.89 takhs

Cutepory ol Industry

Red

Type of Industry

Seale of the Ly ustey

Yarn and textile proceysing invelving sourcing, bleacling,
eyt . s ion S 3 eore s

Office Distpieg

Lidhinna i

“This is eompnrler gencruted ducument Jrom QUANMS hy PPCB "

He, dyeing works, B-30, plot s, 3595-96, bobu deep singh nagur, upp. teack ynion, bye puss vuad. meti nagur, lindhiana, Lindhicue cest Lilhiy 141010
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J—
as NOC
Consent Fee Details Rs. U,000/- vide R no. 79/4739 dated 20.08.201 §a
Regitlarization fec. der

{‘SF' 60,000/~ vidle R no. 78/4739 dated 20.08.2018
Viter Act, 1074 der Air
Rs. 60,000/- vidle R no. 77/4739 dated 20.08.2013 under Al
Act, 981

Adlequate up 10 31.12.2024 —

Raw paterials (Name with Quantity jrer day) Yorn for Cune Dyesmg @2340 Kestlay
Yara fior Hank Dyeing @ 1930 Kys/dny
Top/Fiber for Dyeing (01560 Kgs/day
Cup for Paddie Dyeing @150 Kgsiday
Gurments for Weshing @150 Kys/day
Lves @115 Kustdav
Chemeals @621 Keshlay
Products (Name wihih Quantity pur day) Cone Dyving (12341) Rusiday
| Hank Dyemng @9)/95{) Kus/elery
Top Dyeing 21560 Kysiday
Facldle Dyecing @150 Kpstday
Garment Washing ()} 53 Kushluy TR
By-pradicts, il any, (Name with Quaniity per day) N.A

Details of the machinery and process

Raw AMaterial -> Bulking -> Dyeing -> Sun Drving

heater/Furnace efe,

Sources o emissions and {v)ye of pallatants

Standards to he acheived under Air(I'revention & As preseribed by the Board
Control of Pollutinn) Act, 1981

.Q ch“’j\
e =

28/092018

(R X Gocl)
Enviconmenial Engincer

For & nn hehalf
of
(Tunjab Pollution Contry) Boaru)

Endst. No.: Dated:

A copy of the above is furwitnlud (v the falle wing mur fnfuiaiaden and neeessary acilon please:

Sr. Environmental Engincer, Zonal Office-1, Punjab PPollation Control Board, Ludhiana

“This is computer geacratd document from QCMMS by PPCE ™
M.c. dyeing works.B-30. plot no. 3595-96, bukia decp singh nagar, opp. tenck waion, bye pass coad, woti nagar, buthiana, Lothiana eest Linthiang ;141010

Page2

e —

Quantity of fuel requived (fn TINY and capacity of ™ | Boiler- Rice usk@ 5 TPD

| boilers! Furnace/Thermn henier ele. D.G Set- HSD (i) 70 Lir/day “,

Type of Air Pollution Contvol Devices o be ingtalled Boiler- Cyelane . -
D.G set- Canopy Provided .

Stack height provided with each boiler/thermo As per norms

)
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JuM9/201%
(R K Goel)
Fnvironmental Engincer
For & on behulf
of
(Punjub Pollution Conirel Bouard)
ot v 6 L s
4 - CoNett o,
Teouy o T,
N 18 v b
P - P '
D ¥
P Tt s ooy Buenerated thatcuiinent from CQCMMS by PPCY "
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H.e dyeing works,0-30, plot nu, 3595-96, bula deep singh nagar, opp. trock union, bye puss road, moti nage

AN
@ 0]
-
N

TERMS AND CONDITIONS

GENERAL CONDITIONS

This consent is not valid lor gelling power load from (he Punjab State Power Corporation Ltd. or for getiing
loan from the financial institwlions.

The industry shall apply for renewal fextension ol'consent al least 1wo months before expiry of the consent

The industey shall not violare Auy ol the norms presecibed under the Air (Prevention & Control of Pollulion)
Act, 1981, ladding which, the consent shall be cancelled / revoked.

The achicvement ot adequacy and cfliciency of'the air pollution control devices installed shall be the entire
responsibility of the indusiry

The authorized fucl Leing used shall not be clanged without the priar writien permission of the Board.

The industry shall not discharge any fugitive emissions. All gases shall be emitied through a stack of
suitable height, as per the norms fixed by the Buurd from time to time.

The ingluslry shall provide port-holes, platforms and/or other nceessacy facilitics as may be required for
collecting samples of cmissions from any chimney, fluc or duct or any other outlets.

Speciltcations of (he port-holes shall be as under:-
i) The sampling ports shall be provided atleast 8 times chimney diameter downstream and 2 times

upsticim from the Now disturbanee, For a rectangular cross section the equivalent dia.mclcr (De)
shall be calculaled from the following cquation to defermine upstream, downsircam distance:-

De=2 LW/ (L+W)
Where L= {ength in mts. W= Width in s,

ii) The sampling port shall be 7 to 10 cm in dinmeler

The industry shall put display Bonrd'indicating environmental data in the prescribed format at the main
entrance gate. " e L N .

The industry shall discharge all gases through a stack of minimam height as specified in the following
standards laid down by the Board,

(i) Stack height fur boiler Pplants

S.NO. Boiler with Si¢am Generating| Stk heights
I Capucity ) ) ) -
1. Less than 2 ton/hr, 9 mcters or 2,5 times the heiglht of neighboring building
which cver is more =
2, Muore than 2 ton/le, to S ton/h-, 12 meters
3. Mare than S ton/lv. to 10 ton/hr 118 meters -
4. Muore than 10 ton/be, to 15 ton/hr 18 melters
5 More than 15 ton/ir, 10 20 1on/hr 21 melers
G. Alore thun 20 ton/ir, 15 25 1onsie 24 mieters
7. More than 25 ton/hr. to 30 ton/ir. 27 melers ) -
8 Mare than 30 ton/hy. 30 metees or using the formula
1= 14 Qpb dor
1= 74 (Op)0.24
Where Qg = Quantity of SO2 in Kg/hr

Q= Quantity ol particulate matter in Ton/duv

Note : MInimum Stack helght In all cases shall be 9.0 mir,

or as caleulated from relevant formuly
whichever is muore,

(ii) For industrial Turnaces und Kilns, the criterian for selection ol s(

ack height woultl be based on Ml
used for the carvespundiog steam generation,

(53) Clacke huight lor divnol genurating seler

“This iy cumputer eacrnted document from OCAMMS hy PECB "

1o, hdivana, Linthigng ca\l,l_mlhmna 1141010

Puged

———— )

59

LI



o)

1813

Capacity ol dicsel Beneruting sel Height of the Stack 4‘
0-50 KVA Height of the building + 1.5 mt
50-100 Kva -tlo- +20mt
100-150 KVA -dlg- +2.5ml
150-200 KVA ~do- + 3.0 mt.
200-250 KVA -dy- +3.5ml,
250-300 KVA ~do- +3.5m,

= A —
For higher KVA rating sfack lmghl 1 (i micter) shall e waorked oul according (o the furmula;

H=140.2 (KVA).5
where h = height of the building in meters where the gencerator set is installed.

10.  The pollution coutrol devices shall be interlocked with the manufacturing process of the industry 1o cnsure
its regular operation,

11 The existing pollution control equipment shall be aliered or replaced in accorciince with the dircctions of the
Board, and no pollution Lontrol equipment or chimney shall be alered or as the case may be erected or re-
crected exeept will the prior approval of the Doard.

12 The indusiey will provide cunupy and adequate stack with the D.G sets 50 as to comply with the provision of
notilieation No GSR-371 E dated 17-5-2002(amended from time lo time) issucd by MOEF under
Enviromment (Protection) Act, 1986. :

13, Tl'," Govl. of Punjab, Department of Science, Technology & Environment vide its notification no.4/46/92-
%'811”23]9 dt. 2971271993 has put prohiibition on the use of rice husk as Tucl afler 1.4.1995 except the
ollowing:- S R e

“In the Torm of briquettes nuil use of Fice Lusk in Nuidized bed combustion.So the industry shall make
the necessary arrangement o comply with the above notifienljon.” -

14 The industry shall submit balance sheet of every financial ycar 1o the concerned Regional Office by 301h
Junc of every year

15 Thit the industry shall submit a yearly certifivaie o the Lifoet that no addivon /7 up-pratlation/ modification/
modemization has been carriad out during the previons year otherwise the indlustry shall apply for the varicd

consent,
16. ) The industry shall ensure that a1 any lime lhe emission do nol excewd the prescribed emissions
slandards laid down by the Board fom time to time for such type ol industey /emissions.
b) The industry shall ensure that the emissions from each stack shall conform to the following

enission standards Inid down by the Jloard in respeet of the Industrial Boilers.

Steam Generating

capucity A.

Required particutate matrer 8

Area upto 5 Km from Other than ‘A’ cluss
Other than the periphery
of [ and Class-11 tawn

Less than 2 ton/hr,
2 tonto 10 ton/lir,
Above 10 ton to 15 100/l

800 mg/NM3
500 mg/NM3
350 mg/NA3

1200 mg/NM3
1000 mp/NM3
500 mg/NM3

150 mg/NM3 150 mp/NM3

Above 1S ton/hre

All emissions normalized to 12% carbon dioxicle,

17 he industry shall cusure that the Hazirdous Wastes generaled fren the premises are handled as per the
ustry il ik
provisions ol thel azardous Waste (Management, Handling and Fransboundary Movement) Rules, 2008,
without any adverse effect on the enviromnent, in any manner,

18 The air pollution control equipments shall be kept at all time in good runamy condition and;

“This o compuiter genoraiod thacument from QCAINS by PPCH"
e dyeing vy k3, B-30, plot na 3595-96, habu deep yingh nagur, o teuck uton, bye pass coud. et augar, hudhivwa, Lidhiana cast Landhiving i, 141010
IATRG
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(i) All Tailures of control equipments. -
. — " . s Vil e
(i) The emissions nrnnr air pollutant into 1he atmosphere in cxcess of the standards [ny ngl‘ A c—‘:mm.
Bonrd ocenrring or being apprehended to oecur due (o aceident or other ynfureseen o )

the Director of

'Sl v Hp B\ " : T 4 :
Shall be fnnmatel through fax 10 the coneerned Regional Ofice as well a5 lo e for the

Factories, Punjab, Chi“"”[:“'" as required under mile 10 of the Pungab State Bod
Prevention and Control of Air Pollutioy Rules, 1983,

. . . . . ces
19 The industry shall plant mininim of 1hree suitable variclics of (rees al the density of not less than 1000 Ir
per hectare all along the boundary of the industrial premises,

20.  The industry shall submil a site emergency plan approved by the Chicl Inspector of Factorics, Punjab as
applicable,

2. The industry shall comply with the conditjons imposed by the SETAA/MOEF in the Eavironmental

Clearance granted to it as required under EIA notification duted 1479796, if applicable.

22 The industry shall make necessary acrangements for the monitoring of stack cmissions and shall get its
emissions analyzed from lab approved / authorized by the Board:-

() Once in Year for Sinall Seale Industries,
(ii) Twicehhrice/Tour time in a Year for Large/Medium Seale Industrics,

23, The industry shall maintain the following record to the satisfaction of the Board :-

(i Log books for rnning of air pollution control devices ar pumps/motors used for it
(i) Register showing 1he result of various tesls conducted by the indusiry for monitoring of stack

cnussions and ambient air.
(iii) Register showing the stock ofabsarbents and other chemicals to be used for scrubbers.

24. The industry will install the separate enerey meter for running pallution control devices ani shall mtintain
record with respect to aperition of arr pollution contral device 50 as 1o the satisly the Board regarding the
regular operation of air pollition conlral device and monthly rendling / record may be sent to the Board by
the filth of the Tollewing menth.

25 The industry shall provide online monitaring system as applicable, for i stack cmission and shall maintain
the record ol the samie for inspection of the Board Olticers,

26.  The Board reserves the right 1o revoke the conscnt geinted to the indlusiry at any time, in casc the induoslry is
found violating the provisions of Air (Prevention & Conirol of Pollution) Act, 1981 as amended from time
to time, X

27 The industry shall conply with any other conditions lail down or directions issued in due course by the
Board under the provisions of the Air {Preveation & Control of Pollution) Act, 1981.

28.  Nothing in this consent shall be deemed to neither prechude the institution of any legal action nor relicve the
applicant from any responsibilitics, liabilitics or penaltics to which the applieant is or may be subjected to
under this or any ollier Act. i

29. Any amendmenis/revisions made Ly the Board/CPCB/MOEF in the emission/stack height standards shall be
applicable 1o the industry from the date of such amendiments/revisions.

30 The industry shall clispose ofT its solid waste gencrated by the burning of fucl inan Environmentally Sound
Manner within the premises/outside as approved by the Doard, to avond public nuisance and air pollution
problem in the wrea.

3L The industry shall ensure (hat no air pollution problem or public nuisance is created in the area due to the
discharge of emissions from the industry.

32, The industry shall provide adequate arranpement for .ﬁghlin‘g the accidental l_cnkugc/dischurgclor any air
potlutani/gas/ hquids from he vessels, mechanical cquipment’s etc, which are likely 1o cause CnVironmental
pollution.

33 The industry shall not change or alter the manulicturing process{es) and fuel so as (o change the
quality/quantity of emissions generated without the prior permission of the Board.

34, The industry shall etrmark a lamd within their premises e digposal of boiler ash in an cnvironmcmally
sounc manncr, and for (he indusiry shall make neeessary arrangements for proper disposal of fue| ash in a
seientific manner and shall maintain proper recanl for Hlie same, ifapplicable.

ax, The industry shall obiain nad aubmit Insurance vgvey umider the rublic Laabiity Insurance Act, 1991

36, The industry shall provide proper and wdequinte air pollution control arrangements for control emission from
its fucl handling area, if applicable.

“This ix computer geaceated dig ument from OCMMS by PPC8 ™
e, dyeing works, B-30, plnt no. 1595-96, bubu deep singh nogar, vpp tneck wnion, bye pass road, moti nagur, hidhiana, Linthiung At Litdhiing 1141610
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37 The indusiry g
5 shal| ¢ i :
mdusirics \\ﬁtcru lllhm"-‘ll-‘l)’r wilh the cade of practiee as notified by the Gavernment/oard for thc type of
; © siting puidelines / Code of I'ractice have been notilied.
38, Theindusiry ghaly hol cause any nuis
39, The industry sh;
preseribed for

40,  The industry sh

i anceltralfic liwzard in vicinily ol the arca

1l e g a ¥ .

D.G. ::‘t‘smblhilii\ f'ﬁ-'-“»”“ & air cmission from D.G. scts do not exceed the standards
Y the Ministy of Enviconment & Forests, New Delbi.

Al ensure 1hm there will not be

41, The intustry shall provide
landling, transportation an

significant visible dust emissions beyand the property line
adeguamte and a
d processing of
42, The Industry shall ¢ - i
and shall m?: carry ‘;m‘:’ﬁ u','" 1S priduction cipacity does not exceed 1he capacity mentioncd in the consent

Y expansion withogl e prior permission / NOC of the flonrd.

Peeapriste air pollution control devices 1o cuntain emissions from
faw material & product of the industry,

@ G >
W

(R K Goel)
] . Caviramental Engineer
. . i . : ‘_ t For & on behuff
t ~ . . e | 0/
T (Punjab Pollution Coatrol Buard)

"

“Thix is computer gencrated ducumcent from QOCMMS by PPCL "
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TR PUNJAB POLLUTION CONTROL BOARD
——NJAB Zonal Office-1, £-648-B, F ocal Point, Phase-S, Ludhiana
--:_:,_,_"“-..-‘-“"--.._.

— Website:- www.ppeb.gov.in
N7

Office Dispatch No Reglstel ed/Speed Post Date:

Indusiry Registration 1D: R/JLDHH420646 Application No: 20264345

To,
Rajneesh Soad

B-xxx-2586/87, Baba Gajja Jain Colony, Moti Nagar,
Ludhiann Punnb 141010

Subject:  Renewal of consent to operate granted under Water (Prevention & Control of Pollution) Act, 1974.

. Particulars of Consent to Operate under Water Act, 1974 granted to the industry

Consent to  Operate Certificate No. - CTOM{/R_en_@ﬁgl_/L_Dlﬂ/ZOﬂ/Z@H45 B
Date ot i tissue :

— 15112022 o o
tDate of expiry : S J31/(73/2023 — e
Cer tificate Type : o - }Renewa/

] Previous CTO No. & Validity :

[ CTOW/Vay 19(//LDHI/2()20/12774(}I 6
From.30/06/2020 _ To-29/12/2020

2. Particulars of the Inclustry

- ] -
[Name & Designation 1 of the Applicant o | Rayneesh Sood, (Proprietor) R j'
[Address of Industrial premises vagar Apparels,

Bxxx-2580/87, Buba Gajja Jain Colon y, Moti Nagar,, Il
[ o o Ludhiana Liast, Ludhiana - 141010 = . _ |
Cflp_i"ﬂllll_Vgs_iE_e_fﬂ of the Industry _ |243.31 lakhs . — . —
| Category of Industry B —— Red e
| Type "_”'_‘(_IPS_'_'E.}T R __|1}99 Miscellaneous s (Red) o ||
Seale vl the [ndustry — |Sthalt S . —
OffceDistriet | Luthianas

"This is computer generated document Srom OCMMS by PPCB"
Suger dpparels, 0-asa-TI40067, Bulu Gl Juin Lolony. Moh Nagar.,. Ludhiana East, Ludhiana 1,141010

Pugel
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SPECIAL CONDITIONS:-
I 'I'hz mdustry shall take adequate sleps lo stop discharging their industrial effluent into municipal sewer, Ludhiana by
31.03.2023.

All the other contents and conditions of congent will remain same ag mentioned in consent no.
’(‘T()WNn ried/LDHI/2020/1275401 6 dated 30.06.2020 valid upto 29,12.2020 granted under Water (Prevention & Control of
Pollution) Act, 1974

15/112022
( Harinder Singh )
Environmental Engineer
For & on behalf
of
(Punjab Pollution Control Board)

Endst. No.; Dated:

A copy of the above is torwarded to the following for information and necessary action please:

Environmental Engineer. Punjab Poliution Control Board, Regional Office-1, Ludhiana for information and necessary action. He

IS requested to initiate action w.r. (. notice u/s 33-A of Water (Prevention & Control of Pollution) Act, 1974 in compliance to

decision of meeting dated 13.07.2022, through separate note.

15/11/2022
( Harinder Singh )
Environmental Engineer
For & on behalf
o
(Punjab Pollution Control Board)

"This is computer generated dacument from OCMMS bv PPCB"
Seger Apparets, B-x\x-2356/57, Bupa Gajra Juin Colony, Moti Nagar . Ludhiana East, Ludliana 1,141010
Puge2
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PUNJAB POLLUTION CONTROL BOARD
Zonal Office-I, E-648-B, Focal Point, Phase-5, Ludhiana

Wehsite:- www.ppeb.gov.in

Office Dispatch No : Registered/Speed Post Date:
Industry Registration ID;  RI4LDHI2162611 Application No; 19381721
To,
Rajeev Sood
261, Industrial Area-a, Ludhiana
Ludhiana,Punjah-141003
Subject: Renewal in validity of consent to operate granted under Water (Prevention & Control of Pollution) Act, 1974,

-~ 1, Particulars of Consent to Operate under Water Adt] ﬁ"»"f’q Eﬁhied' to'the industry

Consent to Operate Certificate No.

NCEOW M aried/LDI1/2022/19381721

Date of issue : G L17/08/2022 %
Datc of expiry : 6 Wamasr0zih &
Certificate Typo : . S I ki

Previous CTO No. & Validity """

e UF e Hes e e, e T

‘CTOW/Varied/ EDHT2022/18165530

T0:23/11/2022

2. Particulars of the Industry

From:24/05/2022.

A iyt

Capital Investment of the Industry

26 ! Indm!ria.’ rea—a, f.udhmna
Emﬂmdna Eqwbvdhiana 141003

Category of Industry

Type of Industry Other
Scale of the Industry Small
Office District Ludhiana [

"This is computer generated document from OCMMS by PPCB"
Sunshine Dyeing Pvt. Ltd,, 261, Industrial Area-a, Ludhiana,Ludhiana East, Ludhiana I 141003

Paget
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SFECIAL CONDITIONS:-

1. The industry shall achieve stringent standards prescribed by the Board in compliance to the directions issued by the

Department of Science, Technology & Environment, Govt, o Punjab vide orders dated 10.10.2019.

2. The industry shall take adequate steps fo segregate & stop the effluent discharge into domestic sewer by 31.03.2023 in

c;grr;g];mc{e to directions issueﬂ by the Department of Science, Technology & Environment, Govt. of Punjab vide orders dated
102019, '

3. The industry shall continue to operate its ETP regularly and efficiently so as to achieve prescribed standards.

4. The industry shall maintain record regarding water consumption, effluent treated, chemical used, sludge eneration,

pradt:ﬁtioga, power consumption in industry and in ETP etc, on daily basis and submit report to Regional Office-1, Ludhiana on

monthly basis,

].2. This consent is granted to the industry for discharge of treated trade effluent @ 432 KL and domestic effluent @ 10KL in 24

ours. '
6. Project Proponent shall not throw burn or burry any solid wastes in open outside premises or in drain / water bodies.
- 7. Project Proponent shall promote use of alternatives of single use plastics (SUP) and awareness to discourage use of plastic,

through their Corporate Environment Responsibility (CER) activities.

8. Project Proponent shall ensure that there are no usages of single use plastic- thermocol disposable items such as water bottles

/ water pouches/water cups, plates, forks, spoons, straw etc. and single use decorating material made of plastic-thermocal or any

other non-biodegradable material in the premises. - )

9. The project proponent shall properly handle and manage the solid wastage as per the provisions of the Municipal Solid Waste

Rules 2016 and ensure that the solid waste is segregated & disposed of in an environmentally sound manner.

All the other contents and conditions of consent will remain same as mentioned in consent no.
C‘IiO\WVal'iedeDHI/2022/ 18165530 dated 24.05.2022 valid upto 23.11.2022 granted under Water (Prevention & Control of
Pollution) Act, 1974,

17/08/2022

W (Harvinder Singh )
Environmental Enginecr

For & on behalf
: of
fhjab Pollution Control Board)

Endst, No.;

n
ahm e
™ nvironmental Engineer, Punjab Pollution Control Board, Regional Office-1, Ludhiana for information and necessary action.

17/08/2022

( Harinder Singh )

Environmontal Engincer
For & on behalf
of
(Punjab Pollution Control Board)

"This is computer generaied document from OCMMS by PPCB"
Sunshine Dyeing Pvt. Ltd 261, Industrial Area-a, Ludhiana, Ludhiana East, Ludhiana [, 141003
Page2
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PUNJAB

R @y
Ay

Office Dispateh No ¢

Registered/Speed Post

PUNJAB POLLUTION CONTROL BOARD

Zonal Office-1, E-648-B, Focal Point, Phase-5, Ludhiana

Website:- www.ppch.gov.in

Date:

Industry Registration 1D RISLDHI3286993

Application No :

18383988

T,
Raman Dhanda
Plot No-16-b, Industrial Arca-a, Ludhiana
Ludbiana,Punjab-141001

Subjeet:

L. Particulars of Consent to Operate under Water Act, 1974 granted to the industry

Renewal of consent to operate granted under Water (Prevention & Control of Pollution) Act, 1974,

Consent to Operate Certifieate No.

CTOIV/Renewal/LDH1/2022/18383988

Date ol issue : 12/09/2022
Date ol expiry : 31/03/2023
Certificate Type Rencwal 1

Previous CTO No. & Validity :

CTOW/Varied/LDH1/2021/13536943
From:03/03/2021 T0:02/03/2022

& Particulars of the Tndustry

Name & Designation of the Applicand

Raman Dhanda, (Partuer)

Address of Industrial premiscs

M/s Rajneesh Dyieng House,
Plot No-16-b, Industrial Area-a, Ludhiana,
Ludhiana East, Ludhiana [-141001]

Capital Tovestment of the Industry 123.88 likhs

Catepory of Industry Red

Typeoiindastry B | Other }
Scale oi‘ the Industry Small

()HL_L Distrk_'_t

Ludhiana [

"This is computer generated docunient from OCMALS by PICB™

Mis Raineesh Dyieng House,Plot No-16-b, hidustrial drca-a, Lidhiona Ludhiana East Ludhiana 11o0}

Papel

67




1410011
104 |
T PUNJAB POLLUTION CONTROL BOARD e~ LIiFE
PU NJAB \ 4 Lifestyle for
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Office Dispatch No : Registered/Speed Post Date:
OCMMS/CTO(Water)/2025/003817
Industry Registration ID: RI7LDHI15099181 Application No : 28425177

To,
Rajesh Kumar

2840, Industrial Area A, Link Road, Opp-aman Dharam Kanda, Ludhiana

Ludhiana,Punjab-141010

Subject:  Renewal of consent to operate granted under the Water (Prevention & Control of Pollution) Act, 1974.

1. Particulars of Consent to Operate under Water Act, 1974 granted to the industry

Consent to Operate Certificate No. CTOW/Fresh/LDH1/2025/28425177
Date of issue : 05/05/2025

Date of expiry : 31/12/2025

Certificate Type : Fresh

2. Particulars of the Industry

Name & Designation of the Applicant

Rajesh Kumar, (Partner)

Address of Industrial premises

M/s Jamna Dveing & Finishing Mills,

2840, Industrial Area A, Link Road, Opp-aman Dharam
Kanda, Ludhiana,

Ludhiana East, Ludhiana I-141010

Capital Investment of the Industry 46.06 lakhs

Category of Industry Red

Type of Industry Yarn and textile processing involving sourcing, bleaching,
dyeing........ emission generating process

Scale of the Industry Small B

Office District Ludhiana |

M/s Jamna Dyeing & Finishing Mills, 2840, Industrial Area A, Link Road, Opp-aman Dharam Kanda, Ludhiana, Ludhiana East,Ludhiana 1141010
Pagel
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SPECIAL CONDITIONS:-

1. The industry shall ensure that the work of instaliation of ZLD system is completed well within the timelines as per
commitment made by the industry.

2. The industry will submit the progress with respect to the upgradation of ETP to ZLD technology well before the 5th of every
month alongwith the photographs and expenditure details viz-a-viz the timelines given in the PERT chart.
3. The industry shall ensure that the treated effluent confirms with the prescribed standards at all the time.

fl.r"gfi;;sdcunsem shall be subject to final decision of the Hon'ble National Green Tribunal in OA no. 225 of 2022 and OA no. 546
0 i

5. The progress of installation work of ZLD system by the industry will be reviewed by the Board in first week of May, 2025. If
the progress is not found satisfactory, suitable action as per provisions of Water Act, 1974 will be taken against the industry.

All the other contents and conditions of consent will remain same as mentioned in consent no.

CTOW/Varied/LDH1/2019/11158656 dated 16.09.2019 valid upto 30.06.2024 granted under the Water (Prevention & Control
of Pollution) Act, 1974.

(’76\&

/

05/05/2025

(Pardeep Balu)
Environmental Engineer

For & on behalf
of
(Punjab Pollution Control Board)

Endst. No.: Dated:

A copy of the above is forwarded to the following for information and necessary action please:

The Environmental Engineer, Punjab Pollution Control Board, Regional Office-1, Ludhiana for information and necessary action.

05/05/2025

(Pardeep Balu)
Environmental Enginecr

For & on behalf
of
(Punjab Pollution Control Board)

"This is computer generated document fiom OCMMS by PPCB"
M/s Jamna Dyeing & Finishing Mills, 2840, Industrial Area A, Link Road, Opp-aman Dharam Kanda, Ludhiana, Ludhiana East.Ludhiana I.141010
Page?2
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PUNJAB POLLUTION CONTROL BOARD
Zonal Office-1, Ludhiana

Website:- www.ppcb.gov.in

LU g
N\ [74

Office Dispalch No :

Registered/Speed Post Date:

Industry Registration ID: RI7LDH15099181

Application No :

11158656

To,
Rajesh Kumar

2840, Industrial Area A, Link Road, Opp-aman Dharam Kanda, Ludhiana

Ludhiana,Punjab-141010

Subject:  Grant Varicd 'Consent to Operate'an outlet u/s 25/26 of Water (Prevention & Control of Pollution) Act, 1974

for discharge of effluent.

With reference to your application for obtaining Varied i;%Consent to Operatei, san outlet for discharge of the
effluent u/s 25/26 of Water (Prevention & Control of Pollution) Act, 1974, you are, hereby, authorized to operate an
industrial unit fordischarge of the effluent(s) arising out of your premises subject to the Terms and Condilions as

mentioned in this Certificate

1. Particulars of Consent to Operate under Water Act, 1974 granted to the industry

Consent to Operate Certificate No.

CTOW/Varied/LDHI1/2019/11158656

Date of issue : 16/09/2019
Datc of expiry : 30/06/2024 B
Certificate Type : Varied

Previous CTO No. & Validity :

CTOW/Renewal/LDH1/2017/5099202
From:13/02/2017 To0:30/06/2021

2, Particulars of the Industry

Name & Designation of the Applicant

Rajesh Kumar, (Partner)

Address of Industrial premises

M/s Jamna Dveing & Finishing Mills,

2840, Industrial Arca A, Link Road, Opp-aman Dharam
Kanda, Ludhiana,

Ludhiana East,Ludhiana [-141011)

Capital Investment of the Industry

29.75 lakhs

Category of Industry Red

Type of Industry Yarn and textile processing involving sourcing, bleaching,
dyeing........ emission generating process

Scale of the Industry Small - B

Office District Ludhiana I

"This is computer generated document from OCMMS by PPCB"
M/s Jamna Dyeing & Finishing Mills, 2840, Industrial Area A, Link Road, Opp-aman Dharam Kanda, Ludhiana. Ludhiana East, Ludhiana 1.141010
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Consent Fee Details Rs. 4400/- R. no. 84/5162 dated 09.09.2019 as NOC
regularization fee

Rs. 10,800/- vide D.D. No. 396875 dated 09.09.2019, Rs.
1800/- vide R no. 83/5162 dated 09.09.2019 & Rs. 3600/-

vide Cheque no. 396874 dated 09.09.2019 under Water Act,
1974

Adequate, upto 30.06.2024

Raw Materials(Name with quantity per day) Aerylic Yarn @ 900 Kgy/day, Dyes @ 6 Ke/day, Astic Acid
@ 900 Kgs/day, Common Salt @ 18 Kg/day

Products (Name with quantity per day) Dyeing of acrvlic Yarn @ 900 Kgs/day -

By-Products, if any,(Name with quantity per day) -~

Details of the machinary and processes Yarn -Bulking - Dyeing - Washing -Hydro -Sun Drying -
Packing - Ready for Delivery.

Details of the Effluent Treatment Plant Trade Effluent @ 47.0 KLD into sewer after ETP

Mode of Disposal Domestic Effluent @ 2.0 KLD into Sewer

Standards to be achieved under Water(Prevention & As per norms by PPCB
Control of Pollution) Act, 1974

Environmental Engineer
For & on behalf
of
(Punjab Pollution Control Board)

Endst. No.: Dated:

A copy of the above is forwarded to the following for information and necessary action please:

1. The Environmental Engineer, Punjab Pollution Control Board, Regional Office-I, Ludhiana.

Environmental Engineer
For & on behalf
of
(Punjab Pollution Control Board)

"This is computer generated document from OCMMS by PPCB"
M/s Jamna Dyeing & Finishing Mills,2840, Industrial Area A, Link Road, Opp-aman Dharam Kanda, Ludhiana,Ludhiana East.Ludhiana 141010
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12.

15.

16.

18.
19.

20.

21.

22,

1825
40
TERMS AND CONDITIONS

GENERAL CONDITIONS

This consent is not valid for getting power load from the Punjab State Power Corporation Limited or for
getting loan from the financial institutions.

The industry shall apply for renewal/further extension in validity of consent atleast two months before
expiry of the consent.

The industry shall ensure that the effluent discharging through the authorized outlet shall confirm to the
prescribed standards as applicable from time to time.

The industry shall plant minimum of three suitable varieties of trees at the density of not less than 1000 trees
per hectare all along the boundary of the industrial premises.

The achievement of the adequacy and efficiency of the effluent treatment plant/pollution control devices/re-
circulation system installed shall be the entire responsibility of the industry.

The industry shall ensure that the Hazardous Wastes generated from the premises are handled as per the
provisions of the Hazardous Wastes(Management, Handling and Trans boundary Movement) Rulcs, 2008 as
amended time to time , without any adverse effect on the environment, in any manner

The responsibility to monitor the effluent discharged from the authorized outlet and to maintain a record of
the same rests with the industry. The Board shall only test check the accuracy of these reports for which the
industry shall deposit the samples collection and testing fee with the Board as and when required.

The industry shall submit balance sheet of every financial year to the concerned Regional Office hy 30th
June of every year.

The industry shall submit a yearly certificate to the effect that no addition/up-gradation/ modification/
modernization has been carried out during the previous year otherwise the industry shall apply for the varied
consent.

During the period beginning from the date of issuance and the date of expiration of this consent, the
applicant shall not discharge floating solids or visible foam.

Any amendments/revisions made by the Board in the tolerance limits for discharges shall be applicable to
the industry from the date of such amendments/revisions.

The industry shall not change or alter the manufacturing process(es) so as to change the quality and/or
quantity of the effluents generated without the written permission of the Board.

Any upset conditions in the plant/plants of the factory, which is likely to result in increased effluent and/or
result in violation of the standards lay down by the Board shall be reported to the Environmental Engineer,
Punjab Pollution Control Board of concerned Regional Office immediately failing which any stoppage and
upset conditions that come to the notice of the Board/its officers, will be deemed to be intentional violation
of the conditions of consent.

The industry shall provide terminal manhole(s) at the end of each collection system and a manhole upstream
of final outlet (s) out of the premises of the industry for measurement of flow and for taking samples.

The industry shall for the purpose of measuring and recording the quantity of water consumed and effluent
discharged, affix meters of such standards and at such places as approved by the Environmental Engincer,
Punjab Pollution Control Board of the concerned Regional Office.

The industry shail maintain record regarding the operation of ef{luent treatment plant i.c. record of quantity
of chemicals and energy utilized for treatment and sludge generaled from treatment so as to satisfy the
Board regarding regular and proper operation of pollution control equipment.

The industry shall provide online monitoring equipmenti; ss for the parameters as decided by concerned
Regional Office with the effluent treatment plant/air pollution control devices instatled, if applicable.

The pollution control devices shall be interlocked with the manufacturing process of the industry.

The authorized outlet and mode of disposal shall not be changed without the prior written permission of the
Board.

The industry shall comply with the conditions imposed by the SEIAA / MOEF in the environmental
clearance granted to it as required under ETA notification dated14/9/06, if applicable.

The industry shall obtain and submit Insurance cover as required under the Public Liability Insurance Act,
1991.

The industry shall not use any unauthorized out-let(s) for discharging effluents from its premises. All
unauthorized outlets, if any, shall be connected to the authorized outlet within one month trom the date of
issue of this consent.

"This is computer generated document from OCMMS by PPCB"
M/s Jamna Dyeing & Finishing Mills,2840, Industrial Area A, Link Road, Opp-aman Dharam Kanda, Ludhiana. Ludhiana East.Ludhiana 1141010
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23.

24,

25.

26.

27.

28.

29.

30.

3L

32.

33.

34,

3s.

36.

37.

38.

39.
40.

41.

10£0

The industry shall make necessary arrangements for the monitoring of effluent being discharged by the
industry and shall monitor its effluents:-

(§)] Once in Year for Small Scale Industries.
(ii) Four in a Year for Large/Medium Scale Industries.
(i) The industry will submit monthly reading/ data of the separate energy meter installed for running

of effluent treatment plant/re-circulation system to the concerned Regional Office of the Board
by the 5th of the following month.

The industry shall provide electromagnetic flow meters at the source of water supply, at inlet/outlet of
effluent treatment plant within one month and shall maintain the record of the daily reading and submit the
same to the concerned Regional Office by the 5th of the following month.

The Board reserves the right to revoke this consent at any time in case the industry is found violating any of
the conditions of this consent and/or the provisions of Water (Prevention & Control of Pollution) Act, 1974
as amended from time to time.

The issuance of this consent does not convey any property right in either real or personal property, or any
exclusive privileges, nor does it authorize any injury to private property or any invasion of personal rights,
nor any infringement of Central, State or Local Laws or Regulations.

The consent does not authorize or approve the construction of any physical structures or facilities for
undertaking of any work in any natural watercourse.

Nothing in this consent shall be deemed to neither preclude the institution of any legal action nor relieve the
applicant from any responsibilities, liabilities or penalties to which the applicant is or may be subjected
undcr this or any other Act.

The industry shall make necessary and adequate arrangements to hold back the effluent in case of failure of
septic tank.

The diversion or bye pass of any discharge from facilities utilized by the applicant to maintain compliance
with the terms and conditions of this consent is prohibited except.

(1) Where unavoidable to prevent loss of life or some property damage or

(i1) Where excessive storm drainage or run off would damage facilities necessary for compliance
with terms and conditions of this consent. The applicant shall immediately notify the consent
issuing authority in writing of each such diversion or bye-pass.

The industry shall ensure that no water pollution problem is created in the area due to discharge of cffluents
from its industrial premises.

The industry shall comply with the code of practice as notified by the Government/ Board for the typc of
industries where the siting guidelines/ code of practice have been notified,

Solids, sludge, filter backwash or other pollutant removed from or resulting from treatment or control of
waste waters shall be disposed off in such a manner to prevent any pollutants from such materials from
entering into natural water.

The industry shall re-circulate the entire cooling water and shall also re-circulate/reuse to the maximum
extent the treated effluent in processes

The industry shall make necessary and adequate arrangements to hold back the cffluent in casc of failure of
re-circulation system/ effluent treatment plant.

The industry shall make proper disposal of the effluent so as to ensure that no stagnation occurs inside and
outside the industrial premises during rainy season and no demand period.

Where excessive storm water drainage or run off, would damage facilities necessary for compliance with
terms and conditions of this consent, the applicant shall immediately notify the consent issuing authority in
writing of each such diversion or bye-pass.

The industry shall submit a detailed plan showing therein the distribution system for conveying wastc-water
for application on land for irrigation along with the crop pattern for the year.

The industry shall ensure that the effluent discharged by it is toxicity frec.

The industry shall not irrigate the vegetable crops with the treated effluents which are used/ consumed as
raw.

Drains causing oil & grease contamination shall will be segregated. Oil & grease trap shall be provided to
recover oil & grease from the effluent.

“This is computer generated document from OCMMS by PPCR"
M/s Jamna Dyeing & Finishing Mills, 2840, Industrial Area A, Link Road, Opp-aman Dharam Kanda, Ludhiana,Ludhiana East. Ludhiana 1141010
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42.

43.

The industry shall establish sufficient number of piezometer wells in consultation with the concerned
Regional Office, of the Board to monitor the impact on the Ground Water Quantity due to the industrial

operations, and the monitoring shall be submitted to the Environmental Engineer of the concerned Regional
Office by the 5th of every month.

The industry shall ensure that its production capacity & quantity of trade effluent do not exceed the quantity

mentioned in the consent and shall not carry out any expansion without the prior permission/NOC of the
Board.

SPECITAL CONDITIONS

1. The industry will not increase its production capacity i.e. dyeing of acrylic yarn @ 900 Kg/day and will
not generate / discharge treated trade effluent @ 47 KLD at any stage.

2. The industry shall operate the ETP regularly & efficiently so as to achieve the prescribed effluent
standards on regular basis.

3. The industry shall get the monitoring of the treated effluent sample from Board lab as per protocol
prescribed by the Board.

4. The industry shall maintain the record regarding operation of ETP, Chemical being used for treatment for
trade effluent, quantity of sludge generation from ETP and quantity of treated trade effluent generated by it
on regular basis.

5. The industry will continue to maintain discharge of treated effluent at less than 50 KLD at all times and in
case its discharge is ever incresed from 50 KLD then it will have to provide OCEMS.

Environmental Engineer
For & on behalf

of

(Punjab Pollution Control Board)

"This is computer generated document from OCMMS by PPCB”

M/s Jamna Dyeing & Finishing Mills,2840, Industrial Area A, Link Road, Opp-aman Dharam Kanda, Ludhiana,Ludhiana East,Ludhiana I,14101()

Pages

74



%

e
«» | Capltal Investment of the Industry 79,16 lakhs
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T gy ™ s asi S
o
AR

Registered/Speed o

1828

PUNJAR POLLUTION CONT 12O, BOYATL
Zanal (pifices 1. B=GdB<1), b aeal Poing, Phase-8, Fadlibane

Wtaite - wnw ppth pss b

i

()lrm Dispateh Nod ———

RIH prestsr§TH

Applwmhm \u l!lh89£m

,_._...._..._.—-

lemlr\' Ru-istrmhm "J

T,
Arun . aln
Plot Na, 2616/2: Bab

l.udhiana, I’unjah 1410
ansent 10 gperate £

a Gajjn Jain Colony.

Subject:  Renew alolc

] 0
\#L"\I"‘:xﬁlculars of Conscnt 10 Operate under W

Near Matl Napar, Dye Pass, [.udhiena

ranted under Water (Prevention & Cantrol of Pollutinny Act, 1974,

ater Act, 1974 geninted to the industry

| cTowRencwal/LDI1/2022/1 9889807

afe ?;Un

Consent fo Operate Cerlific

02/1172022

| 34/03/2023

Reneival

C er,llt"cn{o Type:
Previous CTO No. & \'n]ldm"

: CTOWth'nclmf/LDHNZﬂZZ/M??!I?3 ?
From:]1/09/2022 To ! 0/10/2022

i

- — SR

2. r’n;ﬁculars of the Tndnustry

Afiin Jaln, {Parfné?f}' e l

Name & Degignation of the Applicant A ,~ (o
Address of Industrial premiscs

Jis Jihi zyca'ng Factory

Plot No. 26/6/2 Baﬁé G:w'ﬂ Jain Colony, Near Moti Nagar,
Bye Pass, Ludhiana,

er’hfann East.Lidhiana 1-141010

Office Dlstrict

Pl oo v onaputer peverated doeument front OCMMS by PPCO"

Linflnarar £ast, Lunfhiana 2141010
e

(% Scanned with OKEN Scanner

b s Qe Vot Noivrir, B fraxs, Lrulhianit,

75
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—

PUNJAB
e
AW @y

b\ |/

Office Dispatel No : 223§

PUNJAB POLLUTION CONTROL BOARD

Reglonal Office-1, Punjab Pollutiun Contral Bonrd, Ludbisna

Wabsliers wwvw.ppreh.goviin

Renistered/Speed Post Date: 2. é/? /"?

Enedustey Registentin 1) RISNLDIE32954 Apptication No ¢ 7913384

To,
RAKESH KUMAR

PLOT NG-37 AINDUSTRIAL AREA-A LUDIHANA

LUDHITANALUIHANA-L

114}

Subject;  Renewid of *Copsent (n Operadetan ontlel /s 28726 of Water (Frevention & Control of Pollution) Act, 1974 for

disclirge ol efMent,

With relerence to your application for obtaining Renewal of 'Consent to Operate’an outlet for discharge of the
elfluent wis 2326 of Witer (Prevention & Contzol ot Pollution) Act, 1974, you are, hereby, authorized o operate on
inclustrial umt fordischaree ol the eftluent(s) arising out of your premises subjeer to the Terms and Conditions as

meationed in s Cetilicle,

1. Particalars of Consent to Operate under Water Act, 1974 granted to the industry

Consent (o Operate Certificate No.

CTOWRenewal/LOHI2018/7933381

Date 6iissna .

237772613

Date of expiry

30/06/2023

Cuertilicate TVype

Renewal

Previons CTO No. & Validity ¢

AO0-HILDHROIVINECI01 2/F-873
Froma2/42/2012  To:30/06/2018

2, Particadars of the Indusiry

AR B

- R

Address of ubustrial premises

Namue & Designation of the Apphicant | BARESHEKUMAR, (PROPRIETOR)

Mis national scientific dyers,
Plot no-37 a.industeial area-a, ludhiana,
Ludhiana east, Ldhiana i-141001

Capital Tnyestiient of 1he Indusivy

F14:23 lukhs

Cotegory of Indusiry

Red

Tyype of Industry

1040-Yarn ¢ Textile processing involving any
effluent/entission generating processes including bleaching,
dyeing, printing and coloring

Scale of the Tndustry

Sl

Ofhce District

Lindhiana i

“ThiY ks cmmprater generiehent docunmien from QCMALS by PPCH™
Aty it u'trn?ﬂv_ dyern ot w37 adailitrial arewe folfiana Ladiiana et Lvidhivea 1741004
: . Pagel
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RIS oo e Er b Rs. 9,000/ vide R no. 62/4738 daled 11.07.2018 ps NOC

Convent Fee Detaily e atkengion fBs j
s, 45,000/ vide I no. 60/4738 dnted 11.07.2018 under
Water Act, 1974 .
Rs. 45,000/ vide R no. 61/4738 dated 11.07.2018 under Air
Act, 1981

Adequate up o 30.06.2023

—t

Raw Muterials(Name witl quantity per day)

DYES @i 2Kgstday

DFT @3Kgs/day
SOFTNER Gl 1K ;;s/:fa}'
LIQUED SODA @9Kus/ilay
ACETIC ACID @1 SKgs/day
ANTI CREASING (@ 2Kgs/day
WETTING AGENT @aKys/day

 Products (Name with quantily per day) DYEING QF POLYESTER CLOTHS @ _3T/day
By=Products, it v Name with quantity pee day)

Details of the mavhinary wnd jrocesses Groy Clath-> Stitching-> Loading-> Dyeing-> Hydro->
L =S Diryer-> Dispatch

Details of the Effluent Treatinent Plant Trade Effluent @ 300.0 KLD

Damestic Efftuent @ 9.5 KLD
Mode of Disposal 7O SEWER AFTER TREATMENT THROUGH E.T.P
L 7O SEIVER

Standards tn be achieved under Water(Prevention &
Cuantral uf'l‘ﬂlh.lli_u_u'\ Act, 1974

As preseribed J’Jy. the Haard

Environmental Engiuegg
For & ox bensly (5

~a of
. = : :(:lejill.l Pollution Control Board)

Endst, No.:

Duted;

A copy of the alsove is forwieded o the folfowing forinfarmation and necessary action plense:
Sr. Environmentatl lingineee, Zol Gifice«d, Punjub Pollution Control Board, Ludhiuna

Sel -

Envirnmental Engineer
For & on bty
of
{Punjab Poliution Conirol Bourd)

i by <oy gemrall s winemt from GUANES by FPCH
AUy misdiganatd hdaptitiss ivers, o Wbl sl o
s Mivers £ s IRES T g
l e = e | e i 14300 ¢

Pyed
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[

a.

11

o

1,

TERMS AND CONDITIONS

GENERAL CONDITIONS

This con
yatling

Lis qot valid Tur getting power Joad from the Punjab State Power Corporation Limited or for
wlvoms the Daancsal inshunlions,

The indusizy shall apply for renewal/further extension in validity of consent atleast two months before
expiry of the consent,

The industry shall ensure that the effluent discharging through the authorized vutlet shall confinn to the
preseribed standinnds as applicable from time to time.

The industey shatl piaot misimum of three suitable varicties of trees at the density of not tess than 1000 trees
per hiectare all aloag the boundary of the industrial premises.

The achievement of the adequicy aml effivicnicy of the effluent teeatment plant/pollution conirul devicesire-
circulation syster instalked shail be the entire responsibility of the industry.

The industry shall ¢nsure that the Hazardous Wastes renerated from the premiscs are handled as per the
provisions of the Hazardous Wastes(Management, Handling and Trans boundary Movement) Rules, 2008 as
afended Gme 1o e, without any adverse effect on the environment, in sy manner

The responsibility 16 monitor the effluent discharged from the authorized outlet and to maintain a record of
the some fests with the indsistey, The Board shall only test check the accuracy of these reports for which the
industry shall deposit e samples collection and testing Yee with the Board as and when required.

The industey shall subsnit baluee sheet of every Ninancial year to the concerncd Regional Office by 30th
June of every v,

The industey shall submnit a yearly certificate to the effect 1hat no addition/up-gradation/ modification/
modernization hus been corried out during the previous year otherwise the industry shall apply for the varied
consent J

During the period beginning trom theidate vliissuance and the date of expiration of this consent, the
applicant shatl not discharge Hoating solids.or visitile foan,

Any amendmzutsirovisions made by the Board i e tolerance limits tor discharges shall be applicable to
the industey from the datle ofisuch amendmentsfrevisions.

The industry shall notehange or alter the manufacturing process{es) xoras o chunge the quality and/or
guantity of 1he eftlieats generated without the wrillen:peemission af the Board.

Any upser conditions in the plant/plantscof the factory, whichiis likely to result in increased effuent and‘or
result 1 violation of the Standards lay’dowa by the Boied shull be tepoited to the Environmental Enginecr,
Punsjaly Pollution Control Bodid bi’cdngcmud‘.ﬁcginm[' ice immediately failing which any su:rpngc and
upset conditions it cometothe notice of the Board/its officers. will be deemed to be intentiona violation
of the eonhivions of cessenl.

‘The industry shall provide terminil manhefeisiat the el

_ of cqt_‘._h-,;:gllt‘clion system and a manhole upstrcam
of final outlet (51 out of the premises of the lndustry fo

ineasurement of flow and for taking samples.

=19 o
The industey shall for the purpose of meastiring and recording the quantily of water consumied and effluent

discharped, affix meters of such standards and st such places as approved by the Environmental Engincer,
Punjab Follution Control Board of the concerned Regional Office.

The industre shall msintain record regarding the operation of effluent treatment plant i.¢. record of quantity
of ¢hemi and cneeey unilized for treatment and sludge generated from treatment 5o as to satisfy the
Bourd regarding regulir and proper operation ol pollution dontrol equipment.

The industry shall provide enling monitoring equipment’s for the parameters as decided by concerned
Regional Oftice with the effluent treatment plant/air pollution control devices installed, if applicable,

Tle poltution contrel devices shull be interlocked with the manufucturing process of the industry.

The millionized auttel and mode of disposal shidl not be changed without the prior written permission of tie
Reard.

The industry shall comply with the conditions imposed by the SEIAA / MOEF in the environmental
clenrince granted 1o it as required under EIA notificition dated14/9/06, if applicable.

The industry shail obtain and submit Insurance cover as required upder the Public Liability Tnsurdnce Act,
1991,

Thie industey shall not use any unauthorized out-lei(s) for discharging effluents from its premiscs, All

wmuthotized auilets, i any, shall be conneeted to the authorized outlet within one month from the date of
issue ol tlis consent.

Thix is computer generatod dueument from OCMMS by PPCB”
Mis vutinal seieattfic dyers, Pt nu-37 o,indwstrind arva-u tudbiona, Ludhiam cant, Lndhiam i, 141061

Paged
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t-J
S

26,

30,

37,

39.

40,

41,

cie { torng ol sl l)b‘il!b’ di.'Cthl‘!_{cd by the
Tl ih'\lll\"f\" ghall I‘.lil:{l,' necessiry 'Cﬂl'illl{,',l.lHLSHS fur the monitonng ol ctltue % y
i RIFY ¢ . ; g Re [
illd\l.\"l[)‘ .'\1l(l ‘Sé\.’l’fl mosutof (K5 C“]uLI“.\.-

i1 Ohnew i Yer tor Small Scale ladustries.
0y Feur ina Year for Larwe/Medium Scale Indusines.
AL - &

i [ 3 g s meter | ed £ nning
The industry will subinit monthly reading/ data of the separate gneri_,'}‘ I.I}Lll:l'l %r;}!*::[t_[é(é;(i;lguuomg
\li' efiluent freaument plum:'ru-ci{culaliﬂn system to the concerncd Regivna

ny the Sth of the following maonth.

i e of wate ly, at inlet/outict of
The e alestronitgnetic flow meters at the source ol water supply. [
+industry shalt provide electromugnetic 1S T SUPRAR, it e
Il“:{u‘um realment |~i11:ml within e month and shall maintain the recordl?fthc daily reading and sul

wtme 10 the concerned Regional Office by the 511y of the following month,

i ime i i is found violating any of
T AL reserves e ri s revok . conseal at any tune in case the industry 18 [ 3
The Boand reserves the right to revoke this conse ; gt : : AU
the cnndil:t\n.\' of this consent andioe the provisions of Water (Prevention & Control of Pollution) Act,

as amended from Hme ol

1 i eithe - " a i any
The issuance of this consent does not cenvey any property right in ¢ithee real or pcr;oamlﬂpr«;g;ﬂyﬂ] t:irgmg
exclustve privileges, nor does il authorize any injury to private property or any invasion of pe 8,
nor any inliingemeat of Central, State or Local Lows or Regulations.

The cansent dous mr auwthorize or approve the construction of any physical structures of facilities for
wrdertakioy offwny Work i Gny naugsi wialereonrse.

Nothine in this consent shall be deemed to neither preclude the institution of aoy legal action nor rc";-\’c.:hs
appicant from any responsibilities, liabilities ve pendlties lo which the applicant is or may be shbjecte
under this or sy oihes Act.

The industey shall make necessary and adequate srrangements to hold back the effluent in case of failure of
suptic tok.

The diversion of lye pass ofany discharge from facilities utilized by the applicant to maintain compliance
wilh tle s and comditiens of Uis consent is prahibited except.

th Whre unavesdablete prevent loss af lite e some’propery damage or

Wihiers excessive storm drainsge or munoffwould damage faciiitics necessary tor compliance
with terms and consditiong of this cansent. The applicant shall immudistely notify the cousent
issuing authprity ivwriting of each such diversion or bye-pass.

The andusicy shall ensurethatna water potlution problem is created in therarca due 1o discharge of ¢fluents
from s islusernl presises. .

The indnsuy shall comply witli the egig ol prictice és_npliﬁgd by the Government! Board for the type of
industries wlere the siting auisledinesd ende of practice ave been notified

Solids, sludge, filter backwish or othes pallutant remoyed from or resulling from treatment or control of

ERPR el v ol v i Y, Fy P Pk L E | 3 D - )
waste waters shill ve disposed off in sueh a manner | preventany pollutants froen such materials from
entering into natugal water, DR - B [

|

The industry shall re-virculate the entive coaling water and shall also re-cireulate/reuse to the maximum
extent tie treated effluent in processes

The industey shall make necessacy aod adeguate arrimgenenls | i 0]
[ 1 nueessary i $ to hold back the eifiuent in c:
re-ctrenlution systems effhieal treatment plant, | e st

The industry shail miake proper disrposal ol the effiuent 50 as to ensure that no stagnation oceurs inside and
ouiside the industrial premises during rainy season and no demand period -
Where excessive storm water drainage or run otf, would damage facilities necessary for compliance with

ersns and conditians of this consent, the applicont shall immediately notif: issui
i . ] : i f otify the ¢ y iy i
weiting of each such diversion or bye-pass. ! . iR A e

The indusiry shall submit a detailed plan showing thercin the distributi i

] lusiry 1 detail in sk stribution gsystem for conve oAl
fer appliceiton ca Lnd tar irsigation slofg with the srnp pattern for the yca{ i, g ol
The ivchustey shail ensure that the elllueat discharged by i i3 toxicity free.

The industey shall st ierivate the vegetable crops wi . i

2L s u egetable crops with the treated effluents which are used/ consumed as

Drains cansing oil & prense contininstion shall wil) be s¢ i
! B i 8 veregated. Ol & gre > e
recaver oil & grease from the effuent. S RABLERSATRRIT bs provided to

“Thix s comper greacented document froin OCMMS by PPCR*
Aix nutivnad swisntifle dyers, P wo-37 o indisstriad ureusa fudhivan, Ludbiane cuse L sebhian i, 191001
g RLIY # 3 1,

Paged
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BC X

Ehe indissiry shall establish suflivient number of piczometer wells in consuliation with the concerned
Regional O1 ce, ol the Board 1o monitor the impact on the Ground Water Quantity due lo the industrial
operalivis, ad the monitoring shall be submitted 1o the Environmental Engineer ol the concerned Regional
Office by the 3th of every month, ) T, = . '

letn’!mn v shall '61151;_4"“;_.11'|‘._'¢-':l its production capacity & quantity of trade ¢filuent do not exeeed the guantity
mentioned m the consent md shatl not earry eul any expansion withou the prior permission/NOC of the

Bourd.

SPECIAL CONDITIONS ' ' e el
The industy shall submit efiTuent sample analysed from Board's Lab within one month

!

Enviranfental Engines
N e e
F6rf&'o'ilw o

o

(Puj;jnl‘i ;["_'t;l'l‘u@m Control Board)

80



Bill No.:

216079 Bill Date:

Owner : GULAB FINISHING MILL
Father Name:

PropertyNo.: O

Address : Ldh

- Email : azeez_fabrics62@hotmail.com

MC Ludhiana Arrear (upto 31/03/2023):-

Bill Period :

Arrears (A);

Interest on Arrears (8) .

Total Arrears (C=A+B) :

Amount Payable by Due Date :

Amount Payable after Due Date :

LUWWMIL CHARGES DETAILS:-
Bill Period :

Period (Months) :
Discharge Units (KL) :
Arrears {A)

Interest on Arrears (B)
. Total Arrears (C=A+B) :
Current Charges (D):

| Rebate (E):

Amount Payable by Due Date (C+D-Ej :
Amount Payable after Due Date (C+ﬁ)) E
Issue Date: \
Due Date by Cash :

Due Date by Chegue :

1834ANNEXURE- A2

LUDHIANA URBAN WATER & WASTE WATER
MANAGEMENT LIMITED

SEWERAGE DISPOSAL BILL

L.
/S~
f. -
{ ST
A%
0N8/08/2023 Consumer ld: 587

Zone /Block: Zone B/ 23

Category: BD/G

UID No. : B023-01545

Plot Area (Saqyds): 126 .00

Mobile : 9815006200

01-04-2023 to 31-03-2024
0.00
0.00
0.00

0.00

0.00

01-04-2023 to 31-03-2024
12.00
450.00

0.00

0.00

0.00
270000.0¢
27000.00
243000.00
270000.00
08/08/2023
31/12/2023
31/12/2023

You can also pay online at www.disposal.mcludhiana.gov.in

81



112 PM

Paymon: Reicm_pi | Disposal Paymants

Ludhiana Urban Water 8 Waste Water Management

Limited

Municipal Corporation Ludhiana

(https://lwwmi2.mcludhiana.gov.in)

(Disposal Payment Receipt)
UID No :- B023-01545

Zone : Zone B Block : 23 Property 0
No. :
Id No ; 587 Name : GULAB FINISHING MILL
Plot Area Bill Period
31/Marj2 ile : 9815006200
| (Sq.yards) : 126 00 Upto : 31/Mars2024 Mobile : 98150006200
E Email azeez_fabrics62@hotmail com
MC Ludhiana Arrear (upto 31/03/2023) LUWWML

| Arrears Paid Arrears Paid A0
t ———— = —
‘ Arrears Interest Paid Arrears Interest Paid '
b — —

GB8 Book No. Current Paid Oidn
I G8 Receipt No. Advance Paid
| — [
| Payment Mode : Online Transaction Id : DCT 587 180324130734
- .
I Cheque/DD No. :
| Total Amount Payable : 270000.00 5 eque/
| ate

TJotal Amount Paid : 270000.00 Bank ;

Payment Date ; 18/Mar/2024 Creatar Name : Surjeet Kuma

Note:-

This is Computer generated receipt. hence no signature required

This is not a proof of ownership.

In case of any correction,Please contact to MC office.

Bulbrsed tamureni®)

ol diviane aaw indlieACQ Racand nene Vi Oyt W T ey Q2 hrdy Wi A

Riaalineg aleaR ndoeriad Foongll tufni s

Teo HRao T



Bill No.:

235922 BIll Date:

' Owner: GULAB FINISHING MILL

Father Name:

Property No, : NULL
Address : IND. AREA-A

_Email ; B azeez_fabrics62@hotmail.com
MC Ludhian

Bill Period :
. Arrears (A) :

a Arreqr (upto 31/03/2023):-

1836

LUDHIANA URBAN WATER & WASTE WATER
MANAGEMENT LIMITED

SEWERAGE DISPOSAL BILL

23/08/2024

. ':| BN
\ Consumer- ld: 587 - ____III
Zone [ Block: Zone B/ 23 'n
Category: BD/G tl
UIb No. : B023-01545 '
Plot Area (Sayds):  126.00
Mobile :

9815006200

01-04-2024 to 31-03-2025

0.00
Interest on Arrears (B) : 0.00
Total Arrears (C=A+B) : 0.00
| Amount Payable by Due Date : 0.00
Amount Payable after Due Date : 0.00
' LUWWML CHARGES DETAILS:-
; Bill Period :

| Period (Months) :

01-04-2024 to 31-03-2025

12.00

‘ Discharge Units (KL) : 450.00

.’ Arrears (A) : 0.00
'  Interest on Arrears (B) : 0.00 |
i Total Arrears (C=A+B) : 0.00 |

| Current Charges (D): 270000.00
; Rebate (E): 27000.00 1

| Amount Payable by Due Date (C+D-E) : 243000.00

| Amount Payable after Due Date (C+D) : 270000.00

|=| Issue Date: 23/08/2024

Due Date by Cash : 30/09/2024

~Due Date by Cheque : 30/09/2024

- . _a

P R TR | PR, |

—_— -l

(% Scanned with OKEN Scanner
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MUNICIPAL CORPORATION LUDHIANA

SEWERAGE DISPOSAL BILL

Bill No.: 194794 Bill Date: 23/05/2022 Consumer Id: 587
Owner: GULAB FINISHING MILL Zone /Block: ZoneB /23
Father Name: Category: BD /G
| Property No.: Null UID No. : B023-01545
| Address : IND. AREA-A Plot Area (Sayds): 126,00
Email ; azeez fabrics62@hotmail.com Mobile : 9815006200
CHARGES DETAILS:-
Bill Period : 01-04-2022 to 31-03-2023

Period (Months) :
Discharge Units (KL) :
Arrears (A):

Interest on Arrears (8) :
Total Arrears (C=A+B)
Current Charges (D):
Rebate (E):

Amount Payable by Due Date (C+D-E) :

Amount Payable after Due Date (C+D) :

Issue Date:
Due Date by Cash :

Due Date by Cheque :

You can also pay online at www.disposal.mcludhiana.gov.in

12.00
450.00
0.00

0.00

0.00
270000 64
27000 00
243000.00
270000.00
23/05/2022
30/09/2022
30/09/2022



28 9:08 PM

Account No.:
Block:

Name: ”

Bill No. :

Due Amount :

Payment Mode:
DD/Cheque No.

Transaction iD

G8 Book No.:
Created By:

1!3873!8mip! | Disposal Payments

Municipal Corporation Ludhiana
(https://disposal.mcludhiana®gov.in)
(Disposal Bill Payment Receipt - Applicant Copy)
UID No :- B023-01545

587

23

GULAB FINISHING MILL
194794

243000.00/-

Online

DSPL-587-577564768

140209
Surjeet Kumar

Date:

Property No.:
Contact No.
Payment Id :
Amount Paid:
Bank:
DD/Cheque Date:

Service

G8 Receipt No:
Bill Period :

85

30/09/2022
Null
9815006200
88118
243000.00/-

Disposal
Payment

8
31/03/2023

nttps “dispesal meludhana.govin/PrntWe Receipt aspx?id =Cxt: 1 1h 7raSGtrd xDVwyb A= salsOnline-false&lpdge i mnPdUO R Bub 4



ousr. 483991 . 209,

I | LUDHIANA URBAN WATER &V WASTE WATER
MANAGEMENT LIMITED

SEWERAGE DISPOSAL BILL

Bill No.: 216080 ._ Bill Date: 08/08/2023 E—c-onsumer ld: 588

Owner : RAMPAL SCI. DYERS Zone /Block: Zone B/ 23

Father Name: Category: BD/G |
Property No.: 2164 UID No. : B023-00525

Address : 216-A IND. AREA-A Plot Area (Savds): 126 0

Email : __ rampal_puneet@yahoo.com o __Mobile : 9814120363

MC Ludhiana Arrear (upto 31/03/2023):-

Bill Period ; 01-04-2025 to 31-03-2026
Arrears (A) : -27000.00 |
Interest on Arrears (B) : 0.00
Total Arrears (C=A+B) : -27000.00 |
Amount Payable by Due Date : -27000.00 |
Amount Payable after Due Date : -27000.00

| LUWWML CHARGES [ DETAILS:-

 Bill Period : I 01-04-2023 to 31-03-2024

 Period (Months) : | 12.00
Discharge Units (KL) : I 100.00 I
Arrears (A) : ' 0.00 |
Interest on Arrears (B) : 0.00 !
Total Arrears (C=A+B) : ‘ 0.00

. Current Charges (D): 60000.00

I Rebate (E): | 6000.00 |
Amount Payable by Due Date (C+D-E) ; i 54000.00 :
Amount Payable after Due Date (C+D): I 60000.00
Issue Date: ' 08/08/2023
Due Date by Cash : 31/12/2023 |
Due Date by Cheque : _31/12/2023 |

You can also pay online at www, disposal.mcludhiana, gov.in




%4@0973 ~adly

6/29/24, 7:31 PM Payment Receipt | Disposal Payments

Ludhiana Urban Water & Waste Water Management
Limited
Municipal Corporation Ludhiana
(https://lwwml2.mcludhiana.gov.in)
(Disposal Payment Receipt)
UID No :- B023-00525
Zone: Zone B Block : 23 Property 2162
. No. :
Id No : 588 Name : RAMPAL SCI. DYERS
Plot Area Bill Period )
(Sq.yards) : 126.00 Upto : 31/Mar/2024 Mabile : 9814120363
Email : rampal_puneet@yahoo.com
L_
MC Ludhiana Arrear (upto 31/03/2023) LUWWML
Arrears Paid Arrears Paid 0.00
Arrears Interest Paid Arrears Interest Paid 0.00
G8 Book No. Current Paid 54000.00
G8 Receipt No. Advance Paid 0.00
Payment Mode : Online Transaction Id : DCT_588 210923182100
DD No. :
Total Amount Payable : 54000.00 Cheque/DD No
Date
Total Amount Paid : 54000.00 Bank :
Payment Date :. 21/Sep/2023 Creator Name : PUNEET BHARDWAJ
Note:-

This is Computer generated receipt. hence no signature required.
© This is not a proof of ownership.

In case of any correction,Please contact to MC office,

https:/lvwml2. mciudhiana.gov.in/PrintWS_Receipt.aspx?id=/7pVWawGljx Y JGRqciFeiw==&IsOnline=false&Ledgerld=2KVi0U3pVMIhoda/QYeoS..

|l
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'LUDHIANA URBAN WATER & WASTE WATER
MANAGEMENT LIMITED

SEWERAGE DISPOSAL BILL

] == I S —— = =

| Blll No.: 260553 Bill Date;

Owner : RAMPAL SCI. DYERS
Father Name:

Property No.: 2163
|

| Address : 216-A IND. AREA-A

: Email i rampal_puneet@yahoo com

MC Ludhiana Arrear (upto 31/03/2023) -

19/05/2025

Consumer Id: 588

Zone /Block: Zone B /23
Category: BD/G

UID No. : B023-00525
Plot Area (Sqydsk:  126.00

Mobile : 9814120363

Bill Period : 01-04-2025 to 31-03-2026
Arréars (a): -27000.00
Interest.on Arrears (B) : 0.00
Total Arrears (C=A+B) : -27000.00
Amount Payahle by Due Date : -27000.00
Amount Payable after Due Date : -27000.00

LUWWML CHARGES DETAILS:-

Bill Period : 01-04-2025 to 31-03-2026 |
Period (Months) : 12.00 |
Discharge Units (KL) : 100.00 |
Arrears (A) : 0.00
Interest on Arrears (B) : 0.00
Total Arrears (C=A+B) : 0.00 '
Current Charges (D): 180000.00 |
Rebate (E): 18000.00

| Amount Payable by Due Date (C+D-E) : 162000.00
Amount Payable after Due Date (C+D) : 180000.00 !
Issue Date: 19/05/2025
Due Date by Cash : 30/09/2025

iL Due Date by Cheque : 30/09/2024 |

88



6129/24, 7:33 PM

Account No.:
Block:

Name:

Bill No. :

Due Amount :

Payment Mode:
DD/Cheque No.:

Transaction ID:

GS8 Book No.:
Created By:

hnps://Iwwmlz.mcludhiana_gov.in/PrimOIdWS_Receipt,aspx?id=l7pVW9wGiij.JGRqciFeiw==&ls0nline=false&Ledgerld=FpL014HUc2e+anelG.

842022 - 2093

Payment Receipt | Disposal Payments

Ludhiana Urban Water & Waste

Water Management Limited
(https://lwwml2.mcludhiana.gov.in)
(Disposal Bill Payment Receipt - Applicant Copy)
UID No :- B023-00525

588

23

RAMPAL SCIL DYERS
194795

54000.00/-

Online

DSPL-588-556653553

102198
PUNEET BHARDWA)

Date:

Property No.:
Contact No.
Payment Id :
Amount Paid:
Bank:
DD/Cheque Date:

Service

G8 Receipt No:
Bill Period :

20/09/2022
216a
9814120363
86491
54000.00/-

Disposal
Payment
21
31/03/2023

11
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Account No.:
Block:

Name;

Bill No.:

Due Amount :
Payment Mode:

DD/Cheque No.:

Transaction ID:
G8 Book No.:
Created By:

568 . Date:
23 . Property No.:
158592
27000.00/-
Online

'DSPL¥5'83'-|8'$80'3'197{3” s

e
o1

unicipal Corporation Ludhiana

(https://diSposaI.mcludhiana.gov.in)
(Disposal Bill Payment Receipt - Applicant Copy)
UID No :- B023-00525

RAMPAL SCL DYERS Contact No.
:Payment__ld
..Amount Paid:
Bank:
DD/Cheque Date:
Service
G8 Receipt No:
'Bill Period :

102060
PUNEET BHARDWAJ

—— F7.: 20212099 (1)

2400972021

353 o

2700000/~

30/09/2021

__Disposal Payment

!




1120122, 5:34 pMm 1‘,844%[ | Disposal Payments ;

e e M B0 D) - 2099 (8)

Municip‘al Corporatlon Ludhlana
(https://disposal.mcludhiana, gov.in) i
(Disposal Bill Payment Receipt - Applicant Copy)
UID No :- B023-00525

Account No: 588 ) o pae 200012022
Block: 23 _ iProperty No.: _ 2163 o
Name: 'RAMPAL SCL 'Dvg_Rg_____‘ _ContactNo. 9814120363 ]
Bill No. - 175918 paymentid: 7esa6
Due Amount: 2700000/~ o Amount Pa:d - _____‘___i;?_poo_.pg(;__ e |
Payment Mode:  Online Bahk - ,' _______ ‘i
DD/Cheque No.: . iDD/Cheque Dale o ‘ ]
Transaction ID: DSPL-588- 819611163 ____ |Service I rDlspr,:_n_s_al Paymegwtw
G8 Book No.: 102095 - _____leg_'i_z_gceipt tNo: o 2. ]
~Created By: PUNEET BHARDWA) - Bill Period :_ e 31032022
AN

htlDS?//diSbosal.mcludpiana.gov.in/PrinlWS_Recelpt.aspx?ld=/7pVW9wGIijJGchlFeiw==&lsOnIlne=lrue&l AANBHAZMAA NI M A i es B ot




24721 713 PM

Account No.:
Biock:

Name:

Bill No. :

Due Amount :

Payment Mode:
LD/Cheque No.

Transaction 1D:
G8 Book No.:
Created By:

19&4(?5@01 | Bisposal Payments

Municipal Corporation Ludhiana
(https://disposal.mcludhiana.gm’.in)
(Disposal Bill Payment Receipt - Applicant Copy)
UID No :- B023-01545

587

23

GULAB FINISHING MILL
175917

570572.00/-

Online

DSPL-587-649359144
102084
Surjeet Kumar

Date:

Property No.:
Contact No.
Payment Id :
Amount Paid:
Bank:
DD/Cheque Date
Service

G8 Receipt No:
Bill Period :

92

24/1272021
0
9815006200
74700
50000.00/-

Disposal Payiment
33
3170372022

nitps Adisposal meludluang govanfPrintws Recelplaspx?id=Cxh 1 ThZixSGbrdxOVwybA - &lsOuling triedl edigoric (oXSHRAP T4 bttt i



1846

T % LUDHIANA URBAN WATER & WASTE WATER < s N
[ xexe MANAGEMENT LIMITED (m | )

b :.-',::7__.__;‘,_., = - :::': «f

T SEWERAGE DISPOSAL BILL =~

Total Amount Payable:-

. By Due Date: 243000.00

After Due Date: 270000.00

You can also pay online at www.disposal.mcludhiana.goy.in

93



T2 132 PM Pn;ulch;i i Disposal Payments

Municipal Corporation Ludhiana
(https://disposal.mcludhiana.gov.ir§
(Disposal Bill Payment Receipt - Applicant Copy)
UID No :- B023-01545

Account No.: 587 Date:

Block: 23 Property No.:
Name: GULAB FINISHING MILL Contact No

Bill No. : 175917 Payment Id :
Due Amount : 520572.00/ - Amaunt Paid:
Payment Mode:  Online Bank:
DD/Cheque No DD/Cheque Date
Transaction |D: DSPL-587-247835602 Service

G8 Book No.: 102097 ‘G8 Receipt No:
Created By: Surjeet Kurmar Bill Period :

Sy ddispsal mcludhiana.gov indPrint$ Receipt aspx2id=Cxb 1 Th7ixSGindxDVwyba = 8isCisme uskiedqaeri

==

e o &'ZT'H

% Faa F.\-.ms)g»
=it : :

e

24/01/2022
0
9815006200
77109
71500.00/-

Disposal Payiment
30
31/03/2022

VAL L U< G
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it :
,&&g(é@hr’@ Y 'MANAGEMENT LHMBTED o\l
».\ _M - — e —————

\ SEWERAGE DISPOSAL BILL ZOW]

:

|

B|II No.: 235899 Bill Date: 23/08/2024 I3 Consumer Id:

| Owner : PRITTAM SCI.DYERS ! Zone /Block:  Zone B /23

| Father Name: Category:

| Property No.: 16A UID No. : B023-11239
Address : 16-A LLA.A ‘ Plot Area (Sqyds):

|

Email - ‘ dirgle.contact@gmail;com _ - Mobile : 9814102995

| MC Ludhiana Arrear (upto 3_1/03/3023):— _ -
Bill Period : 01-04-2024 to 31-03-2025
Arrears (A) : 0.00
Interast on Arrears (B) ; 0.00
Total Arrears (C=A+B) : 0.00 |
Amount Payable by Due Date ; 0.00 |
Amount Payable after Due Date : 0.00 i

wwwwLcHaRcespETALS- -
Bill Period : 01-04-2024 to 31-03-2025
Period (Months) : 12.00 |
Discharge Units (KL) : 285.00 |
Arrears (A) ; 0.00
Interest on Arrears (B) : 0.00

| Total Arrears (C=A+B) : _ 0.00
Current Charges (D): ' 171000.00
Rebate (E): 17100.00
Amount Payable by Due Date (C+D-E) : i 153900.00
Amount Payable after Due Date (C+D) : 171000.00
Issue Date: | 23/08/2024 |
Due Date by Cash : ’ 30/09/2024
Due Date by Cheque : | 30/09/2024




Total Ambunt l_’ayable:—

1849

LUDHIANA URBAN WATER & WASTE WATER
i ~ MANAGEMENT LIMITED

SEWERAGE DISPOSAL BILL

By Due Date;

After Due Date;

153900.00
171000.00

You can also pay online at www.disposal.mcludhiana.gov.in

96
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LUDHIANA URBAN WATER & WASTE WATER |
MANAGEMENT LIMITED

SEWERAGE DISPOSAL BILL

| S . .
[ Bill No.: 216056 Bill Date: 08/08/2023 Consumer Id: 560

|

Owner : PRITTAM SCI.DYERS Zone / Block:  Zone B /23 |
Father Name: Category: BD/G ‘
Property No.: 16A | UID No. : B023-11239 |

| Address : 16-A LAA Plot Area (Sayds):  126.00 !
| Email : dimple.contact@gmail.com Mobile : 0814102995 |

- MC Ludhiana Arrear (upto 31/03/2_02_3):-

| Bill Period : 01-04-2025 to 31-03-2026 ';
| Arrears (A) : 0.00 ‘
| Interest on Arrears (B) : 0.00 |
i Total Arrears (C=A+B) : 0.00 |

Amount Payable by Due Date : 0.00 ‘
| Amount Payable after Due Date : 0.00 !

LUWWML CHARGES DETAILS:-

| Bill Period : , 01-04-2023 to 31-03-2024
Period (Months) : i 12.00

| Discharge Units (KL) : 285.00 |

i! Arrears (A) : 0.00

| Interest on Arrears (B): 0.00

| Total Arrears (C=A+B) : i 0.00 !

: Current Charges (D): | 171000.00

" Rebate (E): ' 17100.00 |
Amount Payable by Due Date (C+D-E) : -' 153900.00 |
Amount Payable after Due Date (C+D) : 171000.00 |
Issue Date: 08/08/2023
Due Date by Cash : 31/12/2023

_ Due Date by Cheque : _: _ 31/12/202 :

You can also pay online at www.disposal.mcludhiana.qgov.in




Payment Receipt | Disposal Payments

1852

22/09/23, 2:35 PM

Ludhiana Urban Water & Waste Water

Management Limited

Municipal Corporation Ludhiana
(https://lwwml2.mcludhiana.gov.in)
(Disposal Payment Receipt)

UID No :- B023-11239

(2=
W)
et

<

Zone : Zone B Block : 23 :I':‘:e'ty 16A
Id No: 560 Name : PRITTAM SCI.DYERS
g‘:‘t_‘gﬁ"’s) : 126.00 gg't:f’m 31/Mar/2024 | Mobile: | 9814102995
Email : dimple.contact@gmail.com

MC Ludhiana Arrear (upto 31/03/2023) LUWWML
Arrears Paid Arrears Paid 0.00
Arrears Interest Paid Arrears Interest Paid 0.00
G8 Book No. Current Paid 153500.00
G8 Receipt No. Advance Paid 0.00

Payment Mode : Online Transaction Id : DCT_560_220923143053
Total Amount Payable : 153900.00 Cheque/DD No. :

Total Amount Paid : 153900.00 Bank :

Payment Date : 22/Sep/2023 Creator Name : MANKIRAT SINGH

Note:-

This is Computer generated receipt. hence no signature required.

» This is not a proof of ownership.

» In case of any correction,Please contact to MC office.

%1/'9( //‘//2j 7"31/3/1(/ Gheo

pm—)

https:/flwwmi2.meludhiana.gov.infReceipt.aspx?id=I t8ssncWem4Xqz...nline=false&RefNa=1zvFPVLYNYvdnfcSE2NGollIBopmtmOrcyYu9Ng/ey8=

Page 1 of 1

29



Payment Receipt | Dispasal Payments

Account No.:
Block:

Name:

Bill No. :

Due Amount :

Payment Mode:
DD/Cheque No.:
Transaction ID:

G8 Book No.:
Created By:

h“pS:lldiSposal.mcludhiana.gov,in/Receipt.aspx?id=ItsssncWem4)<qzixMcTIOw=:&Ledgarld=Naringth LRWbI12L % 20xvA==

Municipal Corporation Ludhiana

(https://disposal.mcludhiana.gov.in)
(Disposal Bill Payment Receipt - Applicant Copy)

1853

UID No :- B023-11239

560

23

PRITTAM SCI.DYERS
194771

153900.00/-

Online

DSPL-560-604934380
102200
JASWANT KAUR

Date:
Property No.:
Contact No.
Payment Id :
Amount Paid:
Bank:

DD/Cheque Date:

Service
G8 Receipt No:
Bill Period :

100

27/09(22, 3:36 PM

23/09/2022
16A
9814102995
86868
153900.00/-

Disposal Payment
44
31/03/2023

&IsOniine=false Page 1 of 1
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ludhiana.gov.in/mBillaspy 2hillne=h/Z0Y 175

il : MC; Ludhiana ) 11lf[;]'~"8\541

la o o1 > v D © 1509, - 3{:& ’
~a MUNICIPAL CORPORATION LUDHIANA ~& | .
I, o - = - T S
gl SEWERAGE DISPOSAL BILL S
Bill No.: 194868 Bill Date:  23/C5/2027  Consumer(d: 66% B
| | Owner : R.P PROCESSCRS Zone /Block:  Zone B/ 273
Father Name: Category: a0 /¢
| | Property Na, :  843/11 UID No. : B2 031430
Address ; INDS.-AREA -A Plot area (savds): 126,03y
i Email : rpprecessors@@rediffmail.com Mobile ¢
CHARGES DETAILS:- -
I Bill Perlod : 01-04-2022 to 31-03-2023
Period (Months) : 12.00
Discharge Units (KL 25000
Arrcears (A) : 0.00
. Inkerest on Arresrs (B) 000
| Totai Arrears (C=A+8) .00
| Current Charpes (Dj: 15000000
| ! Rebate (L): 1500C.00
| l Amount Payable by Due Date (C+D-E) : 135000.00

STO8 2022 13 48



Payment Receipt i 1

Account No:
Block:

Name:

Bill No :

Due Amcunt :
Payment Mode:
DD/Chegue No
Transaction iD:
G8 Book No.:
Created By:

sposal Payments
> A\

565

23

R.P. PROCESSORS
194368
135000.00/-
Online

DSPL-665-428821084
102188
Ram Pai Trikha

(

é- -9

15. di.\'pusul.mcludhiana.govinx‘Receipt.aspx’?id'-ff()NVOy()'LoMur-‘eYSQX‘)"
Municipal C bn Ludhiana ( e

(https://disposal.mcludhiana.gov.in)
(Disposal Bill Payment Receipt - Applicant Copy)
UID No :- B023-01430

Date:
Property No:
Contact No
Payment Id :
Amount Paid:
Bank:
DD/ C?
Service

G8 Receipt No:
Bill Period :

eque Date:

3170872022
848/11
8876125897
85005
135000.0C/-

Disposal Payment
27
31/03/2023

i

LveA==&Ledg) D

31708 202215 53




Home  PayBill  Tas
Enter Id Nz, ¢
Zone

Plot. irea (Sq.yards) :
Cons: mer Namu :

Mobi o* :

Bilt N »,

Bill D 1te

Due I ate by Cheque

Due | ate by

ks

Othe Pay nent Modes :

Bill P riog :

Bill C tegury :

Bill N, ¢
Bill D ile ;

Due | ate 2y Choque

Due | ate 2y

Othe: Pay nent Modes :

Bill P rioc :

Bill € tegury -

Copy: ght @ 2023, Ludhiana Urban Water & Waste Waler

1856

Ludhiana Urban Water & Waste Water Management Limited

Disposal Billing & Payments (Muncipal Corporation Ludhiana)

Reports  Settings

665

Zone B

126.00

R.P. PROCESSORS
9879_125897

235995

23/Aug/2024

30/Sep/2024

30/Sep/2024

01/Apr/2024 To 31/Mar/2025

BD/G

235995
23/Aug/2024

30/Sep/2024

30/Sep/2024

01/Apr/2024 To 31/Mai/2(:25

u

BD/G

~

VIEW COMPLETE BILL

1gre: to hive my bills delivered online through Mol:ile/Email in future to s

Mana jem:nt Limitec all rights reserved

GET BALANCE
---: BILL DETAILS ;---
Block 23
Property No.* 1848/11
UID No : B023-01430

Email ;

MC Ludhiana Arrear (upto 31/03/2023)

103

Back Tt
Welcome, R:

rpprocessors@irediffmail.com

Arrears: 0.00!
Arrears Interest: 0.00}
2::|:nt Payable by Due - 0.00/
greo;::er:yable After 0.00
Total Arrear Paid : 0.00!
Arrear Balance : 0.00
LUWWML
Arrears : B 0.00
Current Charges ; 150000.00
Rebate - ~ 15000.00]
Amount Payable by Due 135000.005;
Date : . i
Amount Payable after _150000'00!
Due Date : - -
Total Paid : 135000.00
Balance : 0.00!
(.00

Enter Amount to Pay :

PAY BILL

ave environment and make Ludhiana City Smart.

Designed & Developed by lcon Softiware Technologie
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1857

<& | LUDHIANA URBAN WATER & WASTE WATER =
swe MANAGEMENT LIMITED Jor. o4
SEWERAGE DISPOSAL BILL

Bill No.: 216152 Bill Date:  08/08/2023 Consumer Id: 665
Owner : R.P. PROCESSORS Zone /Block:  Zone B/ 23
Father Name: Category: BD/G
Property No.: 848/11 UID No. : B8023-01430
Address : Ldh Plot Area (Savds): 126,00
Email : rpprocessors@rediffmail.com - Mobile: 9876125897

MC Ludhiana Arrear (upto 31/03/2023):-

Bill Period :

Arrears (A) :

Interest on Arrears (B) :

Total Arrears (C=A+B) :
Amount Payable by Due Date :

Amount Payable after Due Date :

LUWWML CHARGES DETAILS:-

Bill Period :

Period (Months) :
Discharge Units (KL) :

Arrears (A):

t Interest on Arrears (B) :

Total Arrears (C=A+B) :

. Current Charges (D):

Rehate (E):

- Amount Payable by Due Date (C+D-E) :

Amount Payable after Due Date (C+D) :

| Issue Date:

Due Date by Cash :

Due Date by Cheque :

01-04-2023 to 31-03-2024
0.00
0.00
0.00
0.00
0.00

01-04-2023 to 31-03-2024
12.00
250.00

0.00

0.00

0.00
150000.00
15000.00
135000.00
150000.00
08/08/2023
30/09/2023
30/09/2023

Yau can alen nav anline at www diannsal meludhiana aov.in
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https:f'.-"lw\&-'mlQ.mcludhiami.gov,in;’ReceipLasp,\"’?id SONVOVAL M

- 2023 2Y

‘ Ludhiana Urban Water 8& Waste Water Management ‘

Payment Receipt : Disposal Payments

Limited =\ |
’ Municipal Corporation Ludhiana ’_g";y"(;‘} :
(https://lwwmI2.mcludhiana.gov.in) \:’j' higf :

. (Disposal Payment Receipt)
! UID No :- B023-01430

| Zone: | ZoneB Block : 23 | l:':’fe'ty | 848/11
| RE
| — S S 2 R S -4 & - 18 — =————— & p—
i»ld No: 665 Name : R.P. PROCESSORS
PI ' Bill Peri ‘
| Mot Area 126.00 MPerod i Mar2024  Mobite - 9876125897
(Sq.yards) : Upto:
- | . — e ———_ = = .
-I Email : rpprocessors@rediffmail.com |
—= | I— — — — — id
MC Ludhiana Arrear (upto 31/03/2023) LUwWwmL
I—— — = — ,
| Arrears Paid | Arrears Paid 000
|
|
‘ Arrears Interest Paid : Arrears Interest Paid 0.00
G8 Book No. I Current Paid 135000 00
‘ G8 Receipt No. Advance Paid 000 |
Payment Mode : Online Transaction Id : ' DCT_665_270923132421 ‘
- o |
A Cheque/DD No. :
Total Amount Payable : 135000.00 Date ‘
Total Amount Paid : 135000.00 Bank : ‘
— - |‘ = |
Payment Date : 28/Sep/2023 Creator Name : [ Ram Pal Trikha
Note:-

1 This is Computer generatéd receipt. hence no signature required
2 This is not a proof of ownership.

3 In case of any correction,Please contact to MC office.



<y

‘« I =m ‘i_url'ﬁ(‘l.l(u: in Bill
1 859 tiv voitact ro MC G, 106

Ludhiana Urban Water & \Waste Water Management Limited
Disposal Billing & Payments (Muncipal Corporation Ludhiana)

Home  Pay Eill Tasks Reports Settings Logout

Ludhiana Urban Water 8 Waste Water Management Limited

= (L0 Municipal Corporation Ludhiana

42700

.’.f\ WQ)/E (https://lwwml2.mcludhiana.gov.in)

3 s (Disposal Payment Receipt)
| UID No :- B023-01430

— i i S s

Rap e

F=
L 4E

Zne Zone B Block : 23 Property !

lc No ; | 665 Name: RP PROCESSORS

P ot Area (Sq.yards) : 126.00 Bill Period Upto : 31/Mar/2025 Moabile
e s | S p— === —

Eivail roprocessors@reditimail com

MiZ Ludhiana Arrear (upto 31/03/2043) LUWWML

A rears Paicl Arrears Paid
* A rears Interest 1%aid |l Arrears Interest Paid

G1Book Na. ' Current Paid

G | Rereipt No. i | Advance Paid

P ymant Mode : Online Transaction Id : DCT 665 1
S, T S = = s - |

Cheque/DD No :

Ti tal Amount Payable : - 13500000 Date

Ti:tal Amount Paid: ! 135000.00 Bank :

I' ymant Date : i7/5ep/2024 Creator Name : Ram Pal n
N te: -

1 This is Computer generated receipt. hence no sighature required.

2 Thic i< nat a nranf nf nwnerchin
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g

e PUNJAB POLLUTION CONTROL BOARD
~PUNJAB

Zonal Office-1, E-648-B, Phase-V, Focal Point, Ludhiana

Website:- www.ppeb.gov.in

g

Office Dispatch No: 24 ¢ 2 Registered/Speed Post Date: \S/j ’7/{ %
Endusivy Regisiration iD: RIGLDHH42§5279 Applieation No: /11377999
To,

Rampaul Trikha
70-h, Brs Nagar
L.udhiana,Ludhiana-141012

Subject:  Renewal of consent to operate under Water (Prevention & Control of Poltution) Act, 1974

L. Particulars of Consent to Operate under Water Act, 1974 granted to the industry

Consent to Operate Certificate No, CTOW/Renewal/LDH1/2019/1031 1999 B -
Date of issue 05/07/2019 -
Date of expiry : 30/06/2024

Certificate Type : Renewal - i
Previous CTO No. & Validity : RISLDHICTOW1491932

e | From:23/07/2014 T0.30/0072019

ZoPariicdlars of the Induswry

 Nume & Designation of the Applicant Rampaul Trikha, (Proprietor) |
I Address of Industrial premises R.p.processors,

848711, Indl urea-q,
Ludhiana East, Ludhiuna I-141003

Caupital Investment of the Industry 486.09 lakhs . - ‘
| Catepory of Industry Red
_Iu}t ol Industry Other -
Seale of the Industry i Small

Office District i Ludhiana | ) I




Payment Receipt | Disposal ‘Payments

Accodn_t No.:
Block:

Name:

Bill No. *
Due Amount_:

Payment Mt_)_glgﬂ:-_

DD/Cheque No.:
' Transaction ID:

G8 Book No.:

Created By:

«

"IPERFECT DYEING &

FINISHING IND
194797
129600.00/-
rOn!ing

g

1862

109

f“ht:fb_s-://'fiii‘sposal.mcludh‘i‘ana;gov.‘in/Receipt.aspx?id=qNob

Municipal Corporation Ludhiana
(https://disposal.mcludhiana.gowv.in)
(Disposal Bill Payment Receipt - Applicant Copy)

| ~ UID No :- B023:00261

pate
TProperty No.:

gantact No.

Paymentld:

_ Amount Paid:
‘Ba nk:

/102193
_lvinod kumar

Service

G8 ﬂ;geipt No:

Bill Period

SeoS

DD/ChequeEjate~

12/09/2022

‘Null
9814008710
85717

129600.00/-

biﬁpoééi_l?a_yment
19 .
31/03/2023



' MC Ludhiana Arrear (upto 31/03/2023)

" Arrears (A)

' Period (Months) :

| Discharge Units (KL) : | i

-Total Arrears (C=A+B)

1863

MANAGEMENT

236675

Bill Period :

Arrears (A)

Interest on Arrears (B) :

Total Arrears (C=A+8B) :

Amount Payable by Due Date

Amount Payab’lé after Due Date -

LUWWIVIL CHARGES DETAILS -

Bill Period -

Interest on Arrears (B)

Current Charges (D):

Rebate (E)-

, Amount Payable by Due Date (C+D-E) ;

| Amo_mt Payable after Due Date (C+D) :

, Due Date by Cheque :

lssue Date:

Due Date by Cash :

You can also pay online a

LUDHIANA URBAN WATER

SEWERAGE DlSPOSAL BILL

& WASTE WATER
LIMITED

~ Bill No.: Bl" Date 23/08/2024 i Consumer ld: 2387
-. Owner ; SAGAR APPARELS I Zone/Block: 7one B/30 |
Father Name: | Category: BD/G
Property Ng. 2586/87 | UID No. : B030-18082
" Address : BABBA GAJJA JAIN COLONY | Plot Area (sqyds); 126.00
Email : ) rajneeshsood??@gmail com !I _l\ﬂoqb_ilg:_ - 9815073000

01-04-2024 to 31-03-2025
0.00
0.00
0.co
0.o0

0.00

01-04-2024 to 31-03-2025

12.00
270.00

2B E  162000.00
)& LR 0.00 .
')f}a--)ﬁ*z??’e’/‘?’/ 4 162000.00
}% 1R FT }"“ 162000.00
i@;w 16200 00

(7 S e 307800, oo

g 15,3322 324000(00
| pﬂfﬁ 21 helay 23/08/2024 o
30/09/2024

30/09/2024



| 111
oo 4864 o
I\Ludhiana

Urban Water & Waste Water'Management Limited =

Municipal Corporation Ludhiana ﬁ@‘_"f"@ﬁ
~ e

(https://lwwmlz.mcludhiana.gov.in)
(Disposal Payment Receipt)
UID No :- B030-18082

——-_<J— . e e —— ———— ———— —— S —
;"-li'l'le : | Zone B Property No.:
— e S
" Id No - { 2387 SAGAR APPARELS
Plotarea (Sq.yardsy: | 12600 Bill Period Upto: | 31/Mar/2024 Mobile : 9815073000
. e T —_— ——— B e | - = _—
Email - raneeshsood77@gmail.com /
— = -~ B e
MC Ludhiana Arrear (upto 31/0372023) LuwwmL
e — S —_— —_— =
Arrears Paid ' 23749300 Arrears Paid 000
P A i N
J\"'H'agars Interest paid | 0.00 Arrears Interest Paid 00C
e N = —_— _ =
G8 Book No. } 140222 Current Paid 162000 0C
_________,_,.__.___,_.________' —_—
58 Receipt No. [ Advance Pajd 0ac
— ___| e — — =
Payment Mode Online Transaction Id : DCT_2387_010724121158
——— —_—t -_ —_— .
h DD No, :
Total Amount Payahle : || 39949300 Ehegmey ©
[ Date
B T e — ——eee o
fotal Amount Paid : | 399493 0g Bank ;
' e ——— e . —
e — — ——
Payment Date Jf 01/Jul/2024 Creator Name : SAGAR APPARELS
= T ———— —— -

S
Vote:-

This is Computer gelwel'ateCl receipt. hence no signature required.

This is not proof of ownership.

[n case of any correction,Please contact to MC office.
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1865 i

2 Gubgyfaayg s s

Al

- - ey . Tp 51 S 1
— = "iSPOSAi BiLL Forthe Period of ; _
a9 3 g:; : gg i m.gﬁggga SEWERAG&: U o R -

F M&E?_{gﬁ; ;}%__Q@%P@ —_— }%1 ~———*U === , Area ir ] Discharge ;
1* Name af 7 ZHER Name & Address 4. yart : Calegory_ ) |
: \ f | 0 e - === 0 Wi 3 !
1 — L = o

Interest on
Arsars (B)

|
|
|
|
|

|

: 2 ; Due Dats By Due Date Hy
£\rmu t%ys”le oyl Armacunit c;?oie | 3 issue Dat
ta N ; Doy

A
1

DL!':: L.

Z+D) Date ! Cast . Chegus

! B I 1= NI ]i
_.___-,r._ = s . e - ‘
1 ik h | & - - - -
¥ T Wie u ﬁ_"._ L |
- P L e — N ——
: ) . T R < apins vethde s Gon Plemss s
irore the cash 3 e Maymsiis prvi, IO : oo & G&E RS AT
\
vl ¥




1866

- H NA SEWERAGE DISPOSAL B!LL For the Pericd of ‘ To
i MUNICIPAL QQR?@@?@N LUDHIA BILL 00 s paranas O _snonsa0

L Name of Zone Block ' Accou Area in | Discharge i

N i D Number = Number | Number | Name & Address Sq. yard | Category i_
o - ~Y, — I SR il S —— i e e
S (I e [ ; ]
BAAZD | ARD 1214 | SAGAR AFPARELR i JLERNES
P IRET 2E8&SHT | | - |
J = BABTA SALLA JATH COLONY .

: Bl | Duschafge { Arrears tnterest on Disposai Totat Adiuslment of
syl Number | UnisKl) | Perodivonts) | ) | Aveas® | Aweer(Cov) | PreveBl |
202 | 155443 " & 0D De8493. 00 O | 2&&473. 00

! Il T e L S S SRR e ' . N

! Disposal Current ' Rebate | Armount Payable by | Amount Payable Issue [' Due Daie By Due Date By

; Charges (D) (E; | Due Date {C+D- E) After Due Daie (C+D) Date | Cash Cheque :
Lop | S1000.90  ©190.00]  3813%3. 00| 34%493.00 B _ lzosomspomy | mosomsmomi |

P!e'ﬂe read ihe instructions on the t back side of the bill |

YOu must fa‘(e ‘be 7 >:‘esot from the Cas*‘ner after -'naklng the paymanis

www_micludhiana.com

113



114
1867

MUN§S§P§\&= CGE?GR&?}QN LUDHEANA SEW!:R!T“GE D:SPOSAL BILL  For the Pericd of 011 S IE0

: . i
i:' Narme cf Zone | Block ] ! Area in
i D Number Number ! Name & Address ' Sq. yard
s () ey ——— —_—
i B/a3s | 235 IS ]
BT 2387
; | A JATN COLoNY TN with Bopons (|
) _ . | 223 2y |
Z:- — — — —— . D T ) T — e -————--———‘-——T—-—-— ; -—— ¢
: Aill | ' Discharge | - Arrears interest on - I b sposal ot | Adjustment of
Iz Numbsr Units (KL) . Period (Months) A N Arrears s(B) ! Arear (C= BTB, - Previous Bl
[F— P = — 3 an TR Oe— e R Bt - = = - I chitetnk o el J
i : ! | I -
i e e o — —_—— .
i Disposai Current | Rebate Amount Payable by | Amount Payable | Issue i Due Date By |
i Charges (D) (£) ' Due Date (C+D-E) After Due Date (C+D) : Date ? Cash
P IE ZO00 . 00 =700, |00 DO&EDH. u.:"_”'ff“c-“' oD '_“_‘*—'"'_“““'__“““ : .
S by . s - T _____.;__._____m.__H_ -] )
5 Yo wust ‘ake the recelpt rrorn the cashier after makmg Lne paymc-nts www mcludhianz.com Plezsa regad the instn u")‘xo*‘e on the back sxd<, of" Lhe bill I

i —— S T — — —_— o
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e e

—
¢

 MUICIPAL C CORPORATION, | LUDHIANA _ SEWERAGE DISPOSAL BILL  For the Period of 0170172019 _T° 3160, 5ns

-——..___-.__..__.‘

Name of Zone Block -. Account . | Area in Discharge 4
:D Nu.nber "] Number ! Number [ Name & Address i: Saq. vard Category
Nt == i i smomt==os |
R/A30 AZO 1214 | SAGAR APPARELS Pay only v/ ith Jemerd craf BD /o | ;)
=387 . 2584787 - Cheoues E{E ngt i . ]
ABBA GAUJA JAIN COLaNY ,‘- ;
. = R I p— = A o= — e (- = — )
[ 11 Discharge { ! Alrears Interest on Dicposal Totai Ad
L3 : | | A § JJstment of
NEr ;bgr ) _Umts _(KL) | Period (Months ) (A_) : Arrears (B) I Agear (C A+n\ | Previcus Biil
114023 S 300 . 81000.00 | o h__—?_fi 006.00 T .
D:eposa! Currr-\m - Robate Amcunt Pa,fabie byi Amount Payable T l_ss;é - P E‘;e Dat;-gy“ R —bue_D“a:;Ey - __‘}
‘Charges 0 (E) Due Date (C'*D‘ i After Due Date (C+D) L Date | Cash : Cheque | i
| I —— e i o= —. 1 = — s e e TS
45%0 00 4050. 00 117450. 00 121 500. 00 - /g ) | 2F/03/2019 de"B,"‘.—‘_-'f ;
: Vclr mi:ist fake im. receipt fro"r‘ the casher a:‘ter mamr\g *ne pc\,"vom_, www, mc'unb ana. com -Dif—dsa re;d ’(5‘_' _1 -;_;z_--_ 3 __** "_e- 'mfv é;d -_gf ine bn, ! '
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o [{oulay o 20l9 2y

116

PogoNo .t |
Account Branch : THE MALL ROAD
Address : PLOT B9 65 SE THE MALL LGF 1,
1ST MALL,
. 1 ) LUDHIANA
M/S. SUN SHINE DYEING PRIVATE LIMITED gl'go : 'Egg}f\lgm 141001
C/O SUN SHINE DYEING PRIVATE LIMITE Plone no. 18002600/18001600
261 INDUSTRIAL AREA A 0D Linil : 28,000,000,00
. Currency : INR
. Emall : INFO@SUNSHINEDYEING.COM
LUDHIANA 141003 Cust 1D : 46435?587U B
PUNJAB INDIA Account No ; 00342790001130  Preferred Customer
A/C Open Date ; 29/09/2012
JOINT HOLDERS : Account Stutus  : Regular
RTOS/NEFT IFSC: [IDPC0000034 MICR : 141240002
Branch Code ! 34 Product Code : 279
Nominatlon : Not Registered
From : 01/10/2024 o i 31/10/2024 Statement of account
Dater | ! Narratinn Chq./Rel‘No Value Dt Wllhdrawnl Amt. Ao DeposltAmt, Clmlng lhhmcc
.—.m!lhfz»z CHQ I'MD—MIC‘N. CTSRK-FRONTIER STATIONERS 0000000000011134 | 01/10/24 11,278.00 L -23,11 i.lez.s
A e
umnm EI!Q m\m MIULU‘I% RK-MODHRN MOTOR WORKS 1000000000011124 | 01/10/24 I1831.00 RITICA -23,143,012.8
omnm cHO m\m Lﬂ{:it CTS-RK- :u:Lh\N(.L E:YS[]‘E- % ogpp_mcb&bﬁl HQ?- TR (Zass i;ﬂ! 23,144,901 ¢
st 3 oMLY A o
nmom ] IQ PAID 'MICR crs RK: ‘%UI‘IJR GARN _ 136 | 0171024 b 4N -23,184,625:¢
1oz | eng mu&-mmn TS RKINDAL DYES CHEMICA 0000000000011126 | 01/10/24 137413.00 . _ -23,322,438.¢
Bz et G
01024 | 1AW (‘ilQ RETJOINT SIGNATURE REQUIRED 0000000000031 134 | 01/10/24 {11 78] f{ﬁ -23,311,160.4
ol/10/24° | I EHA RETIOINT SIGNATURE REQUIRED: 0000000000011137 | 01/10/24 ( | .qgsndu e, 23,309,272
011024 1WICHQ RETLIOTNT SIONATURE REQUIRED - 0000000000011136 | 01/10/24 (&D 'n_r_d ST 93,269,548 8
V10724 | IMPS:427516276686-MANOHAR APPARPLS-YESD- 00004275 16226686 | 01/10/24 150,000,00 4 -23,119,548,1
I XRXRXXXKKKXXK2448-PAYMENT
O1/0/24) [ - DR - 50200047628851 « AGGARWAL TRAD 0000000000011150 | 01/10/24 265,73%,00 ! -23,385,285.1
BRS
01/10724: | ¥ DR - 50200042225138 - LADHAR ENTERP 0000000000011079°| 017/10/24 52,865.00 423,438,150,
J01/1024 | CHQDEPS TRANSFER O3 1 - DUGRI LUDHIANA 0000000000002164 | 01710724 50,000.00 | £ 23,388,150,
i =5 ty { VASUKNITWEAR :HDFC BANK LTD
0M1014 '.'(‘I—[Q I"M]’J«MICR CTSNK-DEEP HARDWARES:STOR 0000000000011 141 | 03/10/24 50,000.00 | 23,438,150,
u3nora | g le‘»Mlcnms RK-TREMIA CHEMICALS PV 000000000001 1121 |-03/10724 63,751.00 | 23,501,901,
03710724 | TUDOR KNITTING-SUNSHINE 0000410030397502:| 03/10724 i / T e 22,867,022
o.m;wz-i_ FIE S DR - 5020004902885 1 SAGGARWAL TRAD 0000000000011147 |, 03/10/24 277,024.00Y +23;144,046.
: ey it
03710724 | FT'~ DR - 5020009805750 - PARADISE ENTE 0000000000011131 | 03/10/24 137,146.00 23,281,192
| RPRISES™ ) )
03/10/24 | NLPT CR- I’SIB0000539 GLEEAMING APPARELS OP 0000POD036978514 | 03/10724 62,152.00 |/ 23,219,040
CPVELTD- SUNSHINF DYEING PVTLTD-PODO36 ;
978514 | e
0310424 800494141-111:’ BWALJ?EE-SUNSHINE DYEINQ I 000000000000000 | 03/10/24 (28.000.00 +23,247,040
0310724 =-CHQ PAJD “TRANSFER IN- RAJ PLASTIC INDUSTR 0000000000011526 | 03/10/24 510,00 ~ -21,252,350
o [E ——— !
03/10/24 ‘cqumm RANSTER IN-KAVYA INDUSTRIES 000000000001 1138 | 0310724 32,509.00 -23,284,850
03024 | €110 PAID-TRANSIER IN-COMM MUNC CORP OF L. 0000000000011 120 | 03/10/24 81,000.00 .)‘_\‘G.n',. s 23 365 859
(0’ C/ 24 T. 2 -5 "H)
HDFC BANK LIMITED

*Closing bninnce includen funds enrmarkad for hold and uncleored funds
Contenls of thls statement will be consldered cormect If no crror is reported within 30 days of receipt of siniement. The addreas oo this stotement is that on record with the Bank oy st the day of requesting

thie stalement,

State account brancls GSTN:0IAAACIIZTO2II1ZA
HDFC Bnnk GSTIN number details are availuble at huipasitwww il febunk com/personal/making-paymeniw/onlinc-tax-poyment/goeds-end- tervice-1nx
Registered Office Addresa: IIDFC Dank 1 louse,Senapatl Bagst Marg.Lower Parcl Mumbai 400013




i I::Il!r’(._ ' . 1870 -
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| ﬁgo‘w{z &@22 -

_ r\derstand your world

éun Snlne Dyelng Prlvato Limlted

CustomerID ", : 48485467 P y Account Branch : 34 |
Account Number  ; 00342790001130 - / The Mall Road "
dJoint Hotders 1 +Not Applicable ' Plol B16 85 Se The Mall Lgf 1, '
JolntHoldets 2 - :NotApplicable - ° L .
. ) . Ludhiana
Account Type ; CURRENT RESIDENTS (279}
A Vo g = Ludhlana .
Statement From - ; 01/08/2022 To 30/09/2022 ) Punjab -
Currency 1 INR ¥ 141001
Nomination, : Not Registéred RTGS/NEFT IFSC : HDFC0000034 MICR+41240002
Gurrent Account Detalls ' - i
Opening Balance 1+1,74,67,151.73 Limit 1 2,30,00,000.00
%J' Txn Date f Narrafion WIthdraWa]} ,Dupoelh Closlng Balance !
14/09/2022 CHQ DEP RET CHQS 118.00 ( Y000 «1,73,80,282.7 '
100822-MIR2325592381290Value Dt SE 5\
14/08/2022 Rel’ 000000000304
14/09/2022 | Chq Pald-INWARD TRAN-PALAK SO0D" 30,000.00 \/ 0,00 T 4,74,10,202.7
Value Dt 14/09/2022 Ref 000000C08701 A '
14/09/2022  |Chq Paid-INWARD TRAN-VISHAL 39,791.00 ‘0,00 -1,74,50,073.7
HOUSEKEEPINGValue Dt 14/09/2022
Ref 000000008092
14109/2022 Chq Pald-INWARD TRAN-MUNICIPA. 1,62,000.00 0.00 -1,76,12,073.7
CORPORATIValue Dt 14/09/2022 Ref » |
000000008669 '
15/09/2022 | Chq Peid-MICR CTS-NO-DR ' 1,73,597.00 0.00 -1,77,06,670.7
ENTERPRISES Value Dt 16/00/2022 Ref
000000008635
15/09/2022 | Ghg Faid-MICR CTS-NO-RAJINDKA 1,93,152.00 0.00 -1,79,78,822.7:
AGENCIES Value Dt 15/09/2022 Ref
000000008669 ;
Py 15/0972022 Chq Pald-MICR CTS-NO-AAR VEE 4,76,6835.00 / 0.00 ' -1,84,65,457.7:
W COMMODITIESValue Dt 15/09/2022 Ref
000000008679 .
16/09/2022 | Chq Pald-MICR CTS-NO-NALINI SOOD 10,000,00 / 0.00 -1,04,65,457.7:
Velue D1 16/09/2022 Rel 000000008699
15/08/2022 Chq Pald-MICR CTS-NO-VIKRAM SOOD 16,000.00 / 0.00 -1,84,80,457.7;
| Value Dt 16/09/2022 Ref 00G000008700
1510912022 Chq Pald-MICR CTS-NO-RAJEEV SOOD 30,000.00 0.00 -1,85,10,467.7%
. Value Dt 15/09/2022 Ref 000000008698 =
15/09/2022 Chq Paid-MICR CTS-NO-JYOTI 1,13,084.00 0.00 -1.806,23,541.7%
. ENTERPRISES Value Dl 15/09/2022 Ref
000000008694 /
'15/09/2022 | Chq Paid MICR CTS-NOSHEENA ! 1,13,084.00 0.00 -1,87,36,026.7¢
;¥ ENTERPRISES Value.Dt 16/09/2022 Ref
000000008693




% ' }I
o~ ' 1871 ¢ |
hCIPAL CORPORATJON LUDHIANA _ SEWERAGE DISPOSAL BILL - For the Peflod F o110 12021 T° 33 700/5008
e of Zons: Block . . Account - _ Areain - Dtscharge -
Number- 15 Number Number - . Name & Address Sq. yard eétegory Rk A
=L .-‘_ & L ) p . N 5
fA’BE/ A23 37 SUNSHINE DYEING.MILL LTD- '_*ﬂ,_fcx./ ;
6172 ' 261 ‘ ; B
N | 261 IND. AREA A b L 5
Bl Discharge - . 5 Arréars literest on Disposal Total Adiustmentdf -
iu_g'nber_ 2 | Units.(KL) Period (Monthis) (A) Arrears (B) Arrear (C=A*B) Previous Bill
R & 00 o - 0 0
sal Currem " Rebals’ Amount Payable by Amount Payable Issue Due Date By j Due Date By C
|rges o (3} Due Date $C+D-_E) After Due Date (C+D) Date Cash Cheque 1id s
: . ] | >C
ﬁaa 00: 3.0“, 239 2054§0. 00 _ | _ g5/01/2022 ;| . 25/01/2092 [N -
L s e s . S T
0000 B 00 & 80 \1, 3 = % TR
— 00 -~ (L\g\aa G, 4%3« ’s wrv“f'? 1(
A \=17 1 /L m o viapbad s — ’u'.héaJ
e e _ ———_._—___.__..,‘_. - o .{
i e R o o ;
>\\. - T Tt - = e _,_J
\\\
',\ 2
R -
U 0m s 2
A ;‘f;af?‘@ﬁf AR Bk
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MUM]{;]?A! CQRP{}F{A: {ON, LUDHIANA SEWERAGE DISPOSAL BILL For the Period of e IO -
i : DIAGEITLTE IGIORionEY
Name of Zon2 , Block } Account Area in i Discharges
0 Number. | Number | Nurmber I Name & Address , Sq. yerd * Category
I | |
gsa23 | A23 e | SUMSHIME DYEIMS MILL LTD = BO/G |
s&t 1 : 251 ;
. : 261 IND. |AREA A '
. Biil i Discn=rge ' Arreers ' Iaterest on | bisposa! Total Adjustment of
Numnber i nits (KL} _- Fericd (Months) {A} . Arrears (B) . . Arrsar {C=A+B) Previcus Bill {
158568 | | &. BC c i o o :
Disposal Current | Rebate | Amount Payabie by Amount Pavable | issue | Due Daie By Due Date By
:  Charges (D) l {E) [ Oue Date (C+D-E) | ARerDue Date (C+D; | Date Cash Chegue
' ! i !
FOCO0. 0o FOoG. 60 S1000. 80 POCCE. GG 207555203 IGFOR/252T
Please read the instusiions on the back side of the bili

i You must take the rsceipt srom the cashier after making the payments www.reludhiana.com

Sosl 22



9,140 PM

9/23/2

Account NO-
Bleck:

fyame:

Bill No. .

Due Amount

Payment Mode:
[3D/Cheque No.:

“ransaction ID;
(58 Book No.:
Created By:

1873

Payment Receipt | Disposal Payments

Municipal Corporation Ludhiana
(https://disposal.mcludhiana.gov.in)
(Disposal Bill Payment Receipt - Applicant Copy)
UID No :- B023-11297

579
23

RAINISH DYEING HOUSE
1194789

3240000/-
Online

DSPL-579-039287264
102200

~ HARSH VARDHAN DHANDA

_Payment id:

Date:
Property No.:
‘Contact No.

:Amount Paid;
Bank:
DD/Cheque Date:
Service

G8 Receipt No:
iBill Period :

23/09/2022
Null
9888384119
86823
'32400.00/-

Disposal Payment
4
31/03/2023

120



Block : 23 Property
_____________________ No.: 0
Id No: SifS Name : RANISHOVEING House |
e e
fé:ff::ﬂ:) : 12600 E:It:fmd 31/Mar/2024 9888384119
—
Email : NIPRAMANHOUSE@YAHOQ.COM
% MC Ludhiana Arrear (upto 31/03/2023) LUWWML
Arrears Paid Arrears Paid 0.00
Arrears Interest Paid Arrears Intgrest Paid 0.00
G8 Book No, Current Paid 32400.00
G8 Receipt No, Advance Paid 000
—_—
:);ment Mode : Online Transaction Id ; DCT_579.250923124510
e
Total Amoynt Payable : ) 32400.00 S:::ue/DD Mo
Fm@ Total Amount pajq . 32400.00 Bank :
Payment Date ; 25/Sep/2023 Creator Name : HARSH VARDHAN DHANDA
\_
Note:-

i This i COmputer generated receipt. hence no signature required.

* Thic .
h's_'s "ot a proof of ownership.

z*\lﬁfﬁfe ofany Corre&tion,Please contact to MC of::ﬁce.



. 9125721, 11:29 AM

T

1875

Payment Receipt | Disposal Payments

(https://disposal.mcludhiana.gov.in)

Municipall Corporation Ludhiana

| (Disposal Bill Payment Receipt - Applicant Copy)

122

| UID No :- B023-11297
AccountNo: 579 ~ pae  25/092021
Bock 23 Property No 0
Neme: RAJNISH DYEING HOUSE __ Contact No. 0888384119
BilNo: 158585 ~  Paymentld: 70221 B
DueAmount:  16200.00/- Amount Paid: 16200.00/-
Payment Mp_d_e__ B _Onhne B B iiB'ank:
DD/Cheque No.. | ~ DD/Cheque Date: -
Transaction lD____u _I_DSPL -579- 834009939 Service Disposal Payment
G8Book No.: 1102062 B _§§_Rece|pt No: 42 - »
T PRLAN NHANDA 30/09/2021

Created R

LADCL VVARRHAN PHANDA Bill Period :



1876 123

Municipal Corporation Ludhiana
(https://disposal.mcludhiana.gov.in)

(Disposal Bill Payment Receipt - Applicant Copy)
UID No :- B023-11297

Account-Nq_-_I e 579 e S Date ... 25/08/2020
Bok 23 .. [Property No. 2523/2524
o _ RAINISH DYEING HOUSE ... [ContactNo. 9888384119
Bill No. : 1435071 o o gPayment Id: 64106
Dveprount: ____SA000- " T g 3240000/-
Payment Mode: Online ;Bank. . )
DD/Cheque No.: -" o _gDD/_Cheque Date:
Transaction ID: o DSP L-579- 246362970 s Service Disposal Payment
G8 Book No.; 102030 G8 Recelpt No: T - .

TeAtedBy:  HARSHVARDHAN DHANPE T lomr



DISPHSAL ki

Ton Zoav U

Alock 30

UID Ho.

Id No. 972

Congumer Name 1§ 1 Dy
tobi1le No 999994904y
twat}

Praperty No. ' NULL

firea (Sq Yds.) 126 00
MC LUDHTANA
frear Upto (31/03/23)

Bill No. ., 236268

Issue Date :23/Aug/2024
Bill Period :31/Mar/2025 v~
Due Date :30/Sep/2024
Arrear +0.00

Int. Arrear :0.00

Arrear Amount Payable

By Due Date :0.00
After Due Date :0 00

LUWWML
B,y No 236268
Isaue Dat RERENREPAVE]
Bii. Mar 000k
Due Date S0/8ep/ 2024
Arrear 46200 00 ALl
Int. Arrear "]

Current Charges 4000.00 . ¢,7,
Agount Payuble

By Due Date :121800.00 =
After Due Date :130200.00

AREARERERFAAR L ERL AR RF ALV A A RRR
e -om %
a4+ TOTAL AMOUNT PAYABLE#+ 444
e s *
*By Due Dats . 12164,0.00 *
sAfter Due Date :130200.00 ¢

L] *
REFHEFARRAERFFETRERAARKHATAIS o FH
Pri. 1 By - SUBHASH KUMAR (
EPD)

Termival Id 12420021
Date of Printing
17/Sep/2024 10:31:38 AM
APP Ver: 8.0
APP Build No.: B
Place of Printing
Lat:v, 20
Pay Onlina at
www.mcludhiana. gov in
or
Scan (R Code

Note:
sFor Permanent Record,Please
keep Photocopy of the Bill.

#For Any Correction in Bill
Please Contact to MC Office

tPlease make Demand Draft in 1he

name of "LUDHIANA URBAR WATER
PASTEWATER WANAGEMER] LTD"
for payment.

Thanks

1877

124



»
)

»“"J.?J

fay !1wnJlH

il LN il

J Litnat i Tl
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[ERCATES

SISPOSAL B

Zone
Block )
UID No e
éd No 1672
onsuiel Name 1§ J Dy[n
Mobile No . 9944¢ ¢
Email ;E999999999
Fruguiyy Mo "
MC IUDHIANA
d Avie Upu: G
Aot Bill No ﬂ{\\ - 211424
¥ Tssue Date 208/ Aug/2023
Bl Peviwl S M /2024
[ Due Date s WnGen/ 2023
hrraar 1] &
Int  Arreal 0
Aoy '
By Due uite 1]

After Due Nate 0

LUWHHL |
Blll No 1123
Issue Date :
Bill Period :31/Mar/2024
Due Date :30/5ep/2023
Arvear -0
Int  Arcedd 0

Current unarges @ SdidiG

Amount Payable
By Due Date : 76,600
Aftier Due Date :84.000

o ok dee kb

Heem mmm eemmue mmmme e x
worokik«TOTAL AMOUNT PAYABLEw#ddtx
=T e ek
*By Due Date -76,600 *
#Alter Due Date :84,000 ¥
s R =

S Aok ek bbbk N
Printed By <SURHASH KUMAR (
EPD)

Terminal Td 13429021

Date of Printing
23/Sep/2023 12:04:64 PM
APP Ver: 4 0
APP Build No : 4
Place of Printing
Lat 0, Long 0

Pay Onlinu at
www mcludhiaue gov 1n

or
Scan QR Code

Note:
+For Perinanent Record, Please
keep Photucupy uf the Bill

#Fur Auy Correction fn Bill
Plesse Cuntact to MG Office

P eose ipke Demand Draft ool
latle uf 'I NDIIANA URBAN WATER

ne e rGNT L RT

1878
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LUDHIANA URBAN WATER & WASTE WATER
MANAGEMENT LIMITED

SEWERAGE DISPOSAL BILL
Bill No.: 235916 Bill Date: 23/08/2024 Consumer Id: 578
Owner: OM PROCESSOR Zone / Block: Zone B/ 23
Father Name: Category: BD/G
Property No.: K-3 ) UID No.: B023-01336
Address : -3 TEXTILE COLONY Plot Area (Sqyds): 126,00
Email: dhruv@Kkrbr.in Mobile : ;9;1_;;1—4800

MIC Ludhiana Arrear (upto 31/03/2023):-

Bill Period : ) 01-04-2024 to 31-03-2025
Arrears (A) : 0.00
Interest on Arrears (B) : 0.00
Total Arrears (C=A+B) : 0.00
Amount Payable by Due Date : ‘ 0.00
Amount Payable after Due Date : 0.00

LUWWML CHARGES DETAILS:- |

¥

Bill Period : 01-04-2024 to 31-03-2025
Period (Months) : . 12.00
Discharge Units (KL) : 1200.00
Arrears (A) : 0.00
Interest on Arrears {B) : . 0.00
Total Arrears (C=A+B) : 0.00
Current Charges (D): 720000.00
Rebate (E): 72000.00
Arﬁount Payable by Due Date (C+D-E) : 648000.00
Amount Payable after Due Date (C+D) : 720000.00
Issue Date: 23/08/2024
Due Date by Cash: 30/09/2024
Due Date by Cheque : ) 30/09/2024‘_

You-can also pay oriline at www.disposal.mcludhiana.gov.in
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LIDHIANA URBAN WA'IRR
AND WASTEWATER .
" MANAGEMENT 1.IMT18D
(A Municipal Covpuration
Ludhiuna Undertaking)

DISPUSAL BILL

Zone

Block 123

UID No. :B0O23 01336
Id No. :878

Consumer Name < OM PROCESSOR
Mobile no. « 9090909000
Bwail sdheuv@krbe i
Property N, -3

Aroa (Sy. Yds.) - : 1136 00
'Ar IUUHIANA

Arvvear lpto (11/03/03,

Bill No. 1216073
Issus Diitle :08/Ang/2023
Bill Period :31/Mar/2094
DMie Duto :30/8ep, 2093
Arrear :0

Int Azleur :0

A]luul Amuun1 Puyuhlu

By Dne Nata :0
Aflex Due Dute :0

LUWWMI
Bi1l No :123
Tssue Dnta

Bill Periud ZBI/Mur/2024

Due Dute 30, S 200
Aryear :0
Iut. Avrear 10

Fuxlent (hulge‘ 790 000
Anmuut Payub]a
By DUﬂ ﬂnlﬂ ¢+ 648, 000

After Dus Dute  :720,000
*******A*!&****$*$i‘»\‘«$-ﬁ*:ﬁ$*+*4l0 ey

* . %
4*****IUFA1 AMUUN! EAYAP]E+»A*#*
- - ,k
*By Do DaLe bl& nao *
*Aflel )ue Dnrn :”D 000 *
Fi *
**k#*#*k**hﬁmk*f&**W$$N*Nﬁth*#t*
Priuted By :BALWINDER S INGH
(EPD)
Terminal Wi ’4&90(0

Date wf Prlutlng
4, Sep/2038 11: 4! + 0 AN
APP Veuy:
APP Build Nn.: 4
Placa of Printing
lat: 0, Long: 0

Pay Online at
wuw, melndhinna, gav, in
or
Sean QR Cede
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'Lu.dhiana' Urban Water & Waste Water Management Limited
Municipal Corporation Ludhiana
(https://lwwml2.mcludhiana.gov.in)

(Disposal Payment Receipt)

UID No :- B023-01336

- Zone: Zone B Block : . 23 Proparty No.: K-3

Id No: 578 Name : OM PROCESSOR

Plot Area (Sq.yards) : 126.00 Bill Petiod Upta : 31/Mar/2024 Moblle : 9815844800

Email : dhruv@krbr.in '

MC Ludhiana Arrear (upto 31/03/2023) LUWWML

Arrears Paid Arrears Paid 0.00
b Arrears Interest Paid Arrears Interest Paid 0.00
( { G8 Book No. Current Paid 648000.00

G8 Receipt No. Advance Paid 0.00

Payment Mode : Online Transaction id : DCT_578 260923115708

T<I>ta| Amount Payable : 648000.00 gl;::ue/DD No.: =

Total Amount Paid : 648000.00 Banl:

Payment Date : 26/Sep/2023 Creator Name : Dhruv Gupta

(o

Note:-

1 This is Computer generated receipt. hence no signature required.

2 This is not a proof of ownership.

3 In case of any correction,Please contact to MC office,
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AUNICIPAL CORPORATION, LUDHIANA SEWERAGE DISPOSAL BILL  For ThePeriodof ~ ~To -
Name of Zone Block Account Argain = . ls ~. Dischargg =5

ID Number Number Number NESMETSIOJOES Sq. yard Category

Bil Discharge Period (Months) Arrears Interest on Dispogal Total Adjustment of "
Number Units (KL) (A) Arrears (B) Arreat{C=A+B} » Previous Bill

Jisposal Current Rebate Amount Payable by Amount Payable by Issue Due Date By %  Due Date By

Charges (D) (E) Due Date (C+D+E) After Due Date (C+D) Date Cash Cheque

ey - A sursonae

u must take the receipt from ¢he Cashier after making the payments

www.mcludhizZaa.gov.in

Please read the insﬂpdimiam‘ . E k side of the o

Fredd

e
]
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1082192

214082 1¥

LEAART

73

8 E_‘, '7 M RID

L. U=

. MUNICIPAL CORPORATION, LUDHIANA SEWERAGE DISPOSAL BILL Farthe Penodof -\ /s oo To 5y ,083/202:
Name of Zone ‘ Block Account i Area in ~Discharge ——
i 1D Number Number Number Name & Address !. Sq.yard Category
: R & 1BLE HIGH GUURI
| Brezs | a23 &3 GULAE FINISHING MILL mﬂhﬁﬂmu*ﬁ%ﬁj?;sw 00,2020 5B/
: 527 ' PRES WANED OF FROM
: !..C"'I Fet
E N AREA—A {YOTALB.L h 1405 ‘z"‘/’}(a«f‘ 33%
: ; 2185 . 300C)
I B FoR—8toopre
: 8ii Discharge Arrears ' interest on 1:- Ossposal Tota! Adjustment of
Number Units (KL) Period {Months) {A) | Arrears (B) | Arrear (C=A+B) Previous Bill
130086 12.C 47ATRG. DU 1 o | #74750, 00 .
pre— | i | |
' Disposal Current i Zebate ‘ Amount Payable by Amount Payable i issue | Nue Date By Due Date By I
Charges (D7 | (E) | Due Date (C+D-E) | After Due Date (C+D) | Date | Cash Chegue
Oy , : P |
- ——-—*l—-——— |
21731222020 17418720
| = 2/ 20206 3

You must take the recsiptirom the cashier aften'mating the payments

www.mciudhiana.com

Please read the instnuctions on the back side of the will

132
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Pku,n:]al&z&'.zj-spo',nl Paymenls

Ludhiana Urban Water & Waste Water Management

Limited

Municipal Corporation Ludhiana
(https://lwwml2.mcludhiana.gov.in)
(Disposal Payment Receipt)
UID No :- B023-02686

iIshanenterpnses887@gminl com

P _
Zone . 2one B Block : 23 roperty R
No. :
1d No: 534 Name : ISHAN ENTERPRISES
Plot A i i . 1 DT
iy 12600 Bill Period | . 144172025 | Mobile: 9EIA021 %L
{Sq.yards) : Upto .
Email .

MC Ludhiana Arrear (upto 31/03/2023)

LUwwmL

©

Arrears Paid

Arrears Paid

Arrears Interest Paid

Arrears Interest Paid

G8 Book No.

Current Paid

G8 Receipt No,

Advance Paid

Payment Mode : Online TransactionId : DCT 53419042414 :844
Total Amount Payable : 8910000 Ehegue/DDiNow:

Date
Total Amount Paid : 8910000 Bank :

. Payment Date:

19/5epf2024

Creator Name :

JOGINDER DUTS

Note:-

This 1s Computer generated teceipt hence no signature required

This 1s not a proof of ownership.

In case of any correction,Please contact to MC office

it NwwmiZ Meiadiana gov IvPrntWS_Receipt aspsid = JAvzLsnIRNVPIL MEry « sAlsOnhine ~talsededgede INBPDP TEATm
My £ 3
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LA AR dA|
ARQY WA 1WA LER
MANAL MENT LR
arcapal Corpor ~1an
Lo sder Gik )

DISPUSAL Bl

Zon +Jone i

Block 1 43

UTh N |

L N :Hhob

Cotspmet Nouwe PUNJART DYING
Mabinle Ho YNNI IEAIVIVY]
Emnil :

E'l'u}h_'l‘l\" Ny 363

Aven [Sq Vds, Y 126,00
ME LUDHTANA

Avrear Upto (31703/23)

Bill No 1 335896
Issue Date + 237 Aug /2024
Bill Periodl <31 Mar /2025
Due Nate :30/Sep/ 2024
Arvrear :0.00

It Avresns :0. 00

Arrear Amount Fayable

By Due Date :0. 00

After Due Date  :0.00
LLUWWML.

Rill No : A3EON

Jssun Dute S 4 A 0
SRl Periad T/ M 125

B, ate U Sope e

Arreal ' H;Hl]ﬂ[lLl()'

[nt. Arrear 0

Gt Chavges 150000 00

Amount Payable

| By Due Date 985000 0p="
CAlter fue Date 30000000
é *#**ﬁii*f***#*il4i*l*t‘4VQ‘II!ll

K= *
cinbrb|OTAL SHINT PAYARLE veves
» .
sHy Due Date LOR5000 00 4
#After Dao Date 30000 0o ¥
¥ - / *
i*iitltiik#tit#$$#t$l*$t‘#l&ll#t
Printed By CAVIAR SINGE (P
)

Terminal 1l ;24au004

bate af Prinking
18/5ep /2024 03: 1213
APE Ver: b O
APP Burld No.: b
Place of Printig
Jat: 0, Long: U

LTI {9 B "
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ULR : TC127622500001553F
Sample Registration No.

Sample code given by customer

Notified State Analytical Agency

No.PBTIENV/050625/000478

1889 ANNEXURE- A3
Punjab Biotechnology Incubator

Department of Science, Technology & Environment,

Govt. of Punjab

TEST REPORT

PBTI/ENV/050625/000478
Site- ETP Final Qutlet Area

Dated ; 25’] 6 }262( ‘

136

L

Issued to:

Sunshine Dyeing Private Limited.261,

Industrial Area-A,

Ludhiana.
Punjab
SAMPLE PARTICULARS
Your Ref. No. Email dt. 27/05/2025

Date & Time of Sample Collection

Date & Time of Sample Receipt in Lab
Sample ldentification No.

Site of Sample Collection
Name/Nature of sample
Type of Sample

Point of Sample Collection

Condition of the sample on Receipt
Qty/Pkg.

05/06/2025 at 12:35pm

05/06/2025 at 9:30pm

PBTI/050625/07, dt. 05/06/2025

Sunshine Dyeing Private Limited.261, Indl Area-A, Ludhiana
Treated Effluent

Grab

Outlet

Intact coded sample under refrigerated & preserved condition
5L 50ml approx in plastic cans & glass bottles

Sampling Method
Test Start Date
Test Completion Date

Sample drawn by PBTI (Mr.Deerghayu) as per APHA guidelines
05/06/2025
25/06/2025

il Ar/ | ‘ing 6\1"}‘015_‘
B uthorized Signatory

Punjab Biotechnology Incubator Lab
Employee Code : Employee Code: 16

Note:
1. The above results pertajn anly to the sample tested.

2. There 1s no addition, deviation or exclusion from the method meantioned.

3. The report shall nol be used for adverlising or any legal purposa without writlen permission from the Chial Fracutive Officer, Punjab Biotechnolegy Incubator
4. This report canne! be re-produced, excepl whan in full, witheut the written perniission frem the Ghiel Exacutive Officer, Punjab Biotechnology Incubiatsor
5. Perishable samplas will be desiroyed aflier testing, othars after ane monlh fram the date of fssue of the reporl, unless olherwise agrasd wilh the custamer ar

ired licabl lations,
a8 required by the applicable requlations Format No -PETUFT 8704
Issue No & Date : 02 & 03.10.23

Page No. 1/2

National Referral Lab for LMO/GMO Detection under Seeds Act | Approved NRL by FSSAI | Referral Lab under FSSA 2006

Knowledge City, Sector-81, SAS Nagar (Mohali) Punjab - 140 306, india
Phone : +91-172-2998601, 2998602, 2998603  Website : www.pbtilabs.com 8/pbti_dst
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i
: Dated :
ULR : TC127622500001553F
Sample Registration No. :  PBTI/ENV/050625/000478
Sample code given by customer :  Site- ETP Final Outlet Area
Test Results
S.No. Parameter Results Units Test Method
1 |.pH 7.83 IS 3025 (Part 11) 2022
2 |Total Suspended Solids (TSS) 20 mg/l 1S 3025 (Part 17) 2022
3 |Total Dissolved Solids (TDS) 1840 mg/| IS 3025 (Part 16) :2023
4 |Biochemical Oxygen Demand (BOD3 at 270C) 19 mg/l IS 3025 (Part 44) : 2023
5 |Chemical Oxygen Demand (COD) Total 120 mg/l IS 3025 (Part 58) 2023
6 |Oil & Grease BDL (MDL:1) mg/i [S 3025 (Part 39) (A) 2021
7 |Ammonical Nitrogen BDL (MDL:1) mgl/l IS 3025 (Part 34): 2023
8 |Chromium - Hexavalent (as Cr+6) BDL (MDL:0.05) mg/l IS 3025 (Part 52)
9 |Nickel (as Ni) BDL(MDL 0.01) mg/l APHA 3125 B By ICP-MS
10 |Zinc (as Zn) 0.04 mg/l APHA 3125 B By ICP-MS
11 |Copper (as Cu) BDL(MDL 0.01) mg/l APHA 3125 B By ICP-MS
12 |Lead (as Pb) BDL(MDL 0.01) mg/| APHA 3125 B By ICP-MS
13 |Chromium (as Cr) BDL(MDL 0.01) mg/l APHA 3125 B By ICP-MS
14 |Cadmium (as Cd) BDL(MDL 0.01) mg/l APHA- 3125 B By ICP-MS
15 |Sulphide BDL (MDL:1) mg/l IS 3025 (Part 29) : 2022
16 |Phenolic compounds (as C6H50H) BDL (MDL:0.5) mg/l IS 3025 (Part 43) Sec|: 2022
17 |Manganese (as Mn) 0.06 mg/| APHA- 3125 B By ICP-MS |
18 |Sodium Adsorption Ratio 24 1S 11624: 2019
BDL:Below Detection Limit MDL:Method Detection Limit N
jﬁ’éle\w%
Autilorized Signatory

Punjab Biotechnology Incubator Lab
Employee Code : Employee Code: 16

Page No. 2/2
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ULR : TC127622500001554F
Sample Reglstration No.

Sample code given by customer

. Punjab Biotechnology Incubator

Department of Science, Technology & Environment,

1891

Govt. of Punjab
Notified State Analytical Agency

No.PBTIENV/050625/000479 Dated : Qﬂ 4 jQ o2(
TEST REPORT

PBTI/ENV/050625/000479
Site- ETP Inlet Tank Area

Issued to:

Industrial Area-A,

Sunshine Dyeing Private Limited.261,

Date & Time of Sample Collection

Date & Time of Sample Receipt in Lab
Sample Identification No.

Site of Sample Collection
Name/Nature of sample

Type of Sample

Point of Sample Collection
Cendition of the sample on Receipt
Qty/Pkg.

Sampling Method

Ludhiana,
Punjab
SAMPLE PARTICULARS
Your Ref. No. Email dt. 27/05/2025

05/06/2025 at 1:10pm

05/06/2025 at 9:30pm

PBTI/050625/08, dt. 05/06/2025

Sunshine Dyeing Private Limited.261, Indl Area-A, Ludhiana
Untreated Effluent

Grab

inlet

Intact coded sample under refrigerated & preserved condition
5L 50ml approx in plastic cans & glass bottles

Sample drawn by PBTI (Mr.Deerghayu) as per APHA guidelines

Test Start Date 05/06/2025
Test Completion Date 25/06/2025
!‘f.-’"" o
"Jﬂk' |25 ‘ 6]9-01-5
: AutHorized Signatory
Punjab Biotechnology Incubator Lab
Nozs} 1. The abave results perlain only to he sample tested. Employee Code : Employee Code:1

2, There is no addition, deviation or exclusion from the method mentioned

3. The report shall not be used for advertising or any legal purpose without writlan permission from the Chief Executive Officer, Punjab Biotechnology Incubator
4. This report cannol be re-produced, except when in full, without the written permission from the Chisl Executive Officer, Punjab Biolechnology incubalor

5. Perishable samples will be deslroyed after testing, others after one month lrora the date of issue of the report, unless olherwise agreed with the customer or

as required by the applicable regulations

Format No : PBTI/F/7.8/04
Issue No & Date ; 02 & 03.10.23

Page No. 1/2

National Referral Lab for LMO/GMO Detection under Seeds Act | Approved NRL by FSSAIl | Referral Lab under FSSA 2006

Knowledge City, Sector-81, SAS Nagar (Mohali) Punjab - 140 306, india
Phone : +91-172-2998601, 2998602, 2998603  Website : www.pbtilabs.com E/pbti_dst
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TC2762
G
E Dated :
ULR : TC127622500001554F
Sample Registration No. ¢ PBTI/ENV/050625/000479
Sample code given by customer :  Site- ETP Inlet Tank Area
Test Results
S.Nol' Parameter Results Units Test Method
T |.pH 9.02 1S 3025 (Part 11) 2022
2 |Total Suspended Solids (TSS) 32 mg/l IS 3025 (Part 17) 2022
3 |Total Dissolved Solids (TDS) 3463 mg/) 1S 3025 (Part 16) :2023
4 |Biochemical Oxygen Demand (BOD3 at 270C) 352 mg/| IS 3025 (Part 44) : 2023
5 |Chemical Oxygen Demand (COD) Total 495 mg/! IS 3025 (Part 58) 2023
6 |Oil & Grease 17 mg/l IS 3025 (Part 39) (A) 2021
7 |Ammonical Nitrogen BDL (MDL:1) mg/| IS 3025 (Part 34): 2023
8 |Chromium - Hexavalent (as Cr+6) BDL (MDL:0.05) mg/| IS 3025 (Part 52)
9 |Nickel (as Ni) BDL(MDL 0.01) mg/l APHA 3125 B By ICP-MS
10 [Zinc (as Zn) 0.03 ma/l APHA 3125 B By ICP-MS
11 |Copper (as Cu) BDL(MDL 0.01) mg/l APHA 3125 B By ICP-MS
12 |Lead (as Pb) BDL(MDL 0.01) mg/l APHA 3125 B By ICP-MS
13 [Chromium (as Cr) BDL(MDL 0.01) mg/| APHA 3126 B By ICP-MS
14 [Cadmium (as Cd) 8DL(MDL 0.01) mg/l APHA- 3125 B By ICP-MS
15 |Sulphide BDL (MDL:1) mg/l IS 3025 (Part 29) : 2022
16 |Phenolic compounds (as CBH50H) BDL (MDL:0.5) mg/l 1S 3025 (Part 43) Sec|: 2022
17 |Manganese (as Mn) 0.18 mg/l APHA- 3125 B By ICP-MS
18 |Sodium Adsorption Ratio 2.9 IS 11624: 2019
BDL:Below Detection Limit MDL:Method Detection Limit
),5 J6j2.025
Authorized Signatory
Punjab Biotechnology Incubator Lab
‘x&" Employee Code : Employee Code: 16
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ULR : TC127622500001555F
Sample Registration No.

Sample code glven by customer

No.PBTIENV/050825/000480

1893

Punjab Biotechnology Incubator

t Department of Science, Technology & Environment,

Govt. of Punjab
Notified State Analytical Agency

TEST REPORT

PBTI/ENV/050625/000480
Site- Outside the Industry Main Gate

Dated : 2§) G}2@2S’

Issued to:

Sunshine Dyeing Private Limited.261,

Industrial Area-A,

Ludhiana.
Punjab
SAMPLE PARTICULARS
Your Ref. No. Email dt, 27/05/2025

Date & Time of Sample Collection

Date & Time of Sample Receipt in Lab
Sample Identification No.

Site of Sample Collection
Name/Nature of sample

Type of Sample

Point of Sample Collection
Condition of the sample on Receipt
Qty/Pkg.

Sampling Method

Test Start Date

Test Completion Date

05/06/2025 at 1:35pm

05/06/2025 at 9:30pm

PBTI/050625/09, dt. 05/06/2025

Sunshine Dyeing Private Limited.261, Indl Area-A, Ludhiana
Waste Water

Grab

Taken from Sewar Pit

Intact coded sample under refrigerated & preserved condition
5L 50ml approx in plastic cans & glass bottles

Sample drawn by PBTI (Mr.Deerghayu) as per APHA guldelines
05/06/2025

25/06/12025

Note:

1. The abova results pertain only lo the sample tested.

#&“

PN

516|008

Authorized ISignatory

Punjab Blotechnology Incubator Lab

2. There Is no addition, deviation or exclusion from the method mentioned

3. The report shall nat be used for advertising or any legal purposs without writtan permission from the Chiel Exacutive Ofi
4. This raport cannot ba re-produced, exceptwhen in full, willioul the wrillen permission from the Chiel Exe

Employee Code : Employee Code: 16

wer, Punjab Biolechinalogy Incubator.
cutive Officer, Punjab Biolechnalegy Incubator.

5. Pefishable samples will ba deslroyed after tesling, others afler ane month Irom the dale of issue of the report, unless otherwise agreed with the customer or

as required by the applicable regulalions.

Format No : PBTI/F/7.8/04
Issue No & Date : 02 & 03.10.23

Page No. 1/2

National Referral Lab for LMO/GMO Detection under Seeds Act | Approved NRL by FSSAI |

Referral Lab under FSSA 2066

Knowledge City, Sector-81, SAS Nagar (Mohali) Punjab - 140 306, India

Phone : +91-172.2998601, 2998602, 2998603

Website : www.pbtilabs.com E/pbti_dst
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TC-12762

N5
s Dated :
ULR : TC127622500001555F
Sample Registration No, PBTI/ENV/050625/000480
Sample code given by customer Site- Outside the Industry Main Gate
Test Results
S.No. Parameter Results Units Test Method
1 |.pH 7.91 IS 3025 (Part 11) 2022
2 |Total Suspended Solids (TSS) 102 mg/| 1S 3028 (Part 17) 2022
3 |Total Dissolved Solids (TDS) 2761 mg/! IS 3025 (Part 16) :2023
4 |Biochemical Oxygen Demand (BOD3 at 270C) 70 mg/l IS 3025 (Part 44) : 2023
5 |Chemical Oxygen Demand (COD) Total 195 mg/l IS 3025 (Part 58) 2023
6 |Oil & Grease 1.5 mg/l IS 3025 (Part 39) (A) 2021
7 |Ammonical Nitrogen BDL(MDL 1) mg/! IS 3025 (Part 34): 2023
8 |Chromium - Hexavalent (as Cr+6) BDL(MDL 0.05) mg/l IS 3025 (Part 52)
9 |Nickel (as Ni) BDL(MDL 0.01) mg/l APHA 3125 B By ICP-MS
10 |Zinc (as Zn) 0.02 mg/! APHA 3125 B By ICP-MS
11 |Copper (as Cu) BDL(MDL 0.01) mg/l APHA 3125 B By ICP-MS
12 |Lead (as Pb) BDL(MDL 0.01) mg/l APHA 3125 B By ICP-MS
13 |Chromium (as Cr) BDL(MDL 0.01) mg/l APHA 3125 B By ICP-MS
14 |Cadmium (as Cd) BDL(MDL 0.01) mg/l APHA- 3125 B By ICP-MS
15 |Sulphide BDL(MDL 1) mg/l 18 3025 (Part 29) : 2022
16 |Phenolic compounds (as C6H5OH) BDL(MDL 0.5) mg/l IS 3025 (Part 43) Sec|: 2022
17 |Manganese (as Mn) 0.12 mg/l APHA- 3125 B By ICP-MS
18 [Sodium Adsorption Ratio 25 IS 11624: 2019

BDL:Below Detection Limit

MDL:Method Detection Limit

25]6jms
Authorized Signatory
Punjab Biotechnology Incubator Lab
Employee Code : Employee Code: 16
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Punjab Biotechnology Incubator

Department of Science, Technology & Environment,
Govt. of Punjab

Notified State Analytical Agency

No.PBTIENV/050625/000481

Dated:25) C’Z‘-\Zf
TEST REPORT

PBTI/ENV/050625/000481
Site- Near Lucky Computer Dharamkanda at Road Crossing

ULR : TC127622500001556F
Sample Registration No.

Sample code given by customer

Issued to:
Sunshine Dyeing Private Limited.261,
Industrial Area-A,

Ludhiana.
Punjab
SAMPLE PARTICULARS
Your Ref. No. Email dt. 27/05/2025

Date & Time of Sample Collection

Date & Time of Sample Receipt in Lab
Sample Identification No.

Site of Sample Collection
Name/Nature of sample

Type of Sample

Point of Sample Collection
Condition of the sample on Receipt
Qty/Pkg.

Sampling Method

Test Start Date

Test Completion Date

05/06/2025 at 2:00pm

05/06/2025 at 9:30pm

PBT1/050625/10, dt. 05/06/2025

Sunshine Dyeing Private Limited.261, Indl Area-A, Ludhiana
Waste Water

Grab

Taken from Sewar Line Plt

Intact coded sample under refrigerated & preserved condition
5L 50ml approx in plastic cans & glass bottles

Sample drawn by PBTI (Mr.Deerghayu) as per APHA guidelines
05/06/2025

25/068/2025

'\&’f Auth rlzad lg au‘.oryr

Punjab Biotechnology Incubator Lab

HeS: 1. The above results perlain only to the sample tested. Employee Code : Employee Code: 16
2. There is no addition, deviation or exclusion from the method mentioned.
3. The report shall not be used for adverlising or any legal purpose without written permission from the Chlel Executive Officer, Punjab Biotechnology Incubator.
4. This report cannot be re-produced, except when In full, without the written permission from the Chlef Executlve Officer, Punjqb Bnotechnol_ogy Incubator.
S. Perlshable samples will be destroyed alter testing, others after one month from the date of issue of the repori, unless otherwise agreed with the customer or

as required by the applicable regulations. Fe— o PETE E0d
Issue No & Date : 02 & 03.10.23

Page No. 1/2

Natlonal Referral Lab for LMO/GMO Detection under Seeds Act | Approved NRL by FSSAl | Referral Lab under FSSA 2006

Knowledge City, Sector-81, SAS Nagar (Mohali) Punjab - 140 306, India
Phone : +91-172-2998601, 2998602, 2998603  Website : www.pbtilabs.com §3/pbti_dst
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TC-12762

Dated :

ULR : TC127622500001556F

Sample Registration No. ¢ PBTI/ENV/050625/000481

Sample code given by customer i Site- Near Lucky Computer Dharamkanda at Road Crossing

Test Results

S.No. Parameter Results Units Test Method
1 |.pH 7.90 IS 3025 (Part 11) 2022
2 [Total Suspended Solids (TSS) 79 mg/l IS 3025 (Part 17) 2022
3 |Total Dissolved Solids (TDS) 1164 mg/l 18 3025 (Part 16) :2023
4 |Biochemical Oxygen Demand (BOD3 at 270C) 49 mg/l IS 3025 (Part 44) : 2023
5 |Chemical Oxygen Demand (COD) Total 190 mg/l IS 3028 (Part 58) 2023
6 |Oil & Grease 1.1 mg/l IS 3025 (Part 39) (A) 2021
7 |Ammonical Nitrogen BDL (MDL:1) mg/l IS 3025 (Part 34): 2023
8 [Chromium - Hexavalent (as Cr+6) BDL (MDL:0.05) mg/i IS 3025 (Part 52)
8 |Nickel (as Ni) BDL(MDL 0.01) mg/l APHA 3125 B By ICP-MS

10 Zinc (as Zn) 0.02 mg/l APHA 3125 B By ICP-MS

11 [Copper (as Cu) BDL(MDL 0.01) mg/l APHA 3125 B By ICP-MS
12 |Lead (as Pb) BDL(MDL 0.01) mg/l APHA 3125 B By ICP-MS
13 [Chromium (as Cr) BDL(MDL 0.01) mal/l APHA 3125 B By ICP-MS
14 [Cadmium (as Cd) BOL(MDL 0.01) mg/! APHA- 3125 B By ICP-MS
15 [Sulphide BDL (MDL:1) mg/| IS 3025 (Part 29) : 2022
16 |Phenolic compounds (as C6H50H) BDL (MDL:0.5) mg/l IS 3025 (Part 43) Sec|: 2022
17 |Manganese {as Mn) 0.09 mg/l APHA- 3125 B By ICP-MS
18 [Sodium Adsorption Ratio 1.1 1S 11624: 2019
BDL:Below Detection Limit MDL:Method Detection Limit ~

!
e <y ~
25|16 g
Authorized Signatory
Punjab Biotechnology Incubator Lab

Employee Code : Employee Code: 16

Page No. 2/2



Punjab Bi@%@@@%ﬁ%gy incubator

Department of Science, Technology & Environment,
—ul B Govt. of Punjab

Notified State Analytical Agency
Approved | Nofified' ater g

No.PBTIENV/020525/000241 Dated : lb? ' S];)\S_
ULR: TC127622500001123F IEgLR_E'EQBI
Sample Registration No. i PBTI/ENV/020525/000241
Sample code given by customer ~ :  Site- ETP Inlet Area
Issued to:
Azeez Fabrics Private Limited,
Industrial Area -A,
Ludhiana.
PUNJAB
SAMPLE PARTICULARS
Your Ref. No. © Email dt. 19/02/2025 & 30/04/2025
Date & Time of Sample Collection - 02/05/2025 at 12:05pm
Dale & Time of Sample Receiptin Lab : 02/05/2025 at 4:30pm
Sample Identification No. - PBTI/020525/02, dt. 02/05/2025
Site of Sample Collection ¢ Azeez Fabrics Private Limited, Indl Area-A, Ludhiana
Name/Nature of sample - Untreated Effluent
Type of Sample ' Grab
Point of Sample Collection o nlet
Condition of the sample on Receipt ' Intact coded sample under refrigerated & preserved condition
Qty/Pkg. - 4L approx in plastic cans & glass bottle
Sampling Method + Sample drawn by PBTI (Mr.Deerghayu) as per APHA guidelins
Test Start Date + 02/05/2025
Test Comp]etion Date 1 12/05/2025
= .
‘Ak’ ] | | e —
N “\y 7
= Authorized Signatory
Punjab Biotechnology Incubator Lab
Niats: 1 The above reaults pertain only to the sample tested. Employee Code : Employee Code: 16

2. Trare i3 no addition, deviation or exclusion from the method mentioned.

3. The report shall net be used for advertising ar any legal purpose wilhout wrilten permission from the Chief Exacylive Officer, Punjat Biotechnology Inautator
4. This report cannot be re-produced, axcept whan in full, without the written permission from the Chief Executive Officer, Punjab Siotechnalagy Incubatar

5, Perishabla samples will ba destroyed after tesling, others after one manth from the date of issue of the report, unless othemwise agreed with {he customer or'

ite icals ;
ey e anplatie eguiatans Format No : PBTI/F/7.8/04 _|
Issue No & Date : 02 & 03.10.23]

Page No. 1/2

ﬁétiona! Referral Lab for LMO/GIMO Detaction under Seeds Act | Approved HRL by F.,_SAI _i_ Refcfral Lab undser FESA 2405

Punjab « 148 308, 'ndia

S 253 B ~ . O ) ; et
@ wwwpstiiabs.com /pbil dst

Knowledge City, Sector-87, SAS Magar (Mohal
Phene : +91-172.2598601, 2988E062, 2855603
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TC-12762

Dated :

ULR : TC127622500001123F

Sample Registration No. :  PBTVENV/020525/000241

Sample code given by customer :  Site- ETP Inlet Area

Test Results

S.No. Parameter Results Unlts Test Method
1 |.pH 8.35 18 3025 (Part 11) 2022
2 |Total Suspended Solids (TSS) 502 mg/l 18 3025 (Part 17) 2022
3 |Total Dissolved Solids (TDS) 2285 mg/l IS 3025 (Part 16) :2023
4 |Biochemical Oxygen Demand (BOD3 at 270C) 173 mg/l IS 3025 (Part 44) : 2023
5 |Chemical Oxygen Demand (COD) Total 540 mg/l IS 3025 (Part 58) 2023
6 |Oil & Grease 3.7 mg/l 1S 3025 (Part 39) (A) 2021
7 |Phenolic compounds (as C6H50H) BDL (MDL:0.5) mg/| IS 3025 (Part 43) Sec|: 2022

BDL:Below Detectlon Limit MDL:Method Detection Limit

\7{5}717}?
uthorized Signatory

Punjab Biotechnology Incubator Lab
Employee Code : Employee Code: 16

Page No. 2/2
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. Punjab Bu@t@@m@?@gy Incubator
TP btl Department of Science, Technology & Environment,
T8/ Govt. of Punjab
Notlfred State Analytlcal Agency

No.PBTIENV/020525/000242 Dated : | \ 5 ) Rsl %

ULR : TC127622500001124F M
Sample Registration No. . PBTIENV/020525/000242
Sample code given by customer :  Site- ETP Final Outlet
Issued to:

Azeez Fabrlcs Private Limited,

Industrial Area -A,

Ludhiana.

PUNJAB

SAMPLE PARTICULARS

Your Ref. No. : Emalil dt. 19/02/2025 & 30/04/2025
Date & Time of Sample Collection ¢ 02/05/2025 at 11:40am
Date & Time of Sample Receiptin Lab @ 02/05/2026 at 4:30pm
Sample Identification No. : PBTI/020525/03, dt. 02/05/2025
Site of Sample Collection : Azeez Fabrics Private Limited, Indl. Area-A, Ludhiana
Name/Nature of sample © Treated Effluent
Type of Sample . Grab
Point of Sample Collection . Outlet
Condition of the sample on Receipt *Intact coded sample under refrigerated & preserved condition
Qty/Pkg. . 4L approx in plaslic cans & glass bottle
Sampling Method . Sample drawn by PBT} (Mr.Deerghayu) as per APHA guidelins
Test Start Date + 02/05/2025
Test Completion Date 1 12/05/2025

It 2s|pe2s”
uthorized Signatory
Punjab Blotechnology Incubator Lab
Note: . .
1. The above results perlain only to the sample (ested Employee Code : Employee Code: 16
2. There is no addilion, deviation or exclusion from the method mentioned.
3. The report shall not be used for adverlising or any legal purpose without written permission from the Chief Executive Officer, Punjab Biotechnology Incubator

4. This report cannot be re-produced, excapt when in full, without the written permission from the Chief Executive Officer, Punjab Biotechnology Incubator
5. Perishable samples will be deslroyed after testing, others after one month from the date of issue of the repart, uniess otherwise agreed with the customer or

as required by the applicable regulations
Format No : PBTI/F/7.8/04
Issue No & Date : 02 & 03.10.23

Page No. 1/2
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TC-12762

e
F
e

Dated :

ULR : TC127622500001124F

Sample Registratlon No. :  PBTI/ENV/020525/000242
Sample code given by customer :  Site- ETP Final Outlet
Test Results
S.No. Parameter Results Units Test Method
1 |.pH 8.04 IS 3025 (Part 11) 2022
2 |Total Suspended Solids (TSS) 8.7 mgy/l 18 3025 (Part 17) 2022
3 |Total Dissolved Solids (TDS) 1421 mg/l IS 3025 (Part 18) :2023
4 |Biochemical Oxygen Demand (BOD3 at 270C) 19 mg/l IS 3025 (Part 44) : 2023
5 [Chemical Oxygen Demand (COD) Total 95 mg/Il 1S 3025 (Part 58) 2023
6 |Oil & Grease BDL (MDL:1) mg/l IS 3025 (Part 39) (A) 2021
7 |Phenolic compounds (as C6H50H) BDL (MDL:0.5) mgl/l 1S 3025 (Part 43) Sec!: 2022
BDL:Below Detection Limit MDL:Method Detection Limit
g [
Authorized Signatory
Punjab Biotechnology Incubator Lab
Employee Code : Employee Code: 16
r
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ULR No : NA

Type

TEST REPORT

of Sample # : Effluent

148

Test Report No : NWWL 190425NA070

Date of reporting : 26/

04/2025

IReference Type : Telephonic

Reference No : Dt.: 17/04/2025

ICustomer Name #

H.C. Dyeing Works

|Address #

|-§am_pling Protocol

B-XXX-3595, Street No. 9, Baba Deep
Singh Nagar, Opp. Transport Nagar,
Ludhiana 141010, Punjab

Perlod of Sampling

19/04/2025 - 18/04/2025

IS 17614 (Part 1), EL-MSP-7.3

Date of Receipt of Sample

19/04/2025

|Sample Collection Mode

Sample collected by Laboratory
Mr. Prabhjol Singh

Period of Analysis

19/04/2025 - 26/04/2025

\Testing Location

Permanent Facility

Date of reporting

26/04/2025

|Sampling Location

From Collection Tank (ETP Inlet)

[Sample Description

Liquid with suspended & settleable particles.

Standard/Specifications

Effluent Textile Industry: EPA 1986 S.No. 6

Packing, Markings, Seal

PE Bottle-1 litre, Glass Bottles-2x1litre & PE Bottles-2x500ml

& Qty. _ -
RESULTS

1. Chemical Testing

l. Pollution & Environment ( Effluent )
| Sr.No |Test Parameter - Unit | Result Test Method - ]
u Tolal Suspended Solids mg/l 195 (1S 3025 (Part 17) - |
| 2 |pH@25°C . 6.98 IS 3025 (Part 11) !
I 3 |oil & Grease mgll 8.4 IS 3025 (Part 39)
] 4 Biochemical Oxygen Demand (BOD) @ 27°C for 3 Days mg/l 125 IS 3025 (Part 44) '

5 Chemical Oxygen Demand (COD) mg/l _ 920 1S 3025 (Part 58)' - =
|6 |Chromium as Cr mgfl 025 |USEPA 3015A -

7 |Sulphide as H28 mg/! 0.85  |IS 3025 (Part 29) CI 3.0 Methylene Blue

Methad |

8 Phenolic Compounds as C6H50H mgl/l BDL (0.01) |IS 3025 (Part 43) o

9 [Total Dissolved Sofids mgh 1098 IS 3025 (Part 16)
" 10 |Sodium Absorption Ratio (SAR) | mew 381 Is11e24 ]
Remarks : # Information provided by customer

,‘\N\Uhlht
Mr. Mukesh Chand Aganwal
Authonzed Signatory- Chemical
EL-FMT-7.8 2-WwW Page No.1/2
ECO BHAWAN E-207, Industrial Area, Phase VIII-B (Sector-74), Mohall (Puniak) 1600

11724516225 j'-'-.'.; 9781303109 (& cantar
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(R
)
TEST REPORT NS
A= 7¢
4 !
TC-11818
ULR No : NA Test Report No : NWWL190425NA070 J
Type of Sample # ; Effluent Date of reporting : 26/04/2025 .

“*End of Report**

OTHER INFORMATION :
Abbreviatlon : ULR: Unique Lab Report, BDL: Below Detection Level, NA: Not Applicable
Terms & Conditions ;
1. The results refate only lo Ihe ilems (ested.
2. Giving opinions does not imply endorsement af the lested product by laboratory. Under no circumstances, laboratory accepts any liability cavsed by
use or misuse of Test Report.
3. The Taest Report shall not be reproduced except in full ar part or used as advertisement or evidence in court of law without written approval of
the laboratory. Samples drawn under special circumstances like legal cases, the cuslomer must declare Ihe sama at the time of submission
- Complaint log book |s with Quality Cell. Contact No. (M) 91 BB72 04 31 35, Phone 91 172 4616 225 Email: auality@ecoparyavaran.org
- The samples 1estad may be presarvad for a period bul net exceeding 7 days from date of reporling, unless otherwise specifically desired by the
customer of regulatory authorities. However, depending upon the nature of samples and effact of preservation the test results of preserved
samples may vary. Laburalory also does nol assume any responsibility in the test resulls of samples kept on hald for want of clarification
6. All disputes are subjected 1o Jurisdiction of Mohali (Punjab) India and maximum liabiltly of the laboratary does not exceed the lesting and sampling
charges.
7. In case where sample is provided by the customer, the reported resulis shall apply to the sample as received.

[ -

Ve

Mr. Muke3h Chand Agarwal
Authorized Signatery- Chemical

EL-FMT-7.8.2-WwW Page Na.2/2
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ST N
0 FArvavaran i a ' | |
\H’, L 1 L
TEST REPORT

'ULR No : NA Test Report No : NWWL190425NA070/A
jType of Sample # : Effluent Date of reporting : 26/04/2025
|Reference Type : Telephonic - Reference No : Dt.: 17/04/2025 |
Customer Name # H.C. Dyeing Works
Address # B-XXX-3595, Street No. 9, Baba Deep Period of Sampling 19/04/2025 - 19/04/2025

Singh Nagar, Opp. Transport Nagar,
Ludhiana 141010, Punjab

Sampling Protocol 1S 17614 (Part 1), EL-MSP-7.3 Date of Receipt of Sample |19/04/2025

Sample Collection Mode [Sample collected by Laboratory Period of Analysis 19/04/2025 - 26/04/2025 :
| Mr. Prabhjot Singh

| Testing Location Permanent Facility Date of reporting 26/04/2025

'Sampling Locatlon From Collection Tank (ETP Inlet) :
'Sample Description Liquid with suspended & seltleable pariicles. -

[Standard/Specifications Effluent Textile Industry: EPA 1986 S.No. 6
Packing, Markings, Seal |PE Boltle-1 litre, Glass Botties-2x1litre & PE Bottles-2x500m|

& Qty. o
RESULTS
1. Chemical Testing
l. Pollution & Environment ( Effluent )
Sr.No |Test Parameter ) Unit ‘Result  [TestMethod
1 |Ammonical Nitrogen - | mgl | 45 |i53025 (Part 34) -

Remarks : # Information provided by customer.

“*End of Report**

OTHER INFORMATION
Abbreviation : ULR: Unique Lab Report, BDL: Below Detection Level, NA: Not Applicable
Terms & Conditions :
1. The resulls relate only to the items tested. ‘
2. Glving opinions does not imply endorsement of ihe tested product by laboratory. Under no circumslances, laboratery accepls any liability caused by
use or misuse of Test Report
3. The Tesi Report shall not be reproduced excapl in full or part or used as adverlisement ar avidence in court of law withaul wrillen approval of
the labaratory. Samples drawn under special circumstances like legal cases, the customer must declare the same at the lime af submission
_complaint log baok is wilh Qualily Cell, Contact No. (M) 91 8872 04 3135, Phone 91 172 4610 225 Email: guality@ocoparyavaran.or
. The samples lestad may be preserved for a perind bul nol exceeding 7 days [rom dale of reporting, unless otherwise specifically desired by the
customer or ragulatory authorilies. However, depending upon tha nature of samples and effect of preservalion the les results of preservad
samples may vary. Laboralory also does not assume any responsibility in the test resulls of samples kept on hold for want of clarificalion. ‘
6. All disputes are subjected to jurisdiction of Mohali (Punjab) India and maximum liability of the laboratory does not exceed the lesting and sampling
charges
7. In case where sample is provided by the customer, the reported results shall apply to the sample as received

[0

--\:.‘
\\‘\ulub't
Mr. Mukesh'Chand Agarwal
Authorized Signatory- Chemical

EL-FMT-7.8.2-WW Page No 1/1

ECO BHAWAN  E-207. Industrial Arsa, Phase VIII-B (Seclor-74), Maohali (Punjanb) 1600/
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TEST REPORT by

ULR No : NA

Type of Sample # : Effluent

Test Report No : NWWL190425NA071
Date of reporting : 26/04/2025

Reference Type : Telephonic

Reference No : Dt.: 17/04/2025

| Customer Name #

H.C. Dyeing Works

|Address #

B-XXX-3585, Street No. 9, Baba Deep
Singh Nagar, Opp. Transport Nagar,
Ludhiana 141010, Punjab

Period of Sampling

|Sampling Protocol

IS 17614 (Part 1), EL-MSP-7.3

lSampIe Collection Mode

19/04/2025 - 19/04/2025

Date of Receipt of Sample | 19/04/2025

Sample collected by Laboratory
Mr. Prabhjot Singh

Period of Analysis

| Testing Location

Permanent Facility

Date of reporting 26/04/2025

19/04/2025 - 26/04/2025

]Sampling Location

After MGF & ACF (ETP Outlet)

|Sample Description

Liguid with suspended & settleable particles.

|StandardlSpecifications

Effluent Textile Industry: EPA 1986 S.No. 6

Packing, Markings, Seal
& Qty.

PE Bottle-1 litre, Glass Bottles-2x 1litre & PE Bottles-2x500m!

FO172-461G225 b 9781303109

aplastaroparyavanin i |

RESULTS

1. Chemical Testing

I. Pollution & Environment ( Effluent )
[ Sr.No |Test Parameter Unit Result Standard | Test Method
| 1 Total Suspended Solids mg/l 32 100 IS 3025 (Part 17)

2 |pH@25°C . 7.24 6.5-8.5 IS 3025 (Part 11)
"3 ol & Grease mg/! BDL (4) 10 IS 3025 (Part 39)
T4 Biochemical Oxygen Demand (BOD) @ mg/l 17 | a0 IS 3025 (Par?4_4)
| 27°C for 3 Days I
5 |Chemical Oxygen Demand (COD) mg/l 120 250 IS 3025 (Part 58)
. 6 |chromumascr |  mgl |BDL(0.007) 2.0 USEPA 3015A
!_7_ Sulphide as H2S mg/l BDL(0.1) | 20  |IS 3025 (Part 29) Cl 3.0 Melhylene

Blue Method

8  |Phenolic Compounds as C6H50H mg/! BOL(0.01) | 1.0 S 3025 (Part 43)

9 |Total Dissolved Solids mg/l 1189 2100 IS 3025 (Part 16)
10 [Sodium Absorption Ratio (SAR) meq/! 1.04 26 l1s 11624
Remarks : # Information provided by customer.

(e
Mr. Mukesh 'Chand Agarwal
Autharized Signatory- Chemical
EL-FMT-7.8 2-WW Page No 142
ECO BHAWAN  E-207. Industrial Area, Phase VII-B (Sector-74), Mohali [Punjah) 166071
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TEST REPORT

152

ULR No : NA Test Report No : NWWL 190425NA071
Type of Sample # : Effluent Date of reporting : 26/04/2025
"*End of Report**

OTHER INFORMATION

Abbreviation : ULR: Unique Lab Report, BDL: Below Detection Level, NA: Not Applicable
Terms & Conditions :

1. The resulls relate only 1o the items lested.

2
3.

Giving opinions does not imply endorsement of 1he tesled produat by laboratory. Under no circumstances, laboratory accepts any liability caused by
Use or misuse of Test Repart,

The Test Report shall not be reproduced except in full or part or used as adverlisement or evidence in court of law withoul wrilten approval of

ihe laboratory. Samples drawn under special circumstarices like legal cases, the customer must declare tha same at the time of submission,

4. Complaint log book is with Quality Cell, Gontact No, (M) 91 8872 04 3135, Phone 91 172 4616 225 Email: quality@ecoparyavalan org

o

. The samples tested may be preserved for 4 period but not exceeding 7 days from dale of reporting, unless atherwise specifically desired by the

customer or requiatory authorities. Howaver, depending upon the nature of samples and effect of preservation the lest resulls of preserved
samplas may vary. Laboratory also does nol assume any responsibility in the lesl results of samples kept on hold for want of clarification

- All dispites are subjected to jurisdiction of Mohzll (Punjab) India and meaximum liabliity of the laboratory does not axceed the testing and safipling
chargaes.
. In case where sample is provided by the customer, the reported results shall apply to the sample as received.

U™

Mr. Muk¥sh Chand Agarwal
Authorized Signalory- Chemical

EL-FMT-7.8.2-WW Page No.2/2
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TEST REPORT

[ULR No : NA

Type of Sample # : Effluent

Test Report No : NWWL190425NAQ71/A

Date of reporting : 26/04/2025

Reference Type : Telephanic

Reference No : Dt.: 17/04/2025

Customer Name #

H.C. Dyeing Works

IAddress #

-

B-XXX-3595, Street No. 9, Baba Deep
Singh Nagar, Opp. Transporl Nagar,
Ludhiana 141010, Punjab

Period of Sampling

E 9/04/2025 - 19/C4/2025

Sampling Protocol

IS 17614 (Part 1), EL-MSP-7.3

Date of Receipt of Sample

19/04/2025

Sample Collection Mode

Sample collected by Laboratory
Mr. Prabhjot Singh

Period of Analysis

19/04/2025 - 26/04/2025

Testing Location

Permanent Facility

Date of reporting

Sa-r;pling Location

After MGF & ACF (ETP Outlet)

26/04/2025

Sample Description

Liquid with suspended & settleable particles

Standard/Specifications

Effluent Textile Industry: EPA 1986 S.No. 6

Packing, Markings, Seal
& Qty.

PE Bottle-1 litre, Glass Bottles-2x1lilre & PE Bottles-2x500ml

RESULTS
1. Chemical Testing
I. Pollution & Environment ( Effluent )
' Sr.No |Test Parameter Unit Result Standard  |Test Method
: 1 Ammonical Nitrogen mg/l 18 50 (S 3025 (Part 34)

Remarks : # Information provided by customer.

OTHER INFORMATION

“*End of Report*™

Abbreviation : ULR: Unique Lab Report, BDL: Below Detection Level, NA: Not Applicable

Terms & Conditions :

1. The results relale only to Lhe items lested.

2. Giving opinions does not imply endorsement of the tested product by laboratory. Under no circumstances, laboratory aceepls any liabilly caused by
use or misuse of Tesl Reporl.

3 The Test Report shall not be reproduced except in full or part or used as advertisement or evidence in court of law withoul written approval of
lhe laboratory. Samples drawn under special circumslances like legal cases, the customer musl declare he same al the time of submissian

4. Complaint log book is with Quality Cell. Conlact No. (M) 91 8872 04 3135, Phone 91 172 4616 225 Email: gually@ecoparyavaran.org

5. The samples tested may be preserved for a period bul not exceeding 7 days from date of reporting, unless otherwise specifically desired by the
customer or regulatory authorities. However, depending upon the nature of samples and effecl of preservation the lest results of preserved
samples may vary. Laboralory also does not assume any responsibility in (he test results of samples kept on hald for want of clarification

G. All disputes are subjected to jurisdiction of Mohali (Punjab) India and maximum liability of the laboratory does not exceed the testing and sampling

charges

7.1n case where sample is provided by the customer, the reported results shall apply to the sample as received.

'\\“\ Uli-xhl.

Mr. Muk'aﬁh

'Chand Agarwal

Authorized Signatory- Chemical

EL-FMT-7.8 2-WW

72816224

a5 0711303109

e

PECORN AT 01

Page No.1/1
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TC-1:18138

ULR No : NA

Type of Sample # : Waste Water

Test Report No : NWWL190425NA072
Date of reporting : 26/04/2025

Reference Type : Telephanic

Reference No-:—Dt.: 17/04/2_(55

:Customer Name #

H.C, Dyeing Works

|Address #

19/04/2025 - 19/04/2025

B-XXX-3595, Straet No. 9, Baba Deep
Singh Nagar, Opp. Transport Nagar,
Ludhiana 141010, Punjab

Period of Sampling

l Sampling Protocol

IS 17614 (Part- 1), EL-MSP-7.3 Date of Receipt of Sample | 19/04/2025

'Samth_a Collection Mode

Sample collected by Laboratory Perlod of Analysis 19/04/2025 - 26/04/2025

Mr. Prabhjot Singh

| Testing Location

Permanent Facility Date of reporting 26/04/2025

Sampling Location

From Sewerage

|Sample Description

Liquid with suspended & settleable barticles.

;Standard/Speciﬂcations

MoEF & CPCB Guidelines

iPacking, Markings, Seal
|& Qty.

PE Bottle-1 litre, Glass Bottles-2x1litre & PE Bottles-2x500ml

RESULTS

1. Chemical Testing

I. Pollution & Environment ( Waste Water )
: Sr.No |Test Parameter o Unit Result Test Method
i 1 |Total Suspended Solids o mgh | 274  |IS 3025 (Part 17)
2 |pH@25°C R . 693  |IS 3025 (Part11) -
|3 |0il&Grease mgll 6.3 IS 3025 (Part 39) R
‘ 4 Ammonia as NH3-N mg/l 33 1S : 3025 (part-34) Titrimetric Method
il 5 Biochemical Oxygen Demand (BOD) @ 27°C For 3 Days mgl/l 63 IS 3025 (Parl 44)
' 6 |Chemical Oxygen Demand (COD) mg/l | 460  [IS 3025 (Part58) o

7 |Chromium as Cr ma/l 0.015 |USEPA 3015A |
"8 |Sulphide as H2S mg/l 0.85  |IS 3025 (Part 29) CI 3.0 N

9 |Phenalic Compounds as C6H50H mgl BOL (0.01) |IS 3025 (Part 43)

10 |Total Dissolved Solids mgl | 686  [IS 3025 (Pant 16) o

11 |Sadium Absorption Ratio (SAR) ) meq/l 2.01 IS 11624

Remarks : # Information provided by customer,

-.\\\{\N'L\Mjﬁ
Mr. Mukaslt Chand Agarwal |

Authorized Signatory- Chemical

EL-FMT-7.8.2-WW

ECO BHAWAN
0172-4516225 gk 9781303104

Page No.1/2

£-207, Industrial Area. Phase VIII-B (Sector-74). Mohali (Punjab) 160677
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ULR No : NA
Type of Sample # : Waste Water

1908 155

TEST REPOR
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Test Report No : NWWL.190425NA072

Date of reporting : 26/04/2025 J

**End of Repont**

OTHER INFORMATION

Abbreviation : ULR: Uni

Terms & Conditions :

1
2

3.

- The results relate only to the ilems tested.

que Lab Report, BDL: Below Detection Level, NA: Not Applicable

Giving opinions does not imply endorsement of the tested product by laboratory. Under no circumstances, laboratory accepts any liability caused by

use or misuse of Test Report.
The Test Report shall nol be reproduced excepl in full or part or used as advertisama

nt or evidance in court of law withoul wrillen approval of

the laboratory. Samples drawn under special circumstances like legal cases, the custorner must declare the same at the fime of submission.
Complaint log book Is with Quality Cell. Contact No. (M) 91 8872 04 3135, Phione 91 172 4616 225 Email- aualty@@ecoparyavaran, org

The samples tested may be preserved for a period bul nol exceeding 7 days from dat

e of reporting, unless otherwise specifically desired by thie

customer or regulatory authorilies. However, depending upon the nature of samples and affect of preservation the lest resulls of preserved

samples may vary. Laboralory also does not assume any responsibility in the test res
- All disputes are subjected 1o jurisdiction of Mohali (Punjab) India and maximum liabilil
charges

- In case where sample is provided by the customer, the reported results shall apply to

\ ubfﬁk

Mr. Mukesh Chand Agarwal
Authorized Signatory- Chemical

EL-FMT-7.8.2-WW

ulls of samples kept on hold for want of clarification.
y of the laboratory does not exceed the tasting and sampling

the sample as received.

Page No.2/2
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g N & v. I aadl oo
. Punjab Biotechnology Incubator
J*-“f"ﬂ'gl‘n Department of Science, Technology & Environment,
' _::‘st i}'\ffﬂ Govt. of Pun]ab . L
L An NABL Accredited State Analytical Agency
SANERBaR ARpie VeI ARED AR AR Ve STING I S e I B S P €U AR E A S
No.PBTIENVIO30325/001823/ 076 Datad : |$-)@ [25™

TEST REPORT

ULR : TC127622500000716F

Sample Registration No. :  PBTVENWV/030325/001823
Sample code given by customer :  Site- ETP Final Qutlet Arca
Issucd to:
Rajneesh Dyeing House,
Plot No. 16-B, Industrial Area- A Extesion,
Ludhiana,
Punjab
SAMPLE PARTICULARS
Your Ref. No. : Email dt. 24/02/2025
Dale & Time of Sample Collection © 03/03/2025 at 1:00pm
Dale & Time of Sample Receiptin Lab @ 03/03/2025 at 5:00pm
Sample Identification No. . PBTI/030325/03, dt. 03/03/2025
Site of Sample Collection *  Rajneesh Dyeing House, Plot No-16 B, Indl. Area-a Extenslon, Ludhiana
Name/Nature of sample *  Treated Effluent
Type of Sample I Grab
Point of Sample Colleclion ! Oullet
Condilion of the sample on Recsipt *  Intact coded sample under refrigerated & preserved candilion
Qty/Pkg. 5L 50m! approx in plastic cans & glass bollles
Sampling Method : Sample diawn by (Mr.Deerghayu) PBTI as per APHA guldelines
Tesl Start Date « 03/03/2025
Test Complelion Dale . 17/03/2025
! H EPL Or.ox SIS l\‘
SR et R DT |
: -q%’lq‘ N3 ~ g
| B 141§ \ 3o
Vs = Authorized'Signatory
Punjab Biotechnology Incubator Lab
Note: Employee Code : Employee Code: 16

1. The above results perain coly to the sampia Lecled,
2. There s no addition, deviabion or escluskon fram thg melhad mentioned
3. The reparl shall ol be us=d for advettising or any legal purpasa withoul \wilh.-nlp',-lrmi-; SON tom ey Ghiel Exseutiva Officur, Punjaly Bivlechnatogy theibator
4. This report cannol be re-produced, ercepl wiar in full, withaut the willen peimizsion lrom tha Chlel Executive Qfficer, Punjab Biolechnotogy heubaler,
5. Perishable sampies will be dastooyed allef 1esling, ollieis allor one nianth fram e dale of kisue of tha report, untess GINeIze agreed with e eusloner o
as requited by the applicable regulations. ) ___l

Format No : PBTIF7 8/04
Issue No & Dale ; 02 & 03.10.23

Page No. 1/2

National Referral I.ab for LMO/GMO Detection under Seeds Act | Approved NRL by FSSAl | Reforral Lab under FSSA 20(]? B

Knowledge City, Sector-81, SAS Nagar (Mohali) Punjab - 140 306, India

s mmARd PARARAR ARsrsma ine a .
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Dated :
ULR : TC127622500000716F
Sample Registration No, ¢ PBTIWENVI030325/001823
Sample code given by customer Site- ETP Final Outlet Arca
Test Results
S.No Parameter Results Units Test Method
1 |pH 7.35 IS 3025 (Part 11) 2022
2 |Total Suspended Solids (TSS) 114 mg/l IS 3025 (Part 17) 2022
3 |Total Dissolved Solids (TDS) 356 mg/l IS 3025 (Part 16) :2023
4 |Biochemical Oxygen Demand (BOD3 at 27¢C) 26 mg/l 1S 3025 (Part 44) : 2023
5 |Chemical Oxygen Demand (COD) Total 245 mg/l IS 3025 (Part 58) 2023 :
6 |Oil & Grease BDL(MDL:1) mg/l IS 3025 (Part 39) (A) 2021
7 |Ammonical Nilrogen BDL(MDL:5) mg/l IS 3025 (Part 34): 2023
8 |Chromium (as Cr) BDL(MDL 0.01) mg/l APHA 3125 B By ICP-MS
9 |Sulphide BDL(MDL:1) mgl 1S 3025 (Part 29) : 2022
10 |Phenolic compounds (as CBH50H) ' BDL(MDL:0.5) mg/l 1S 3025 (Part 43) Secl: 2022
11 |Sodium Adsorption Ralio 1.4 1S 11624: 2019
BOL:Below Delection Limit MDL:Methad Detection Limit _
\HAp S
Authorized Signatory
Punjab Blotechnology Incubater Lab .
Employee Code : Employec Code: 16
- (PR SRR |
[ o irsaii o aoring of the \ :
oy en iR PRl "
231, . .:_h.'-::l_i | |
1
|
t

Page No. 2/2
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TEST REPORT

1911

ULR No : NA

Type of Sample # : Effluent

Test Report No : NWWL190425NA068

Date of reporting : 26/04/2025

Reference Type : Telephaonic

Reference No : DU.: 17/04/2025

Customer Name #

R.P Processors

Address #

|Sampling Protocol -

Plot No. 848/11. Industrial Area-A.
Ludhiana-141003, Punjab

1S 17614 (Part 1), EL-MSP-7.3

Sample Collection Modé- 'Sample collected by Laboratory
Mr. Prabhjot

Period of Sampling

158

19/04/2025 - 19/04/2025

Date of Receipt of Sample

1910412025

Period of Analysis

19/04/2025 - 26/04/2025

|Tr “*ing Location

Permanent Facility

|Sampling Location

Collection Tank (ETP Inlet)

Date of reporting

26/04/2025

Sample Description

Liquid with suspended & settleable particles.

Standard/Specifications

Effluent Textile Industry: EPA 1986 S.No. 6

'Packing, Markings, Seal
& Qty.

PE Bottle-1 litre, Glass Bottles-2x1 litre & PE Bottles-2x 500ml

RESULTS
1. Chemical Testing
I. Pollution & Environment ( Effluent )
Sr.No |Test Parameter B a Unit Result |TestMethod
1 |Total Suspended Solids R mgl | 189 1S 3025 (Part 17)
2 |pH@25°c - | 698 [1S3025(Part11)
3 |Oil & Grease mg/! | 8.9 IS 3025 (Part 39)
| 4 Biochemical Oxygen Demand (BOD) @ 27°C for 3 Days mg/l I 123 1S 3025 (Part 44) R
;_ ~ |Chemical Oxygen Demand (COD) o —mg/| 910 1S 3025 (Part 56)
| 6 |Chromium as Cr B  moll 0.22  |USEPA 3015A
7 |Sulphide as H2S | mgn | 085  [1S 3025 (Part 29) CI 3.0 Methylene Blue
Method
8 Phenolic Compounds as C6H50H mg/l BOL (0.01) (IS 3025 (Part 43)
| 9 |Total Dissolved Solids mag/l 1084 IS 3025 (Part 16)
|10 |Sodium Absorption Ratio (SAR) | mean 386 [1S 11624 .

Remarks : # Information provided by customer. -

k& ol
Mr. MuResh Chand Agarwal

Authorized Signatory- Chemical

EL-FMT-7.8.2-WwW

ECO BHAWAN
9781303109

0172-4616225

contact@ecapiaryavaran org | ma@ecoparyavaran org

**End of Report™™

Page No.1/2
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DR % C1
TEST REPORT ity 7S

Biggeikry  VhueE
Iﬁiﬁ 2775

TeA1ng

ULR No : NA
Type of Sample # : Effluent

Test Report No : NWWL190425NA068
Date of reporting : 26/04/2025

OTHER INFORMATION

Abbreviation : ULR: Unique Lab Report, BDL: Below Detection Level, NA: Not Applicable

Terms & Conditions :
1. The results relate only to the items tasted.

2. Glving opinions does not imply gndarsement of the lested praduct by lahoralory. Under no circumnstances, laboratory accepts any liabilily caused by

use or misuse of Test Reporl.

[

« The Tesl Report shall not be repraduced except in full or part or used as ddverlisement or avidence in court of law withoul wiitlen approval of

the laboratory. Samples drawn under spacial citcumstances like legal cases, the customar must declara lhe same at the time of submission

oy A

Complaint log book is with Quality Cell. Conlast No. (M) 91 8872 04 3135, Phane 91 172 4616 225 Emall’ duality@ecaparyavaran.org
- The samples lested may be preserved for a period but not exceeding 7 days from dale of raparting, unless otherwise specifically desited by the

customer or regulatory suthorities. However, depending upon the nature of samples and effect of presarvation the lest resulls ol preserved

nples may vary, Laboratory also does nol assurtie an

responsibilily in the tesl results of samples kept on hold for want of clarilieatian.

6, vl disputes are subjecled Lo jurisdiction of Mohali (Punjab) India and inaximum liabilily of the laboralory does not excesd the testing and sampling

charges.

7. In case where sample is provided by lhe customer, the reported results shall apply to the sample as received.

M]J&Al.

Mr. Mukesh Chand Agarwal
Authorized Signatory- Chemical

EL-FMT-7.8.2-Ww

Page No.2/2



TEST REPORT

[ULR No : NA
Type of Sample # : Effluent

Test Report No : NWWL190425NA069

Date of reporting : 26/04/2025

Reference Type : Telephonic

[Customer Name # R.P Processors

Reference No : DL 17/04/2025

;—ddress #

Plot No. 848/11, Industrial Area-A,
Ludhiana-141003, Punjab

|Sampling Protocol

Sample Collection Mode

Mr. Prabhjot

IS 17614 (Part 1), EL-MSP-7.3

Sample collected by Laborato_ry_

Per_iod of Sampling

19/04/2025 - 19/0472025

Da_te of?eceipt of Samﬁ.

19/04/2025

.Period of Analysis

19/04/2025 - 26/04/2025

[T ‘ing Location

Permanent Facility

Date of reporting

26104/2025

‘Sampling Location

After MGF & ACF (ETP Qutlet)

|Sample Description

Liquid with suspended & settleable particles.

’itandard/Specifications

Effluent Textile Industry: EPA 1986 S.No. 6

Packing, Markings, Seal

PE Bottle-1 litre, Glass Bottles-2x1 litre & PE Bottles-2x 500m|

& Qty.
RESULTS
1. Chemical Testing
I. Pollution & Environment ( Effluent )
Sr.No |Test Parameter Unit I-Result Standard Test I\]etﬁod— -
|1 [Total Suspended Solids mg! 28 100 IS 3025 (Part 17)
2 |pH@25°C o = 118 | 6565 IS 3025 (Part "
3 |Oil & Grease mg/! BDL (4) 10 IS 3025 (Part 39) . B
4 |Biochemical Oxygen Demand (BOD) @ mg/l 20 30 IS 3025 (Part 44) -
L 27°C for 3 Days -
. 5 Chemical Oxygen Demand (COD) mg/l 160 250 IS 3025 (Parl 58)
[ 6 |[Chromium as Cr mgh  |BDL(0.001)| 2.0 USEPA 3015A o
|7 |Sulphide as r12s mg/! BOL (0.1) | 2.0 IS 3025 (Part 29) CI 3.0 Methylenc
Blue Method
8  |Phenolic Compounds as CEH50H mg/| BOL (0.01) 1.0 IS 3025 (Part 43)
9 [Total Dissolved Solids - mg/l 1170 2100 IS 3025 (Part 16) -
10 |Sodium Absorption Ratio (SAR) meq/! 103 | 26 IS 11624 o

Remarks : # Information provided by customer.

(M
Mr. Mukesh Chand Agarwal

Authorized Sighatory- Chemical

EL-FMT-7.8.2-Ww/

ECO BHAWAN
- 0172-4616225

“*End of Report**

contact@ecoparyavaran.org | mdéecoparyavaran.org

Page No.1/?

E-207, Industrial Area, Phase VIII-B (Sector-74), Mohali {(Punjab) 160071
9781303109
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TEST REPORT
[ULR No : NA Test Report No : NWWL190425NA069 _
jType of Sample # : Effluent Date of reporting : 26/04/2025

OTHER INFORMATION
Abbreviation : ULR: Unique Lab Report, BDL: Below Detection Level, NA: Not Applicable

T
1
3

4

erms & Conditions :

- The results relate only to the itlems testad.
2.

Glving opinions does not Imply endorsement of the tested product by laboratory. Under no circumstances, laboratory accepts any liability caused by
use oF misuse of Test Report,

The Test Report shall not be reproduced except in full or part or used as adverlisement or evidence i court ol law without writtan approval of

the labaratory. Samples drawn under special circumstances like lagal casas, the customer must declare the same at the fime of sunmission

- Complaint iog book is with Quality Cell. Conlact No. (M) 91 8872 (11 3135, Phone 91 172 4B16 225 Emm’l:i_ug,ﬂ||5{@r_e§_rgp_a_rygw_;mwrg

The samples lested may be praserved for 8 period but not exceading 7 daya from date of tepatling, unless oiherwise spacifically desirad by the
auslomer ar regulatory authorities. However, depending upon the nature of samples and effect of praservation the tesl resulls of prieserved
ples may vary, Laboratory also dues nol assume any. responsibility in the test resulls of samples kept on hold for want of clarification,

- rw disputes are subjected to jurisdiction of Mohali (Punjab) India and maximum liability ol the laboratory doss not excead the testing and sampling

charges,

- In case where sample is provided by the customer, the reported results shall apply to the sample as received.

el
Mr, Mukt@:\:hand Agarwal

Autherized Signatory- Chemical

EL-FMT-7.8.2-Ww Page No.2/2
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Punjab Biotechnology Incubator

Department of Science, Technology & Environment,
Govt. of Punjab

An'NABL Accredited State Analytical Agency
Empanelled | EIC Approved | APEDA Approved | Notified State Water Lab - GoP | Notified Under EPA - Gol

TC-12762

No.PBTIENV/060325/001860 Dated : 13 ,/&)o?d“

ULR : TC127622500000802F TEST REPORT

Sample Registration No. ¢ PBTI/ENV/060325/001860
Sample code given by customer ¢ Site- ETP Final Outlet
Issued to:

Ishan Enterprises,

Plot 23/2581/10, RK Rd, Transport Nagar, Indl Area-A,

Ludhiana,

Punjab

SAMPLE PARTICULARS
Your Ref. No. . Email dt. 24/02/2025
Date & Time of Sample Collection  06/03/2025 at 12:30pm
Date & Time of Sample Receiptin Lab : 06/03/2025 at 3:06pm
Sample Identification No. : PBTI/060325/02, dt. 068/03/2025
Site of Sample Collection ' Ishan Enterprises, Plot, 23/2581/10, RK Rd, Indl. Area, Ludhiana
Name/Nature of sample i Treated Effluet '
Type of Sample ! Grab
Point of Sample Collection ¢ Outlet
Condition of the sample on Receipt *  Intact coded sample under refrigerated & preserved condition
Qty/Pkg. i 5L 50ml approx packed in plastic cans & glass bottles
Sampling Method . Sample drawn by (Mr.Deerghayu) PBTI as per APHA guidelines
Test Start Date - 06/03/2025
Test Completion Date : 18/03/2025
LSt Meniinding of the .-’.
Vel de DIBg

PETI, r‘*’— ' \ ’5\1@2{/

= ongll . uthorized Signatory

— Punjab Biotechnology Incubator Lab
Employee Code : Employee Code: 16

Note:
1. The above resulls periain only 1o the sample tesled.

2. There is no addilion, devialion or exclusion from thie mellwd menlionad.

3. Tha report shall nol be usad for adverlising or any tegal puipose withoul wrillen permission from the Chiel Executive Officsf, Punjaly Bioles hnology Inculiator
4. This report cannol be re-produced, except when in full, without the wiitlen permission from the Chiefl Execulive Officer, Pupjab Biotechnology Incubatur.

5. Perishable samples will be destioyed aflar testing, olfiers afler one month fram the dale of issue of the raport, urless ollisiwize agreed with the cuslomer or

ired by the applicabl lalions.
as required by the applicable requlations Format No TPBTIETTEI0h
Issue No & Date : 02 & 03.10.23

Page No. 1/2

Natlonal Referral Lab for LMO/GMO Detection under Seeds Act | Approved NRL by FSSAI | Referral Lab under FSSA 2006

Knowledge City, Sector-81, SAS Nagar (Mahali) Punjab - 140 306, India
Phone :"+91-172-2998601, 2998602, 2998603  Website : www.pbtilabs.com E3/pbli_dst
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i
m
Dated :

ULR : TC127622500000802F

Sample Registration No. PBTI/ENV/060325/001860

Sample code given by customer Site- ETP Final Outlet

Test Results
FNQ_ Parameter Results Units Test Method
a

1 |pH 7.62 1S 3025 (Part 11) 2022
2 |Total Suspended Solids (TSS) 10.5 mg/l 1S 3025 (Part 17) 2022
3 |Total Dissolved Solids (TDS) 1414 mg/l 1S 3025 (Part 16) :2023
4 |Biochemical Oxygen Demand (BOD3 at 270C) 7.4 mg/l IS 3025 (Part 44) : 2023
5 |Chemical Oxygen Demand (COD) Total 105 mg/l IS 3025 (Part 58) 2023
6 |Oil & Grease BDL(MDL:1) mg/! IS 3025 (Part 39) (A) 2021
7 |Ammonical Nitrogen BDL(MDL:5) myg/| IS 3025 (Part 34): 2023
8 |Chromium (as Cr) BDL(MDL 0.01) mg/l APHA 3125 B By ICP-MS
9 |Sulphide BDL(MDL:1) mg/l 1S 3025 (Part 29) : 2022

10 |Phenolic compounds (as C6H50H) BDL(MDL:0.5) mg/l IS 3025 (Part 43) Seci: 2022
11 |Sodium Adsorption Ratio 3.9 1S 11624: 2019

BDL:Below Delection Limit

P

"Raport for Self Honitorind ¢
Incustry on Request o

]

MDL:Method Detectlon Limit

e

Rppes

Authorized Signatory

Punjab Biotechnology Incubator Lab
Employee Code : Employee Code: 16

Page No. 2/2
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A (YR " i . . G,
MTH Laboratories Pot. Lid. %)
Wt

(IFormaorly Known at Haryana Taol Houtie & Consultancy Garvices)

A {n .
H H
(T )

Plot Mo, 60-C, Sector-26 Part-1, HUDA, PAMIPAT-142103 (FR) EYzIE
(o0 Canten b (01) w27 160, 0180 AV, (L) s4077 J016A, LAY BAGLE 1046, [ Grsd) w1 NG arz -'1'_‘.‘{ .
N LT 17 1 Wy St wvaveihlabe rarn, ot e Jrnete b feagornedl e opn, Sentinegteohit bt conn A5

An 1SO 9001:2015, 1SO 14001:2015, 1SO 45001:2018 Certified Laboratory %]

{saued To:

Rampal Sclentlilc Dyer:

Sample Description

Type of Intdustry
N Sample type

2106 A, Industrlal Area-A, Ludhlana (Ph)

TEST REPORT

Report No,
ULR No. © TC781125100011569F

Party's Ref Mo. & Nil

I HTH/EP/250218021

Booking Date 1 18/02/2025
Perlod of Testing ' 18/02/2025To 24/02/2025
Reporting Date  * 24/02/2025

£ luent Water Sample (ETP-Outlet)

Dyeing Unlt
Effluent Water Sample {(ETP-Outlet)

Date of sampling 18/02/2025

Dite of recelpt of sample 18/02/202%

sample Locatlon ETP-Outlet

Sample quantity 2 Ltr.

Purpose of analysls Monitoring

Sampling Method HTH/EP/SAP-01

sample collected/ supplied by By our l.ab. Representative

TEST RESULTS
S.N. Tost Paramoters Unit Result LImit as per EP Act, 1986, Test Method
i Schedule-Vi (inland
Surface Water)

Disclpline: Chemical, Group: Pollution & Environment

1 pH - 7.47 5.5-9.0 I.';B—DZS (Part 11): 2022

2 Total Suspended Solids mg/! 38.0 100 Max. 1S 3025 (Part 17): 2022

3 Total Dissolved Sollds mg/l 916.0 = IS 3025 (Part 16): 2023

4 Blochemical Oxygen Demand (BOD) 3 Days at 27°C mg/l 20.0 30 Max. 1S 3025 (Part 44): 2023

5  Chemlcal Oxygen Oemand(COD} mg/l 109.0 250 Max. 1$ 3025 (Part 58): 2023
™ 6 Oil & Grease mg/! 4.3 10 Max. 1S 3025 (Part 39): 2021

7 Ammonical Nitrogen (as N) mg/! 8.4 50 Max. IS 3026 (Part 34/Sec-1): 2023

8  Phenollc Compaund (C6H50H) mg/! BLQ(LOQ 0.05} 1.0 Max, 1S 3025 (Part 43/Sec-1): 2022

9  Sulphide (H25) mg/! BLOJLOQ 0.5) 2.0 Max. 1S 3025 (Part 29):2022

10 SAR meq/| 1.0 - HTH/EP/STP-28

11 Chromium (as Cr) mg/l BLQ{LOQ:0.1) 2.0 Max. HTH/INS-03/5TP-29

“*+gnd of Report***

Remarks :

y //['_’,:' »(',')“()
n{ ) ()r).f

wigw by
y d \,\/

L ]

i [
Yot § Tt peptart shiall eiod L g i whito of in par
o Thas tisgeaet v ook for your guidanci, an

6 Gamplizts vall B thestiopod alfoe o mon
v e e e B e A OO 1S GRam) PORQ

L) cannol b used a5 an n'.'h:-l\m.n i thae it ol Lives
o ot fot logal purpesos, commeteial dutsion, upid for advurlisemant

iy froem 1y 1zt ©f tssub of oot eporl unipss otervasce spacilititl
iy, b doos not confietr aloutit ani) honce thots nol lakon any tespansibility W

BLQ : Below limit of Quantlfication /L0 : Limit of Quantification

12
r :_’f/ Er\L\
A "//\}\
(
Mmd. F\ij ‘IAT"I

Sr. Manager tEnv.)
\
page No.: 1 of 1

2 Thu tosults cantined i s fos1 report paria as anly o he sample lested 00t 07 the ‘ahole (ol
4 Tolal bbbty of HTH Labaratsnes Pt Lid 15 hrifed 1o Ihe invorced amount only
6 Somple nol deakn nr HTH unliss othanmse specified

atsca v



J—‘,- e (A

T —

B —— e e——

TR Punjab Pollution Contro| Board
Neos Zonal Laboratory, E-648-B, 2" Figor,
e~ Phase-5, Focal Point, Ludhlana,

Ph 01612676350 Email abppebldhg gmad com

Water Analysis Report ~

2

1. Laboratory Sample no.: € 305/Zonal Lab/2023 m
2. Name of Industry ; M/s Saggar Apparel, 176, BXxX 2586/97,
Baba Gajja Jain Colony, Moti Nagar, A -
Ludhiana '@%
3. Name of Sample Collecting Officer :  Er. Rubal Goyal, Assistant Environment Engineer '
4. Type of Sample : Grab
5. Date of Sample Collection : 17.11.2023
6. Date of Receiving: 17.11.2023
7. Method Followed IS 3025/ methods of APHA
Results; N
Il'§;_ No. | Parameters T Outlet of ETP Prescribed
I Standard
1, pH 8.1 6.5-8.5
_Job" Total Suspended Solids (mg/) 94 100
3. | Total Dissolved Solids (mg/1) 2019 2100
4. | Chemical Oxygen demand (mg/l) 235 i 250
5. Bio-chemical Oxygen Demand (ma/l) 22 30
6. Oil & Grease (mg/I) 6.8 10
7 Sulphides (ma/I) 1.2 2.0
| 8. Phenolic Compound (mg/l) BDL 1.0
9 Ammonical Nitrogen (ma/l) 8.8 50
10. Total Chromium (ma/l) BDL 20
|_11. [ Sodium Absorption Ratig (SAR) 16.2 26 —
Remarks :-

1. BDL means Below Method Detection Limit,
2. If any stringent limits/specific standards have been prescribed time to time by MoEF
& CC, CPCB and PPCB, then stringent limits/ specific standards would prevail subject

to clarification from the concerned Regional office.
.1/.»1) I D_Z)

Junior Scientific Officer,
Zonal Lab, Ludhiana

Ends. No._| )63 65 Dated_2 \4 | | 1{?&\ 2,

A copy of the above is forwarded to the following for information and necessary action
please along with data sheet:-

1. The Chief Environmental Engineer, Punjab Pollution Control Board, Ludhlana,
2. The Senior Environmental Engineer, Punjab Pollution Control Board, Zonal Office-1, Ludhiana,
\?:/ﬂﬁe Environmental Engineer, Punjab Pollution Control Board, Regional Office-1, Ludhiana.

-

sk %E'
Scientific Officer,
Zonal Lab, Ludhiana
Yz

I | (ii) If any component was not worlding: ™ MM . (I /f‘HF\

AV .
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T Punjab Pollution Control Board
Neas Zonal Laboratory, E-648-B, 2" Fioor,
s~ Phase-5, Focal Point, Ludhlana,
Ph 01612676350 Famail dabppebldh@ensart com
Water Analysis Report -
2
. Laboratory Sample no.: E 305/Zonal Lab/2023 m
2. Name of Industry : M/s Saggar Apparel, 176, BXXX 2586/97,
| Baba Gajja Jain Colony, Moti Nagar, ) e
i Ludhiana '@%"—M’
3. Name of Sample Collecting Officer :  Er, Rubal Goyal, Assistant Environment Engineer
4. Type of Sample : Grab
Y 5. Date of Sample Collection : 17.11.2023
' 6. Date of Receiving: 17.11.2023
7 Method Followed IS 3025/ methods of APHA
Results:
Sr. No. Parameters Qutlet of ETP Prescribed
' Standard
1, ' pH 8.1 6.5-8.5
7 Total Suspended Solids (ma/l) 94 100
[ 3. Total Dissolved Solids (mg/l) 2019 2100
4 Chemical Oxygen demand (mg/l) 235 250
S Bio-chemical Oxygen Demand (mg/l) 22 30 B
6. Oil & Grease (mg/l) 68 10
7. Sulphides (mg/I) 1.2 2.0 j
. 8. Phenolic_Compound (mg/l) BOL 1.0 -
9. Ammonical Nitrogen (mg/l) L 8.8 50
10. Total Chromium (mg/l) BOL | 2.0
11. Sodium Absorption Ratio (SAR) 16.2 26 N
Remarks :-
1. BDL means Below Method Detection Limit.

2, If any stringent limits/specific standards have been prescribed time to time by MoEF !
& CC, CPCB and PPCB, then stringent limits/ specific standards would prevail subject
to clarification from the concerned Regional office.

” — 2
(e
7/»1) 1 lj_‘:v
Junior Scientific Officer,
Zonal Lab, Ludhiana

Ends. No._| 673 ~G5 Dated_2 4 || 1"?:5 2,

A copy of the above is forwarded to the following for information and necessary action
please along with data sheet:-

L. The Chief Environmental Engineer, Punjab Pollution Control Board, Ludhiana.
2. The Senior Environmental Engineer, Punjab Pollution Control Board, Zonal Office-1, Ludhiana.
\3/The Environmental Engineer, Punjab Pollution Control Board, Regional Office-1, Ludhiana.

g
Scientific Officer,
Zonal Lab, Ludhiana

Wiy

’ l {ii) If any component was not working: *_m[’u[ I @ HF\ -
ANt NS



DGC No. HTH/QF/7.8

1920
HTH Laboratori

1es Pot. Lt
(Formerly Known os Haryana Tast House & Consultancy Services)

Plot No. 50-C, Sector-25 Part-ll, HUDA, PANIPAT-132 103 (HR)
Cortact : (Off) 6077-70140, (130-4047223, (Erw.) 84077-701 &4, (BM) 24077-70144, (Food) 82077-70149
Web Site: wyw.hilabs.com, e- il s haryanatesthousecs@gmail com, te>t1nguunthl3b3 com

An ISO 9001:2015, ISO 14001:2015, 1SO 45001:2018 Certified Laboratory
TEST REPORT

+4
Wle

Issued To:
Jamna Dyeing & Finlshing Mill,

Area-A, Ludhiana (Ph)

Plot No. 2840, Link Road, Opp. Aman Dharam Kanta, Industrial

Report No.
ULR No.

Party's Ref No.

Booking Date
Period of Testing
Reporting Date

¢ HTH/EP/250215018
* TC781125100011500F

Nil

: 15/02/2025
* 15/02/2025To 21/02/2025
¢ 21/02/2025

Sample Description

Effluent Water Sample (ETP-Inlet)

Type of Industry

Sample type

Date of sampling

Date of receipt of sample

Sample Location

Sample quantity

Purpose of analysis :
Sampling Method

Sample collected/ supplied by

Dyeing Unit

Effluent Water Sample (ETP-Inlet)

14/02/2025

15/02/2025

ETP-Iniet

2 Ltr.

Manitoring
HTH/EP/SAP-01

By our Lab. Representative

NETRXTN

Remarks :

il gt bt s iy who i OF 0 fiart
oty 1 nrgnl. 4 LE qnd 0t fol i puiss
| L‘-"' et it i |.[[:— (P g

duile Cme ikt o Apeal mn g A |< RETTRTS

il Gasadt

aihilihe 1 gk

BLQ : Below limit of Quantification / LOQ : Limit of Quantification

i of L/w

B s 38 N B

i i <

cnneibllity it =

TEST RESULTS
S.N. Test Parameters Unit Result Test Method
Discipline: Chemlcal, Group: Pollution & Enviranment
1 pH 7.85 152025 (Fart 11); 2022
2 Total Suspended Solids mg/l 130.0 IS 3025 (Part 17): 2022
3 Total Diszolved Solicls mg/l 11260 1S 3025 (Part 16): 2023
4 Binchemical Ovygen Demand (BOD) 3 Days at 27°C mg/l 104.0 1S 3025 (Part 44): 2023
5 Chemii al Orygen Demand(COD) . mg/l 297.0 IS 3025 (Part 58): 2023
6 Oil & Greaze nig/l 13.6 IS 3025 (Part 33): 2021
7 Anwnonical Nitrogen (as N) mg/l 8.4 1S 3025 (Part 34/5ec-1); 2023
8  Phenclic Compound {C6H50H) mg/l BLQ{1.0Q 0.05) 153025 (Part 43/52¢-1): 2022
9 Sulphide (H25) rag/| BLAILGQ0.5) " 1S 3025 (Part 29):2022
10 SAR rieg/l 1.1 HTH/EP/STP-28
11  Chromium (as Cr) g/l BLQILOQ:D.1) HTH/INS-03/5TP-29
***End of Report***

i

- AsfarMinsarl
Sr. ManageR{Env.)

Page No.: 1 of 1

s of g o lor
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HTH Laboratories Pot. L.td.

(Formerly Known as Haryana Test House & Consultancy Services)

Plot No. 50-C, Sector-25 Part-Il, HUDA, PANIPAT-132 103 (HR.)
Contact : (Off) 84077-70140, VB)-4047223, (Ervv) £2077-70184, (BM) 84077-70144, (Feod) 84077-70147
DT No. HTHIQF/7 8 Web Site : www.hthlabs.com, e-mail; haryanatesthoussc sgmoileom, testingilithlabs.cam

An ISO 9001:2018, ISO 14001:2015, ISO 45001:2018 Certified Laboratory
TEST REPORT

Issued To: .| Report No. ¢ HTH/EP/250215019
Jamna Dyeling & Finlshing Mill, ULR No,  TC781125100011501F
Plot No. 2840, Link Road, Opp. Aman Dharam Kanta, Industrial Party's Ref No. @ Nil

Arga-A, Ludhiana (Pb)
Bocking Date ¢ 15/02/2025
Period of Testing * 15/02/2025To 21/02/2025
_ Reporting Date & 21/02/2025

Sample Description ¢ Effluent Water Sample (ETP-Outlet)
Type of Industry * Dyeing Unit
Sample type ' Effluent Water Sample (ETP-Outlet)
Date of sampling ©14/02/2025
Date of receipt of sample ! 15/02/2025
Sample Location ¢ ETP-Outiet -
Sample quanlity 2L,
Purpose of analysis 1 Monitoring
Sampling Method i HTH/EP/SAP-01
Sample collected/ supplied by ' ByourLab. Representative )
TEST RESULTS
S.N. Test Parameters Unlt Result Limit as per EP Act, 1986, Test Method
Schedule-Vi (inland
Surface Water)
Discipline: Chemical, Group: Pollution & Enviranment
1 pH - 8.16 55-9.0 15 3025 (Part 11): 2022
2 Total Suspended Salids ’ nig/l an.n 100 Max. IS 3025 (Part 17): 2022
3 Total Dissolved Solids mig/l 1252.0 - IS 3025 (Part 16): 2023
4 Biechemical Oxygen Demand (BOD) 3 Days at 27°C g/l 120 30 Max IS 3025 (Part 44): 2023
5 Chemical Ovygen Demand(COD) g/l 83.0 250 Max. IS 3025 (Part 58); 2023
6 Oll &Graacse mg/l 4.2 10 Max IS 3025 (Part 39): 2021
7 Amiionical Nilrogen (as N) g/l 103 50 Max 1S 3025 (Part 34/5ec-1): 2023
8  Phenotic Compound (C6HS0H) . mgfl BLQ{LOQ 0.05) 1.0 Max 1S 3025 {Part 43/Sec-1); 2022
9 Sulphide (H25) rng/! BLQILOO 0.5) 2.0 Max IS 3025 (Part 29):2022
10 SAR meqg/l 1.2 - HTH/EP/STP-28
11 Chiomium (as Cr) mg/l BLOILON:0.1) 2.0 Max HTH/INS-03/STP-29

**¥End of Report**+*
Remarks : BLQ: Below limit of Quantifivation / LOQ : Linvit of Quanlificalion

0"~ Sr. Managery{Fnv.)
\/
> Page No.: 1 0of 1
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" Punjab Pollution Control Board
Zonal Laboratory, E-648-B, 2" Floor,
Phase-5, Focal Point, Ludhiana.

(h

M I 016126760250

Water Anal

1. Laboratory Sample no.:
2. Name of Industry :

E 140/Zonal Lab/2024
M/s Jamna Dyeing & Finishing Mills,
Plot No. 2840, Link road,

Industrial Area-A, Ludhiapa
Er. Atul Kaushal, AEE

Opp. Avon Dharam Kanta_hfezﬂ 2. a\ 2\

Name of Sample Collecting Officer :

Type of Sample : Grab
20.09.2024
Date of Receiving: 20.09.2024

3
9.
5. Date of Sample Collection :
6.
7

Method Followed

Ty ey

E-mal, ll.lt'!.rlh;hf-l@jlcnm |
|

nm.réi.f‘ajﬂ.nm

=y {02, 3,4

IS 3025/ methods of APHA 1\, 7N
Results - - |
Sr. o Parameters Outlet of ETP Prescribed Standard |
No. .
1. | pH 7.7 6.5-8.5 \
| 2. | Total Suspended Solids (mg/i) 25 100 1|
| 3. | Total Dissolved Solids (mg/l) ‘_ 825 2100 |
4. [ Chemical Oxygen demand (mg/) L 106 250 l
_5. | Bio-chemical Oxygen Demand (mgJ) H 15 | 30 |
6. | Oil & Grease (mg/l) BDL 10 _|
7. | Sulphides (mg/l) 1.2 ‘ 2.0
8. Phenolic Compounds (mg/l) 1.3 1.0
9. | Ammonical Nitrogen (mg/1) 5.0 50
_10. [ Total Chromium (mg/I) BOL ) 2.0
11. [ Sodium Absorption Ratio (SAR) 2.11 26
Remarks :-

1. BDL means Below Method Detection Limit,
2. If any stringent limits/specific standards have been
& CC, CPCB and PPCB, then strin

to clarification from the concerned Regional office,

— |

prescribed time to time by MoEF
gent limits/ specific standards would prevail subject

.%(r-re—zvz

bﬁnior Scientific Officer,
Zonal Lab, Ludhiana

Ends. No. 2‘25:6— 4:8

A copy of the above is fo

please along with data sheet:-
L. The Chief Environmental En
2. The Senior Environmental Engineer, Pun
e Environmental Engineer, Punjab Pol

gineer, Punjab Pollution Control Board, Ludhiana.

jab Pollution Control Board, Zonal Office-1, Ludhiana.
lution Control Board, Regional Office-1, Ludhiana.

Datedll)la’Qg:

rwarded to the following for information and necessary action

e
Sciermz Officer,
IL hi

Zona wﬁﬂ Ml\ana
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e e s L S o L : . T ——
.

Pollution Control Board —
Zonal Laboratory, E-5648-B, 2™ Floor,
Phase-5, Focal Point, Ludhiana.

Water Analysis Report '. *-'—
1 taboratory Sample no. E 106/Z2anal Lab/202 .
s wme of Industry : M/s Perfect Dyeing & Finishing Ir:.,
&, NGl 1 Sy .

C-§7, Industrial Ar2a-A, Ludhiana

et fiicer ©  Er. Kamaldeep Kaur, EE,r.: -
3. Name of Sample Coilecting Orficer = E X Chals
o Er. Atul Kaushal , AEE =

Yoy o Grab
4. Type of Sampie )
5. Date of Sempie Collection ¢ 2;9\:32%4
2 T N 2 N N -.’.4
3 Date eceiving: <
“ :){:;{?2 Egﬁg\m? IS 3025/ methads of APHA
T Parameters  Outletof TP Piescribed Standard |
I N
No. . |
H R $.5-8.5
\ p . ) e
2. Total Suspended Sokds (mg/l) 39 . 0 1
[ +d Salids (mg/1) - 765 L. ]
3. Chemical Oy ygen demantd (_n)g,’!_)_ - 108 250 - !
5. | Bio-chemical Oxygen Da_mand (ma/l) 25 30 - ’
6. 'I Oil & Grease (mg/l) L 6.} IV -
7. | Sulphides (mg/t) P BOL :' 2.0'_
¢ | Phenolic Compounds ET?@ - O_.4 ! 1.0__
] Ammonical Nitrogen (mg/I) _ Lo 50 _
10 iotai Chromium {mg/l) ) 6oL _ 2.0 B B '
11 | Sodium Absorption Ratio (SAR) R 2.95 ?60 o
"Remarks i-

1. BDL means Beiow Method Detection Limit.
2. If any stringent limits/specific standards have been prescribed tinie o time by MoEF

& CC, CPCB and PPCB, then stringent limits/ specific standards would prevail subject
Lo clarification from the concerned Reglonal office.

- N

/ )

N G

Junior Scientifmﬁcz,
Zonal Lab, Ludhiana

Ends. No. J'_'r'Tiug‘?gf

Dated [\ . %4~
A copy of the above is forwarded to the following for information and r.n_'r;;.-'-ssary action
please along with data sheot:-

1. .i'::-._- Chief Envirenmenta

| Engineer, Punjab Pollution Control Board, Ludhiana.

2 PN . - .

2. A4he Seniar R T ; : .

3 Tha g,‘:.l,'_“_' sivironmental Engineer, Punjab Pollution Control Board, Zonal Office-1, Ludhiana.
(N 2 ...ur;nn]e“[a[ Eﬂgmﬁ!

er, Punjab Pollution Contro| Board, Regional Office-1, Ludhiana. 3

Scientific Officer,
Zonal Lab, Ludhia}:”

(— PR bS5y 4w AR T s R T rU,
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1925
Alpha Test House (P) Ltd. |

v. o %
AnisSo 39001:2015, 1s0 14001:201s, 1S0 45001:2018 Certified Laboratory AN
wovw alphatesthouse com | infofri-afphalesthouse.com

—_—

; TestReport No.:  AT(1660122094. 1/2
i Name and Addrese of Customer

ULRNo: 1C6446240000025041 Letter Date:  14/06/2077 Pagelofd |
TR Mega Toods & Beverages LLp
Haboway Dairy Complex, HaibwelKhund Ludhiana (Punjab)141001

|
Sample Received Date

14/06/2024 Start Date of Analysis 14/06/2024 |
, Reportlssue Date 2470672024 End Date of Analysis 21/66/2024 |
- e — - - - — 1
Samiple Name Organic Manure
Description of the Sanple Liguid {LFOm)
| Sample Drawn By Laboratory representative Mode of Packing M/A
Name of Work N/A Date of sampling N/A
Location of Sompling point N/A Sampling Methad N/A
Sampling Plan N/A Environmental XC°C, X _%RH
Condition
Batch No /Lot No, TR/LFON/0S Brard Namn, it a0 b
Bate of Mg 11524 Date of Expiry N/A
Sample Quantity Received 100 m) Component Valye N/A
Grado/varieIvlType}Cl.ns{Sim}el:. SIZE-2000K1/20 ( ac Lts
Declared Value if any N/A Reference No NJA
Apreement No N/A Indian Standard N/A
Refercnce
» Name of Agency N/A
. Auny Other information (if any) . Termented ——— — o
il Hormgton stated Befow s for lab Quaity conteol purposes only
T Renuet Form o ATHPLB/7 8/F01
feet fepon Formis) Onginalor Alpha Test House Pyt (1d
Bl NS & Swsue Date 03 8 01/06/2024
ATrrnTen o g Date 00__ e o o |
Test Results
= = S — D e o= —
Cr Test Units of [ Results ,
ho UEtPerameters Measurements l Mathod Reference
CHIMICAL PARAMETERS
1 | Maistiure % by weight 947 | FCO-1985%
/ T6ter Organic Carbon{on dry rmass) % by weight 192 1 FCO 1985
3 Torsl Nitrogen (4 H) (on dry mass) % by weight 1.05 FCO-1985%
§— . - - — - e e e —f—— e - — —
| A Total Phosphates (os £104) (on dry mass) [ % by weight i 083 . FCQ-1985
F S | tatal Potsn (a5 2,0) ( an dry mass) l % by weight J{ 051 l FCO 1985
| ! N ! =3 : -
. NPK butnents Total i, P05 and K0 i o 239 ! FCO-1988
| futrients _ . J - |
'y len oo - 1831 FCO-1985
' e : S —————
r CRN ST - 7 34 1 FCO-1985
. _ e g . —

M-Office : M.S77 Gury Harkishan Na

gar, Paschim Vihar, New Delhi -
Lab . 198.190 M E, Phase-1 Industrial Area Bahadurgarh, Haryana -1

24507 (India)

110087 (India)

ooy

2 +911276.661500

¢ +918527763108
+91 8527763107
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Alpha Test House (P) Ltd.

An ISC 9001:2015, ISD 14001:2015, IS0 45001:2018 Certified Laboratory
www.alphatesthouse.com | Info@alphatesthouse.com

Sample/Report No.  ATL1660122024-1/2 Issue Date: 24/06/2024
ULR No.: TC644624000002504F Sample Type- Organtc Manure Page 2 of 2
:L'. Test Parameters Meal-::l::r::mls Results Method Reference
INSTRUMENTATION PARAMETERS
1 Arsenic (as As) mg/kg 31 ATHB/50P/C/54
2. | Cadmium (as Cd) ma/ke 4.0 ATHB/SOP/C/54
3. | Chromlum (as Cr) mg/kg 8.2 ATHB/SOP/C/54
¢ Copper {as Cu) mg/kg 42 ATHB/SOK/C/54
S. | Mercury (as Hg) mg/kg BDL{DL-0.05) ATHB/SOP/C/54
6. | Zinc (as Zn) mg/kg 119 ATHB/SOP/C/54
7. | Lead {as pb) : mg/kg 86 ATHB/SOP/C/54 |
8. | Nicke! {Ni) mg/kg 2.8 ATHB/S0P/C/54
MICRO-BIOLOGICAL PARAMETER
. Pathogen B NIl Annex Mzgitlis 16556

NOTE: - BDL - 8elow Detection Limit, DL ~ Detectlon Limit
Decision Rule: _No_(Yes/No)

Statement of Conformity: N/A

Remarks: N/A

**End of Report**®

Revlew/Authorlzed Slgnatory
Date: 24/06/2024

L
H-Offlce : M-577,Guru Harkishan Nagar, Paschim Vihar, New Delh| - 110087 (India) | & +911276-661500

Lab:198-199, M.LE, Phase-1 Industrial Area Bahadurgarh, Haryana - 124507 (India) L 9 :g} gg’%;gg;:gs

Twirms & Conditions: { The resutts reporind In this Yest raperct are valld only for tho sample (above mentloned sarmple nama) testod In our laboratary, 2, Ssmples will
o slarad / leapt I aner phor i for 30 i from thi date of tedqting and shall be destroyed thereafter without any Intimation, 3. Bamples tested ars Non-Returmableuntll
4 Hrie o1 asriigphe cubmiesian. 4. This repart will it be valld for Judiclal purpose. & Total liablilty of our test house I8 limited to invoiced smount.
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KXlpha Test House (P) Ltd.

An ISO 9001:2015, ISO 14001:2015, ISO 45001:2018 Certified Laboratory
www.alphatesthouse.com | Info@alphatesthouse.com

Test Report No.:  ATL1660122024-2/2 ULR No.:  N/A Letter Date:  14/06/2024  Pagelof1
Name and Address of Customer : TR Mega Foods & Beverages LLP
Haibowal Dairy Complex, HalbwelKhund Ludhiana {Punfab)141001
Sample Recelved Date : 14/06/2024 Start Date of Analysls 1 1470672024
Report Issue Date t 24/06/2024 End Date of Analysis :  21/06/2024 l
Sample Name :  Organlc Manure ’
Description of the Sample ¢ LUguid (LFOM)
Sample Drawn By ¢ Laboratory representative  Mode of Packing : N/A
Name of Work : N/A Date of sampling ¢ N/A
Location of Sampling point : N/A Sampling Method i N/A
Sampling Plan : N/A Environmental I _X_"C, _X_%RH
Condition
Bateh No./Lot No, : TR/LFOM/QS Brared Name, If any : N/A
Date of Mig. 11524 Date of Explry : N/A
Sample Quantity Received ¢ 100 ml Component Value i N/A
Grade/Vaclety/Type/Class/Slzefete. @ SIZE-2000KL/20 Lac Lts
Declared Value If any : N/A Reference No : N/A
Agreement No. ' N/A Indian Standard 1 N/A
Reference
Name of Agency : N/A
Any Other Informatlon (if any) . Fermented
The information stated below Is for lab quality cantral purposes anly.
Test Report Form No. : ATHPLB/7.8/F01
Test Report Form(s) Origlnator i Alpha Test House Put. Ltd.
Issue Na, & Issue Date - 03 & 01/06/2024
Amendment No. & Date ; 0o_ J
Test Results _
;:;_ Test Parameters Meaus:i::r:'ents Results Method Reference
CHEMICAL PARAMETERS
1. | Conductivity dsm! 3.2 FCO-1985

Decislon Rule: _Na_(Yes/No)
Statement of Conformity; N/A
Remarks: N/A

4°gnd of Repori®?

Para é{shlk

(For Alpha Tesyflouse) Verified By
Date{f24/06/2024

) : ’ . 7= +911276-661500
H-Office : M-577,Guru Harkishan Nagar, Paschim Vihar, New Delhi - 110087 (Ind_la) (o} +91 8527763108
Lab :198-199, M.I.E, Phase-1 Industrial Area Bahadurgarh, Haryana - 124507 (India) | € +91 8527763107

o ed In our laboratary, 2. Samples will
Terms & Conditions 1, The results reparted In this Test report are valld only for the sample [sbove mentioned sample numl]'lm opipubisatd aéed
e o . teuting and shall be destroyed thereafter without any intimation. X, samples tested are -Hatuma )
se clorved / Mept In our slotes for 30 dayn from thi dete of g"“n et e D s Saraples tastus Mg florc et m 1 4

sintifion M Lime of sutnple sibmisdlon, 4 This report will fiot bo
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5 = /‘2’1
: Punjab Poliution Control Board e Al LR 1
“mw conal taboratory, [ 648-B, 2" Floor, &<l = o, firsd)
Phase-5, Focal Point, Ludhiana, B
[T R PP AT -'n"’::','-': .",-' ¢ \I )
STP's Analysis Report e o=
b ibaratsy Sanple

110,

239, Bt .29)s/2,
SR/ 19 - 20 /Zonal Lk Jluﬁyrm]tj.’ 2y ”‘S) Y
Ms STP 225 MLD, Jamalpur,

lajpur Road, Ludiiana,

Er Ikmandoep Singh, Jurior Environmental Engineer,

RS g of lndnstrw(,,Ua,~‘,‘(a“(,l,:

Lame of Sample Colfecting Office; -

desianation of the officer authorizing tost

Environmental Engineer, Regional office-3, Ludhana
"o of Sample - Gral
o Dale & Timg of Sample Collaction - 29.04. 2024
Date & Tine of Sample receipl in Jal 30.04 2024
lest Mathogs As per relevant parts of 15:3025/ Methods of APHA
Test Results:
;);‘- . Parameters Results Prescribed Standards as per
° | " Inlet Of STP i notification no 188 dt
! i | Outlet Qf STP Units 28.3.2019
A 72 l : 6.5-8.5
? Total Suspended Solids 520 g mg/! o <100
3 Total Dissolved Solds BG4 | a1 mey/| .
| Bio chemical Oxygen 16500 8 mg/| 30
Bemand ( BOD Y at 27 ¢ el
e 368 I 4 mg/l
] an 2t 0.2 mgi/l
~h 0¢ () mg/l
Cr 0Eg 1 maq /i
Ll g/
K i Coli 94 00.900 Lo MPNS 00N <1000
lersarks The sample of outlet was almos: clear

Ihe prescribed standards are as per PPCB natification no. 188 dated 28.3.2019.
Howsaver, (f any stringent/other standards luve been imposed by the Board, the same shall prevait,

~---End of Regorts - ---
_f;-' \ ..\_,_ ‘\)S
]U'"O"-'F::‘i}%ti?i‘c Officer,

Zonall abl Ludhiana

" ‘
tnds. No, ] 54444 - Dated 2 ;_0& = 4
h A'(‘()' i r;.f' *_l'ne‘a.bovc s furwarded to the Toflowing for nlormalion and necessary aclion please
Of ¢
Jona with data sheet:-

I The Chief Eavironmental Engeer, Punjab Pollution Control Board, LL-J(”\IB(\?L

¢ the Senmor Environmental Engineet, Punjab Pollution Control Board, /.og?fl Ofr;’,el-z&Ludman,d.
e “onle Regionat Othee-3, Lidivana

Jo e Enviesnmental Engmecr, Punjah Pollution Conteol Board, t'}

- N [/
ST YW
~ ‘“'.\ZHTMPB;\' Scientific Officer, S
£ \f{‘ Zonal Lab, Lutmla} W
18 R by ) Al
\(’-r WA
62 f
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\' i [ S
IARTIFRIN Sample CO“CC\!I'!Q Officor -

“HINBuoN of the officer authorizing 1est

Ly

Bt % Tune of Sample Collection

Y

w b

Uy S g,

<auddiess of Industry/orcamzabon:

ol Sampke

Ve MO

I,
st

Resulis:

Poaramelors

s

Helab S e

it Opnsalves Solids

Looohomeeal Oxygen Demand
GO0 Yat 27

Eidly ’s(),m_z e 'J) i -_)-
cos grwanted 1o the (ailoveng (or utlermation and nee

L

eoeznenvad standards are a5 oo PPCB aonlr tion e

€y
{x0e}

1
.

Ao

Hi o vath

Tine of Sample recaipt in fal

Solids

" \Ld r]lm 7(
o Ahial snvroneental Engieer, Funjeb Paliubion Zamiai Aoard, Ludhiana.

Punjaly Pollution
Zonal Laboralory, F-648-8, 2™ Floor,

1929 .

Phase-5, Facal Point, Ludhiana.

STP's A nalysis R QD__O_I'!

\ \L‘h “Aﬂ r—
Control Boarniw.i AR aesaasetel. Bfm e

{1__

sl hdggaliillees crofoime

?)_%'1 ; fv :,A fg’lﬁ

-

Tt o3

shedt & L3Sy i g )6/

STP/ 45 - 46 fZonal Lab. Monitlonng/2024

lojpur Road,
Lwlluana.

Giab
29.05.2024
29.05.2024

1/5 STP 225 MLD, Jamalput,

by Deepak Kurmear Salana, ALE ,

Uisronmental Engmecr, Rogonal office-3, Ludhiang

A por rolevant parts of 15:3025/ Melhcads of APHA

Results
Intet OF Outlet Of Units
STP sTP
70 7.3
10 B mgfl
11418 | mo/l
!
Bl ; mo/
s
54,04 0900 el MPN/ 100

ted of Renort-

) LR dated 28.3.2019.
swover b any stringent, othor s wards I‘avo Deen |mp0 sca by Whe Board, the sarm shal ore, =

Preseribed Standanlts s
per notification no 188 J:

28.3.2019
6.5-8.5
<J00

'{J

<1000

'é o 5&1 *-1\&-

sl enptific Criicor,

Wy

, Ludliinng

):_Lfl £ ’Z (_,)
actien (e

2.-The Sorur Ervconmiental Engmecr, Pungah Poltution Contral Board, Zocal Office-2, Ludiian
W/ The Bnvironmental Engineer, Punjab Pollubian Contio! Board, Regronal Qifice-3, [ ulln-w 1

¢ TTREDN
'3 WA
ey / :‘(/

L

R
Scienty uh;mcu.-r,
Zonal Lab, Ludi)'zanu

b
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o

= Punjab Pollution Control Board R Hir s b

A\ T2 Zonal Laboratory, E-648-B, 2" Floor, SR A, g |
Phase-5, Focal Point, Ludhiana, -_

Fomal siabppead i Gog r~ ’/! .
STP's Analysis Report s l !f’ e

 Lp— i C. =,
1. Laboratory Sample no.: 5TP/ 65 - 66 /Zonal Lab. Mohrttmz-é}*%?k !0}.@ / ,/2!{

2. Name & address of Industry/organization:
3. Name of Sample Collecting Officer
4. Designation of the officer authonzing test
5 Typeof Sample :
6. Date & Time of Sample Collection :
7. Date & Time of Sample receipt in lab
8.  Test Methods
_ Test Results;
Sr. Parameters
No Inlet Of
| B B ) . STP
1. pH 7.2
2. | Total Suspended Solids 760
3. Total Dissoived Solids 950
4 y Bio-chemical Oxyge_n 90
_ | Demand ( BOD;) at 27°C
5. IF.Coli 1,10,00,000
Remarks-

M/s STP 225 MLD, Jamalpur,
Tajpur Road, Ludhiana,
Er. Mohit Kumar, JEE ,

i i ion: -3 baghiana
Environmental Engineer, Reglon)}%ﬁ"ﬁ'ﬁ_?w . (..
/s Wo—7 \

Grab &
29.06.2024 ié@NTERﬁDIN &
01.07.2024 2y TeTEM

As per relevant parts of 15:30%/ ‘-‘_ﬂe;[ﬁfﬁ‘ﬁf»‘
Results Prescribed Standards as
. e = Tini | per notification no 188 dt
Oufjl;._a; of Units 28.3.2019
7.3 6.5-8.5
14 T mg/l <100
862 ' mag/!
BDL  mg/l 30
540 MPN/100ml <1000

L. The prescribed standards are as per PPCB notificaticn no. 188 daled 28.3.2019. However, f any
stringent/other standards have been Imposed by the Board, the same shall prevail.
2. Samples for melals are under.artalysisand results will be released shortly,
T .,

A copy of the above 15 forwarded to the

aloneg with data sheet:-

-~ End of Re[‘|0|l,.-.-.

Scientific Officer,
j:nal Lab, Ludhiana

s 'E‘ﬁ/c‘ﬁ e

Dated

I | i 2(_- =2
following for information and necessa’{r :ic%lon please

L. The Chief Environmental Engineer, Punjab Pollution Control Board, Ludhiana.
2. The"Senior Environmental Engineer, Punjab Pollution Control Board, Zonal Office-2, Ludhiana,
L}f”fhe Environmental Engineer, Punjab Pallution Control Board, Regional Office-3, Ludhiana,

Sciml?i{\()fﬁcer,

Zon‘g_l La udhiana
HE™
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v)

i |

3R

Punjab Pollution Control Board WA W IRR a2 A 3

e Zonal Laboralory, E-648-8, 2™ Floor, el gt q e (S
Phase-5, Focal Point, Ludhiana. . 7 - ( ook
STP's Analysis Report AL L 'J"""_'f,.,
| T T Y
: Labiotatory Sample no.: STP/ 74-75 /Zanal Lab, Monitoning/ 2024
2. Name & address of Industry/orgamization: M/s STP 225 MLD,
. Jamalpur, Tajpur Road, Ludhana.
> Name of Sample Collecting Officer - Er. Deepak Kumar Salana, AEE,
1. Designation of the officer authornizing test Environmental Engineer, Regional office- 3, Ludhiana
5. Type of Sample : Grab
6 Date & Time of Sample Collection : 17.07.2024
7. Date & Time of Sample receipt in lab 17.07.2024
8. Test Methods As per relevant parts of 15:3025/ Methods of APHA
Test Results:
Sr. ' Parameters Results Prescribed Standards as
No ; per notification no 188 dt
Inlet Of Outlet Of Units 28.3.2019
— sTP STP
I pH 73 7.2 SRS
2 Total Suspended Solids 4% | 8oL | mg/l <100
3 Total Dissolved Solids | 1080 ' 970 mg/l
4 Bio-chemical Oxygen Demand 160 6.0 mg/ 30
_ | (8993) at 27 °C ) ) -
5 F.Coli 210 MPN/100ml! <1000

Remarks-  The prescribed standards are as per PPCB notification no. 188 daled 28.3.20109.
However, if any stringent/o_tl.Lw»si.axiqards have been imposed by the Board, the same shall prevail
oo ~--End of Report--

ENTERED I & ‘i 19 ..';.'I\?”A")L.'J
eveTEM ~ Juniolr Sclentific'Officer,
: o Zongl Lab, Ludhiana
il IUU“\F e lnt)-
el Dated Z5 /07,74

Ends. No._l}ﬂ.‘j"ﬁ':rf
A capy of the above 1s forwarded to the tollowing for information and necessdry achion pleasn

along with data sheet:-
1. The Chief Environmental Engineer, Punjab Pollution Control Board, Ludhiana,

2. The Senior Environmental Engineer, Punjab Pallution Control Board, Zonal Office-2, Ludhiana
\;/The Environmental Engineer, Pumjab Pollution Control Board, Regional Office-3, Ludhiana.

J

)
Scientifi B?ﬂcer,
Zonal Lab, Ludhiana

LC)>) v
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W
\‘lil’

Zonal | abo atory, [-648-8, 2.\1”0(”’ 2
\ Pliase-5, Focal Poit, Ludhiana. Ql'u

/‘] ‘

STP’s Analysis Report

| | (!liﬂl RINgY v Sa'”l)[l‘ 1o, a '53 “: i é/q I?,lf

STP/A11 - 112/Zonal Lab Monatnrmqj2024
M5 STP 2259 MLD,

Jarnalpur, Tajpwi Road, Ludhiana,

ke Deepak Kumar Satar@, JEE,

Nome & address of Industiy/orgamzation:

Name of Sanple Collecting Ofticer -

esignabion of the officer authorizing tost

Environmental Engincer, Regional office-3, Lusbawses
> Type of Sample Grab Pl .u“"m
s I.' \{‘ f.:. &
b Date & Tiie of Sample Collection 71 08.2024 < ' .
" . =( EN :
[?r‘:]lL & Time of Samgle receipt in lob 21.08.2024 % “EBrEE?ﬂ'N 3
8 Text Mewods As per relevant parts of 15:3025/ Met™\i!s of APHA
Test Results: NS ’_'UW“'k
Sr.  Parameters Results Prescribed Standards us
No Inlet Of Outlet Of Units per notification no 188 dt
. STP STP 28.3.2019
Lok ) 8.2 6.5-6.5
2 Total Suspended Solids 476 BOL mg/| <100
3 Tatal Dissolved Sotids 1038 1404 mg/l
1 Bio-chemical Oxygen Demand 135 BOL my/l 30
(BOD,) at 27 °C
g [F.Coh a5 MPN/100mI <1000

Remadiks  The prescribed standards are as per PPCB notif:ication no. 188 dated 28.3.2019
Howeover, 1 any stengent/other standarrs have been inpnsed by the Board, the sans shail prevart
-End of Report---

)\ (/)’ _I"_ .) s
gol -/I.\l Qi
Assistant Scientific OfJice r
Zonal Lab, Ludhiana

Ends. No. |9G 3737 Dated gfgj_(*"\\?m’&\—]
A copy of the above s forwarded to the tellowing far information and necessary action pledse
aiong with data sheel:-
I The Chief Environmental Engineer, Punjab Pollution Control Board, Ludhiana,
The Servor Environmental Engineer, Punjab Poflution Controt Board, Zonal Office-2, Ludtvana.
}ﬁr Epvironmental Engmeer, Punjal Pollution Control Board, Regional Office-3, Ludhiana

Scienmrd‘iﬁceF,

Zonal Lab, Ludhiana
S M

Punjab Pollution Control Board i . v . . =
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Punjab Poliution Control Board

Zonal Laboratory, E-648-8, 2" Floor,
Phase-5, Focal Point, Ludhiana. -

STP's Analysis Report

RUPN

Vot L

Laivaatony Sample v,

Nare & adedy e

55 of Industrysorgamizaton

; Name sl Gample Callecting Offie o

Besignaton of (he officer authorzing test

2 Type of Sampie -

Test Resulys:
St. Parameterg

No Inlet Of
STP

1 PH 6.9

b Total Su<penced Solids 392

H Total Deseohved Salids 1062

i B ~bencal Ovvaen Demard 180

(BOD ) el 0
“3 F (O!I

Resvidrgs -

Date & Time of Sample Collection
Date & Time of Sample recoipt in fab
H Test Methods

oo 2268

STP/127  123/Zonal Lab Monitonng/2024

M STP 225 MLD,
Jamalpuat, Taypur Road, Ludhiana.
b Oeoepax Kumae Salara, JEE,

Eowvironmental Engineer, Regionai office 3, Ludhiana
Graty

11.09,2024

11 09.2024

As per relevant parts of 15:3025/ Methads of APHA

The preseribed standards are o e PRCB maliToannn ny 188 dated 28.3.2019
Fosever b any stungent/othir stardards lave been posea by the Board, the sanw shail Lroval

T

Ends. o, gQﬁJ 9/"'&3

A cpay ol the abiove o, Torwarded W the (ollowg Tor nlonnation and [lalwel:

dlonc with ata sheet:-

I

e £ e

The 45

et al Report e

Assistant Scientific Officer,
Zonal Lab, Ludhiana

Dated )7 jo% /29‘2, 4

SHPY et please

Envicanmental Enginecr, Pumab Puilution Contro) Board, Ludhiang.
nor Environmental Engineet, Punjat Pollulins Control Board, Zonal Office-2, Ludhana,
ZLesvronmental Enguenr:, Pamab Pollution Contisy Board, Reaiornl Ofhice-3, Ladiuana

Scieathe dificer,

Resulits Prescribed Standards as
Outlet Of Units per nou;l;a;igglngo 188 dt

STP e

73 6.5-8.5

<10 mg/I <100

[2iR8 maqy/i

o me/! 0

BOL CMERy 100 1001

Zonal LaT, g_diu?:'sjhl‘:ﬁ

180

\
W4

£,

s

7192
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e Punjab Pollution Control Board L
A T4 Zonal Laboratory, E-648-8, 2™ Floor, AR AURR TEEIELA ST ¢
Phase-5, Focal Paint, Ludhiana. el 379 T T e
Eenml tabpoedtdh g a7 \

\. (R

STP’s Analysis Report

SO Y TGN
1.

Laboratory Sample no.:

FT ey Y
iy ’L ;,"'
STP/158-159/Zonal Lab, MonitoHing 034 MG B ey
2. Name & address of Industry/organization: M/s STP 225 MLD,
Jamalpur, Tajpur Road, Ludhiana.

3. Name of Sample Collecting Officer : Er, Deepak Kumar Salaria, JEE,

4.  Designation of the officer authorizing test Environmental Engineer, Regional office-3, Ludhiana

5. Type of Sample : Grab 2

6. Date & Time of Sample Collection : 29.10.2024

7. Date & Time of Sample receipt in lab 30.10.2024

8. Test Methods As per relevant parts of 15:3025/ Methods of A ﬁ_f;’ 5
_Test Results:

Sr. Parameters Results " Prescribed Standards as

No Inlet Of Outlet Of Units ' per notification no 188 dt

_ STP STP 28.3.2019

1 pH 74 8.5 ' 6585

2 Total Suspended Sotids 7132 11 ' mg/| ' <100

3 Total Dissolved Solids : 898 764 ma/! '

4 Bio-chemical Oxygen Demand 360 BOL mg/| 30
. (BODyat27°C ,
': 5 F.Cali - BDL MPN/ 100m! <1000

Remarks- The prescribed standards a

re as per PPCB notification no. 188 dated 28.3.2019.

However, if any stringent/other standards have been imposed by the Board, the same shall prevail.

Nl D N
A NS
Assistant Scientific Officer,

Zonal Lab, Ludhiana

Ends. No& M\ 6 Dated @S u_]*.. Y
A copy of the above is forwarded to the following for information and necessary actien please along with
data sheet:-

1. The Chief Environmental Engineer, Punjab Pollution Contro! Board, Ludhiana.
2. The Senior Environmental Engineer, Punjab Pollution Control Board, Zonal Office-2, Ludhiana.

3. The Environmental Engineer, Punjab Pollution Control Board, Regional Office-3, Ludmana.
7/
<

"o

scientific Officer,

Zonal Lab.(l,.yﬁhiana
L

BN
b
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== Pu_n]ab Pollution Control Board B
A Zonal Laboratory, E'648'B, 25"1 FlOOF’,"' W AT Y // Al
Phase-5, Focal Point, Ludhiana. b=l Z o =TT "t Al
1ol by h g i Al / \ V\jJ.
STP’s Analysis Report e .
I Laboratory Sample no.: STR/172-173/Zonal L‘ﬁ"“ﬁibfﬁg’ng@-}z“ by )’ Z}Z Y
2. Name & address of Industry/organization: M/s STP 225 MLD,
R Jamalpur, Tajpur Road, Ludhiana.
3 Name of Sample Collecting Officer : Er. Mohit Kumar, JEE,
4. Designation of the officer authorizing test Environmental Engineer, Regional office-3, Ludhiana
5. Type of Sample : Grab
6. Date & Time of Sample Collection : 29.11.2024
7. Date & Time of Sample receipt in lab 29.11.2024
8. Test Methods As per relevant parts of 15:3025/ Methods of APHA
Test Results: )
Sr. Parameters Results Prescribed Standards as
No : tification no 188 dt
I per no
n;eTtPOf Ou;l_?; of Units 28.3.2019
LpH 7.2 7.5 6.5-8.5
2 Total Suspended Solids 548 56 my/! <100
3 Bio-chemical Oxygen Demand 270 38 mg/ 30
(BOD;) at 27 °C ]
R F.Coli : 24,000 MPN/100mi <1000

Remarks- The prescribed standards are as per PPCB notification no. 188 dated 28.3.2019.

However, if any stringent/other stancards have been imposed by the Board, the same shall prevait

0N -_.-'.,f'LQ\d ol Report------
I,‘ el s ! I\ X I{ ) i ".-
f.m. ‘/ " \ /ﬁ\ N_tkf _-
5[ ereRERS el
\% gveTEM /o Assistant Scientific Officer,
\'-*' - Zonal Lab, Ludhiana

<Oy o
S Dated < _‘5\\")_) > Y

lease along with

Ends. No. )5 5‘6"62

A copy of the above is forwarded to the following for information and necessary action
data sheet!-
1. The Chief Environmental Engineer, Punjab pollution Control Board, Ludhiana.
2. The Senior Environmental Engineer, Punjab Pollution Control Board, Zonal Office-2, Ludhiana,

Vﬁe Envirenmental Engineer, Punjab Pollution Control Board, Regional Office-3, Ludhiana,

Ty
Scientific Officer,
Zonal Lab, Ludhiar;a
Ty Ve

)
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== Punjab Pollution Control Board:mg mmm aomarzt e 37 1

™ Zonal Laboratory, E-648-B, 2" Floor, e =97 G
; A
Phase-5, Focal Point, Ludhiana. - l
mark ol W o -
7 fesh
STP! i
TP’s Analysis Report st & 16, Bt -"3—,11]25.
I Laboiatory Sample no.: STP/188 - 189/Zonal Lab. Monitoring/2024 [’ﬁ!%:o-qk \PE
~ Name & address of Industry/organization: M/s STP 225 MLD, '
. Jamalpur, Tajpur Road, Ludhiana.
4. Name of Sample Collecting Officer : Er. Deepak Kumar Salaria, JEE,
5. Designation of the officer authorizing test Environmental Engineer, Regional office-3, Ludhiana
5. Type of Sample : Grab
o Date & Time of Sample Collection ; 18.12.2024
7. Date & Time of Sample receipt in lab 18.12.2024
8. Test Methods As per relevant parts of 15:3025/ Methods of APHA
Test Results:
Sr.  Parameters Results Prescribed Standaids as
No - i per notification no 188 dt
In;t::rtPOf Ou;[;e; of Units 28.3.2019
] it 6.9 6.5 . 6.5-85
2 Total Suspended Solids 312 24 ' ma/l <100
3 Total Dissolved Solids (TDS) 984 860 ' mg/|
A Bio-chemical Oxygen Demand 163 17 ' mg/I 30
~(BODy) at 27 °C
s r.Coli - 3500 MPN/100mi <1000
Retarks- The prescribed standards are as per PPCB notification no. 188 dated 28.3.2019.
However, if any stringent/ctner standards have been imposed by the Board, the same shall prevan!
== d of Report-----
-‘_ _I" & s ,—/
/ 2% (g\'\(} \) ’,)A,\
reo it % cicn
(= seret) /@ Assistant Scientific Officer,
NG T Zonal Lab, Ludhiana
" F s ,S?'_/

b5
inds. No._g) ) 9 72— oL & \’Fa.g,‘,&@;?/ Dated ). [ 2. - 2o T4y
A copy of the above s forwarded to the following lor information and necessary action please along with
Jata sheel:-
. The Chiet Environmental Engineer, Punjab Pollution Control Board, Ludhiana.,
2. The Senior Environmental Engineer, Punjab Pollution Control Board, Zonal Office-2, Ludhiana.
J;’/The Environmental Engineer, Punjab Pollution Control Board, Regional Office-3, Ludhiana.

T
Scientific Officer,
Zonal Lab, Ludhiang
"s Al b Y ' St
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Punjab Pollution Control Board -
Sunal Labonttory, L-G48-B, PR A (3TST PRI I GGV DR ST B R T UL A
Phase S, Focal Point, Ludhiana &) g . e (@

‘\g,"" ]

STP's Analysis Report P
! ) _ .
STP/222 - 223/Zonal La!iff&?jlht&fm}ﬂ&y;ul l”"?{ J/J‘/ Y

shcaatosy tonryde no

St e S ness ol Indunstry/orgonization M/s STP 225 MLD,
Jamalpur, Tajpur Road, Ludhiana.

Er.Mohit Kumar, JEE,

warie ol vample Collecling Officer
Environmental Engineer, Regional office-3, Ludivand

Cesanation of Uwe ofhicer authonzing test

Hpe of Sample Grab
Mabe & Time of Sample Collection : 28.01.2025
Dote & Time of Sample receipt in fab 29.01.2025

fest Methods As per relevant parts of 15:3025/ Methods of APHA

Test Resulls:
Sr. . Parameters Results Prescribed Standards i
No : per notification no 188 dt
Ing.rtPOf Ou;l;alg of Units 28.3.2019
il 7.4 7.5 6.5-85
Total Suspended Sohids 224 BOL ma/| <100
folal Dissolved Solids (TDS) 1240 1624 ma/l
i o chiemical Oxygen Demand 170 12 /1 30
(BOD Y at 27 °C
3 bCah 320 MPN/ LO0mI < 1000
i Lnarks- The prescribed standatds are as per PPCB notification no. 188 dated 28.3.2019.

However, 1l any slringent/ather standartt have been imposed by the Board, the same shall prevenl .
vt -Bnd of Report--

R 4\,

ENTERED IV - e S 1
s%TE'-/ Junior Scientific Officer,
A Zonal Lab, Ludhiana
\ o
N, w2
tnds. No._ L3 & -9 & o Dated_ e S . o5 T2y
d to the following for information and necessary action please along wath

A copy of the above is forwarde
oL nheet -
'he: Clvef Eavironmental Engineer, Punjab Poliution Control Board, Ludhiana.
¢ b enor Envilonmental Engineer, Punjab Pollution Control Board, Zonal Office-2, Ludhiana.
‘/"17:‘[n‘/ironm(:ntal Enginecr, Punjab Pollution Control Board, Regional Office-3, Ludhiana.
g
YY) /
Scientific?)fficer,
Zonal Lab, Ltudhiana

T
1
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= Punjab Pollution Control Board i i s A
e _— " A A TIYRE & TS, il “
S T2 Zonal Lahoratory, E-648-B, 2™ Floor, ot o 5 vy, AR
Phase-5, Focal Point, Ludhiana. S “‘-,l' E
L L T v R whspn
STP's Analysis Report (it
) prdigort 3 { T ,)?JJJ. ,’;".

I Laboralory Sample na.: STR/ 231 - 232/20nal Lah. Momlurmq} 52‘5 o ,\.—q

2 Name & address of Industry/organization: M/s STP 225 MLD, Jamalpur,

Tajpur Road, Ludhiana.

3. Name of Sample Collecting Officer : Er. Deepak Kumar Saiaria, JEE

4. Designation of the officer authorizing test Environmental Engineer, Regional office-3, Ludhana

5. Type of Sample : Grab

6. Dale & Time of Sample Collection : 20.02.2025

/. Date & Time of Sample receipt in lab 21.02.2025

8  Test Methods As per reievant parts of 15:3025/ Methods of APHA

Test Results: R
Sr. Parameters Results Prescribed Standards as
No PO er notification no 188 dt

Inlet Of Out Unit P
e “S';’; o . 28.3.2019
1L pH 6.8 7.2 | - I 6.5-8.5
2. Total Suspended Solids 450 19 . mg/! <100
3. Total Dissolved Solids 846 1154 mg/I
4. Bio-chemical Oxygen 145 ' 8 mg/l ' 30
Demand ( BOD ) at 27 °C

5. F.Coli . 210 MPN/100ml <1000

Remarks-

1. The prescribed standards are as per PPCB notification ro. 188 dated 283.2019. However, i« any
stringent/ather standards have been imposed by the Board, the same shall prevail.

/ ‘\Q“CD»/
\3/’"‘ ~

aE°
\EI'C“E'“[))) \s -1
Assistant ‘S$¢ientific Officer,

Zonal Lab, Ludhiane

Ends. No. LJC?-‘:,'@P"ST% Dated _c;_f_;io__’;j 22y
A copy of the above is forwarded to the following for information and necessary action please along with
data sheet:-
1. The Chief Environmental Engineer, Punjab Pollution Control Board, Ludhiana.
2. The Senior Environmental Engineer, Punjab Pollution Control Board, Zonal Office-2, Ludhiana.
3 The Environmental Engineer, Punjab Pollution Control Board, Regional Office-3, Ludhiana.

Tv e
Scient}fic Officer,
Zonal Lab, ELgid‘hL‘ar}a
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— Punjab Pollutio%%c?ntrol Board. . ... aemoe
S Zonal Laboratory, E-648-8, 2" Floor, o) AerEr g ,
Phase-5, Focal Point, Ludhiana. M
boan! I|il|Y||\l|l” 1 aril l.n
STP’s Analysis Report ] v )
st = ORY o)
1 Laboralory Saomiple no.: STR{ 252 - 253/Zonal Lab. Mon:tormg/zu?s (ﬁ?_ " ;[ 1
Name & address of Industry/organization: M/s STP 225 MLD, Jamalpur,
Tajpur Road, Ludhiana.
Name of Sample Collecting Officer : Er. Sahibjeet Singh, Asstt. Environmental Engineer
Er. Mohit Kumar, Juniar Environmental Engineer
Sh. Sonu Kumar, Junior Scientific Officer
4 Designation of the officer authorizing test Environmental Engineer, Regional office-3, Ludhiana
5  Type of Sample : Grab
b Date & Time of Sample Collection : 12.03.2025
7. Dale & Time of Sample receipt in lab 12.03.2025
8. Test Methods As per relevant parts of 15:3025/ Methods of APHA
Test Results;
Sr. Parameters Results Prescribed Standards as
No ; per notification no 188 dt
Inlet Of Outlet Of Units 28.3.7019
sTP sTP
1 oH 7.2 8.0 2 6.5-8.5
2 Tolal Suspended Solids 144 12 i mg/!| <100
3 Total Dissalved Solids 880 941 mg/!
4 Bio-chemical Oxygen 130 6 mo/I 30
Demand ( BOD ) at 27 “C
5. F.Coli : 92 MPN/100m <1000
Remarks- -

1TSS {MDL <10 mg/l), BOD (MDL <5 mg/l)

2. BDL means Below Method Detection Limit.

3 The prescribed standards guwe—sw_per PPCE notification no. 188 dated 28.3.2019. However, if any
stringent/other stdndards j '-vr fbtéﬁf.unoowcl by the Board, the same shall prevail.

ER of--End of Re | )
s port------ CRO A\
oy ﬂﬁ) / ‘ J,\\é J.wg\.;‘s}\
[ ¢

Asstt/ Sunior Scientific Officer,
Zonal Lab, Ludhiana

nds. No. 53 | ~S > pated |\ 2020

A copy of the above is forwarded to the following for information and necessary action please along vth
Jata sheet:-
1. The Chief Environmental Engineer, Punjab Pollution Control Board, Ludhiana.
2 The Senior Environmental Engineer, Punjab Pollution Control Board, Zonal Office-2, Ludhiana.

\_)/Et- Environmental Engineer, Punjab Pollution Control Board, Regional Office-3, Ludhiana.
Ny r
Scientific Offic
Zonal Lab, Ludhmna
l ‘ f(
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